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LOK SABHA DEBATES

{ 2
LOK SABHA SHRI R.S. PANDEY: May I know

what are the promotional programmes for

——— exporting handicrafts in order to earn foreign

Wednesday, June 2, 1971/
Jyaistha 12, 1893 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Export of Handicrafts

*211. SHRI R. S. PANDEY :  Will the
Minister of FOREIGN TRADE be pleased
fo state @

(a) whether there is a great demand for
Indhan handicrafts and novelties abroad and
the goods cxported at present are not
sufficient to meet the demand there ; and

(b) the major Government agencies
cngaged in the export of handicraft items
and whether they have been ashed to survey
the foreign markets to promote the export
of handiciafts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) Yes, Sir. Exports
of Handicrafts from India in 1967-68,
1968-69 and 1969-70 were Rs. 54'76 crorcs,
Rs. 7524 crores and Rs. 8329 crores
tespectively. There is no scarcity of handi-
craft goods to meet export demands.

(b) Three Cential Government agencies
namely, the Handicrafts and Handlooms
Exports Corporation of India ttd., Central
Cottage Industries Emporium, New Delhi
and Handicrafts Empotium, Madras are
cngaged in the cxport of handicrafis.
Competitive position of Indian handicrafls
N overseas countrics has been under
continuous study.

exchange ? Secondly, may I know whether
there is a good demand from practically all
the countries for our handicralts because
these are very popular and attractive too and,
if so, whether you are going to introduce
agencies by which you can ask those people
lo tour abroad and explore thc export
markets for our handicrafts in order to earn
more foreign exchange and popularise further
our articles ?

SHRI A.C. GEORGE : As regards
promotional programmes, the different
agencies of the Government of India are
making infensive efforts for market survey
and for making our handicraft products
popular in all the forcign countries. Apart
from this, we are making raw material
available on easier terms. Also, new designs
are introduced and the real effort is being
made to revive dying crafis to improve tools
and to improve training of craftsmen under
master craftsmen.

Secondly, with a view to exploit the real
potentiality of handicrafts exports in different
countries, we have arranged exhibitions and
other promotional programmes.

SHRI R.S. PANDEY : May 1 know
whether the  Government of India,
particularly, your Ministry has assessed the
potentiality of handicrafts exports, say, for
five years to come and how much foreign
exchange we can earn. If you accclerate
your programme and introduce a sort of new
method by sending agencies abroad to explore
the market, by how much you can increase
the exports in five years ?

THE MINISTER OF FOREIGN
TRADE (SHRI L, N. MISHRA); As my
hon. colleague stauted, we have a definite
programme for the expansion of the export
of handicrafts. The House will be glad to
knuw that for the Fourth Plan, we had a
target of exports of Rs. 100 crores worth of
handicrafts and we have already achieved
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the level of Rs., 95 crores worth of handi-
crafts, Wc arc going to revise the target for
the remaining period of the Plan. As regards
making studies, etc., we have got officers
who go about and organise exhibitions, etc.
in foreign countries for popularising our
handicrafts, The demand for our handicrafts
has been increasing. There has been some
shortfall in respect of particu'ar items like
carpets, etc. specially in UK. We are trying
to catch up with that I must say that the
prospect of export of handicrafis is really
very bright.

SHRI SHYAMNANDAN MISHRA :
What percentage of the total produc-
tion of handicrafts is exported and which
are the countiies that are the largest
consumers of our handicrafts ?

SHRI L. N, MISHRA : 1 require
notice for that. 1 can give the figures later.

oft gew WA wBA@ ;AT IW A
geafieg IO & g7 Y AW daTT
far st 8, 2w S N aga ad wwEr
# amgx do & s amir o s ) wfE
Y T ATHIA F1 219 A N FTA FIEAT
a2, 37 1 faar garer fasar aifen,
a7 o7 78t faear 2 Far awer o
WY smEedT T o VA & fF 9w e
N gy "™ w1 fEA AT qwm dan
ferr 7 a1 AT o A AY Y smawdr
Tof e fom 2o § o arma A miw
2, I =R A agt ar f glaw & sy
aif & = A 7% fF agi $¥ A1 W
AT AFAT & ST IT F7 AveAwRA ey ?

=t g@o g0 s : Wi A% aw
Tt & Ga1 fa=y & araeg @ faew
faw strdt & faeet forer frafr 80 o)
9T 3T 1 =P AR faw a2 s
w1 TG ot famet 31 wwwr oW semy
et qg & fr 3 & aramqifesy @A@
g, st g9 e & fawg anfs 1w
FI 9 T st framar Aw ¥
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@, freerda, @, a9 aF 3T 9N §u
faemr wfge, ag 7df fromr 1 afew
ag T gUHIT &1 & & 5 & 99 Sr
& Fy-mofess qriAET FE AT IT F
FIH & | Fgf A% IT Al & fq2en
ST FT FATS &, A A9 A gAY, spre
R AN W 8 AW FWA
3 A0 0 @ AT o o W & fom
&a17 & | 1 VT AET TAT ATEA, W
37 #Y TfFar v 97 &

SHRI KADAR: May 1 know fiom
the Minister concerncd whether we  are
exporting this at the prices prevailing in the
local market or that we are under-seling
and exporting this item ?

SHRI L. N. MISHRA : I don't think
we are under-selling. We have made profit
also. We pgive some incentives and
encouragement to the exporters.

SHRI1 KADAR : To what extent ?
MR. SPFAKER : Next question “hi
Y. P. Mandal.

Muharashtra Government’s Comments on
Findings of Kapur C'ommission on
Gandhi Murder

#212, SHRI YAMUNA  PRASAD
MANDAL : Will the Minister of HOMI
AFFAIRS be pleased 1o state :

(a) whether the Government of Indi
have since 1eceived th- comments ftom the
Maharashtra Government relating to the
findings of the Kapur Commission on
Gandhi murder ;

(b) if so, the main points thereof ;
and

(c) the reaction of government theieto ?

THE MINISTER OF STATE IN THI‘-
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) Yes, Sir.

(b) and (c). The gnestion of pIow”
cuting Shri G. V. Ketkar, who was found by
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the Commission to have had prior knowledge
of the conspiracy to murder Mahatma
Gandhi, is under the consideration of the
State Government. Those findings of the
Commission, which are critical of the per-
formance of officials, are also being examined
with a view to taking appropriate action
against them,

sl gWAT WEIY AW . MY WEIG,
7z faem wuf avge 1 g e @19 a7
gt ofedy femrmary =7 &% o7 ¥
YT AT A FGTR

There is evidence that he belongs to the

same school of thought as Nathu Ram Godse
and Aptc.

Fq7 AT A 7 foqd 7t 2wy gn
Tz AT W A g .

MR. SPEAKER : Ask a question,

Sl ggAr SEIR HES T AE Al
w47 g &y fegh fF faw
TATT AEH G7 GHRAT ASTAT 047 47, FHT
T T qv o sirenfafte g
o T ?

SHRI K. C. PANT : The question
refers to the comments of the Maharashtra
Government relating to the findings of the
Kapur Commission, The Commussion’s
1eport itsell was sent to the Maharashtra
Government. In the first terms of reference,
1t was stated whether Shri Ketkar of Poona
had prior information of the conspiracy of
Nathu Ram Vinayak Godse to as.asinate
Mahatma Gandhi, On the first terms of
reference the Commission came to a definite
conclusion.

st ate fo wWYa : wemmw wAE,
19 fa=dt &1 gaar spqarA 7 FAE | AN
T el & frar ra B, w9 W oFW o9
I A ey ¥ fer e fe )

ot wet wox qem : stmovr g fafea
fifa o agar fr ¥aew mmw A
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gErd #, fomar mm o ae kA
¥ fagr war @, ag ara @ s 7 &R
Fg1 8, I9 F 1T 29 7 AFUR HGHT
#t fomr | g7 @9 & fomradl g€ aie
ST T M gA W fear fR F %@
IA #1 @ @ R fr ¥wrAga ¥
fee1% a1 FTaamEr &7 o, IR qrE-
772 fFan 9% | gTU g a1 gHA F
TRy 7 | FqT ATET A fadw v § o
AGTT AT A TA | 9AT AT W
Wy aFs? F3 aw =
72 % % @ Sy & sid)

st d@o o WG : e Waw,
Aarq & Angw ¥ § g4y wgI7r 7 SraAr
arg & “qrsT wrad faz wrwr qor 4
e fFara wgreat ardY & Fow 7 qafud
yufrar ¥ fomt o 9t fom 7 g a9
F 1z "aY A7 Fw A Afaan F o9 amw
sfFa &, A T IART AT AVFIT T
et g ? afe v g Ay 39 97 g4y
FTFATEY A ?

MR. SPEAKER : That is not relevant
to the main question which relates only to

the comments from the Maharashtia
Government.
SHRI SHANKARRAO SAVANT :

Who is the official against whom the com-
mission has passed stricturcs ?

SHRI K. C. PANT :  Shri U. H. Rana,
who was then the DIG, CID, Poona.

ot g7 qQi%q : Fg7 FAAT F A
st etz =47 A ¢ 39 7 3o fEaw
SEAIT T AR FeATeeT § FAA AT g Y
HETRT ATAY FT FeAT F AL 7 AT 4y 7
431 I8 7§ 7% 49741 W A A% forar
7 & A EEfodt § geameee 4 7

Y ooy w9 : HY e AT R faar
% | Afewr gz fedy anfeae Y AT oF
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7z @1 $7T FNET ¥ T w g ) A
agy w1 § fF o7 wmAwrd gt gé A
T a7 A F H A S W@
qr FT FET AMET 9T T7 7L g AGAT
feopoft &Y &1 o Aag ¥ AT arwa wT
A iy fadry foar & ofic o=f & waq
¥ o AT A Y WY R SARY
UF awex @ ¥ gfr § @ AR
3 F faore FaarEdt 99 @ &)

dz-gae widr S 8 qaf qifeera
& wita W gags

+
*213, off wrATeX S
of @¥gw;
sit fagre sew

FqT g AAl Ag FAT FT FIAT FOA
fi

(%) 7ar &7 a¥ 714, e I AL
& Wit ¥ qdf Fare ¥ qrd woonfaa &
¥aga & degmen anir gadfsar v
feram & foar mar ar ; o

(w) afz g, @ =% fasg v
FTaaTEy FT 0% # )

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b). The facts

are being ascertained from the State
Governments concerncd.

=t wrmw i s ;o qere AERA,
afy wt avg & warg a3 5 aa swes
fr o % @ @ Aae gBd w1 fEe
AAmA AT AT ! U FIA AR & frww
¥ ww oAy feafr & sraswrd g 1 9%
& 39T fqar sy arfw gw aiiidY qo
@ | g www ? f§ W waw
WYY F1 AT w1gT § 00w A
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TZ 9T ¥ 9T I AT AETY @ i
Y g7 9 9T g Aff A AWy § )
a s dur 3o fadw @feg fis oy
o g X I E fow # D aw

9% A% |

SHRI JYOTIRMOY BOSU : They get
ten clear days’ notice. Still, if they do not
get the information, I do not know what we
are to do.

SHRI 5. M. BANERIEE : Kindly
allow us to ask some supplementary
questions at least.

MR. SPEAKER : There is no reply.
How can therc bc supplementary questions
now ?

&t WA T W & S szar
§ fr ok wh # S,

weuw wRRW . 9T ¥ qig fan
F1E TEY 3| AT WU FTH AT FA 7

st AT T WS g I f
Fw ot fago ar 2 & fF i T 99
T faqr 73, . (mawm)

o g% 9T §BF T : qTHET A 2
faw &1 awg ga 27 & fox o ag arTETa
oY 2 T

Heqw AP : FATH A A A ¥
W 9T Y g Ay @ @ § 9w 9
¥ A% | ITHY AH F oy A w0 I
T gAY 9T T THIE ¢

SHRI S. M. BANERJEE : May I have
your guidance in this matter 7.. ...

SHRI INDRAJIT GUPTA : What 1
the point in giving ten days' notice 7 Ihat
much of time is given just for collecting the
information.

S} g WX GF : § FEAE AT
frdgs ®ear fe o feafs wiT 98
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Fa e Wt w0 TR FX 1 fEwEs o agi
a1 U &, frad eroorrdf s, fead i
o AT T &, T a9 9 O A 9T
#fza & o &7 37 &Y sqmeqr Y s ?
g wea f& fead dwer @R @ @,
fFad dX F@r AT A 9., (EnR)

o% AAAN XER . A A1 e
#i

si) wEN WX G : AT A T FqE
o7 & oo #Y wAr F Adr Ay fagw A
w1 g f vTou ava ST oA 5w I
I sqawdr ¥ &0 £ fF £ & g (7w
mgars Wim R s Wt frata T e
AITIT 9 %) A4E A FEY AF A 0@
I $ AuE ¥ andy @) afFmew A A
W N frar § fF azaawr st &
FeE WS AR g7 AT &7 G50 gH AGA F
927 9T T & |

st AT UE WE : gW AAS
F7q g A qAwA FfmEAdan
Fgar g fr &1 fea sarer 2 3 Afew e
T warg a) At aifen o & g9 SA-
T gife FT @@ 1 @ owr 3o fasw
ar g AFa g

MR. SPEAKER : He should make a
statement sometime later.

WY gER WT APAW @ 98 3@ I A1
gfragams 7 ada wr frar mar

g g 9T Y AT Y AvE §
FrAFID A o

SHRI JYOTIRMOY BOSU : They arc
evading.
Expor( of Iron Ore to Jupan
*215. SHRI S.R. DAMANI: Will

the Minister of FOREIGN TRADE be pleased
to state ;

JYAISTHA 12, 1893 (SAKA)
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(a) the quantity of iron ore committed
for shipment to Japan in 1970-71 against
the long-term contracts and how much was
actually shipped ;

tb) in case of short supplies what are
the reasons ; and

(c) whether it resulted in penalties for
delayed shipments or non-fulfilment according
to the terms of the contracts and, if so, the
loss sustained thercby ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA) : (a) and
(b). A siatement is laid on the Table of
the House.

(¢) Under the terms of the concerned
contracts, there is no penalty for short
delivery of quantity and hence there was no
loss on this account.

Statement

Taking the various contracts together, a
total quantity of 10°34 million tonnes of iron
oic was to be shipped 1o Japan during the
financial year [970-71, compared to which
the total shipments were 824 million tonnes,
Of the consequent shortfall of 210 million
tonnes, about half was on account of the
production shortfall in the Bailadilla mine.
The rest of the shortfall was due to various
causes, prominent amongst which were the
strike in Madras Porl in April last year, the
prolonged strikc in Calcutta Port later in
the same ycar, and fall in the railway
movement  of Bargjamda ore towards
Paradeep Poil and Calcutta about the middle
of last year.

SHR1 5. R. DAMANI : [ specifically
asked how much quantity has been exported
against long term contracts. But in the
statement all are combined together. I want
a specific answer 1o my specific question.

SHRI L. N, MISHRA : In the
siatement, we have mentioned that taking
the various contracts together including long-
term contracts, a total guantity of 10°34 million
tonnes of iron orc were to be shipped to
Jupan during the financial year 1970-71 as
against which the total shipments were 8'24
million tonnes, leaving a shortfall of about
2'10 million tonnes. I accept there has been
a shortfall.
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SHR1 S. R. DAMANI : The shortfall
is on account of low production at Bailadilla
mines. In the current year what has been
the increase in production and could we

completely fulfil our contractual
commitments ?

SHRI L.N. MISHRA : Therc has
been & shortfall in Bailadilla Then theie

were the stiikes in the Madras and Calcutta
ports, The Bailadilla mine is being operated
by thc NMDC. Initially, the shortfall
was duc to faulty planning. Last ycar
particularly, the shortfall was due to
inadequate  availability of spare parts.
An inguiry committee was set up and o list
of spare parts has been drawn up. A team
was flown to Moscow (o obtain these spare
parts. Unfortunately, there has been some
delay in the arrival of the necessary malerial.
That has been the main reason for the
shortfall in Bailadilla.

SHRI S. R DAMANI :
shortfall continuc ?

SHRI L, N. MISHRA : 1 explained
that there has been somic faulty planning.

SHRI SANJEEVI RAO : Regaiding
the cxport of iron ore, 1 am afraid we may
not be able to fulfil our commitments in
spite of the Visakhapatnam Outer Harbour
project. Is Government contemplating cons-
tructing another line connecting Bailadilla
wi h Bhadrachalam on the banks of the
Godavari, because once the ore reaches
Bhadrachalam, it can be sent to Kakinada
by barges ?

Will the

SHRI L. N. MISIIRA : The hon.
member is very much coriect that inadeguate
transport [acility is the main 1cason for not
increasing the export of iron ore. 1 cannot
say at this stage about this particular railway
line, but we alvo feel that il we have
additional rail facilities, wc can increase the
export of iton orc.

SHRI K. LAKHAPPA : We are losing
export polentinl to Japan because of the
failure of effective port and rail facilities in
the country, Also, Australia is competing
with India in this line Would Government
consider overcoming these  transport
difficulties by constructing the requisite rail
and port [acilities ? Also, by what time do
Government expect that these difficulties

JUNE 2, 1971
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would be surmounted so that we are able to
promote our exports to Japan and effectively
compete with Australia ?

SHRI L. N, MISHRA : 1 haw
already stated that we have shortage of both
railway and port facilities, About Japan,
there is no competition from Australia, We
have got a long-term contract with Japan,
and fortunately we are able to fulfil this lung-
term contract with Japan,

SHRI JYOTIRMOY BOSU: Is ita
lact that the export of iron orc to Japan
from India means a loss of Rs. I5 per tonne
on 'OB value, which includes only mining
and transportation cost, and no real walue
for the iron ore is included ? 1Is it a fact or
not ?

SHRI L. N. MISHRA : It is a pet
subject of my hon. friend Shri Jyotnmoy
Basu, lle has raiscd this question a nuinber
nf times. This contracl was entered into
three or four years back, and according to
the information that 1 have in my possession,
there is nothing to suggest that therc is u
loss in these exports, but it depends upon the
method of calculation that he adopts. He
fecls that there is a loss, but the MMIC
feels that there is no loss in this contract,
It will be difficult for me to make any
comment Or give my own vicws on this
matter.

SHRI JYOTIRMQY BOSU : Mr
Speaker, we serve in your committec, and
you must be kept in the know of things. In
the Forcign Trade Ministry’s Consultative
Committee he admitted, aflter onsulting the
MMTC Director, that on each tonne we aic
losing Rs. 150n FOB and that it docs not
include the value of the exporied item,
namely iron are.

SHRI L. N. MISHRA :
admit,

1 did not

SHRI JYOTIRMOY BOSU : I regrel
to say that the Minister is misleading the
House

SHRI K. LAKKAPPA : He should
not disclose what happened in the Committee.
It is a matter of privilege.
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Dearth of Post Boxes in Villages

*217. SHRI D.D. DESAI : Will the
Minister of COMMUNICATIONS be pleased
to slate :

(a) whether he is awarc that the rural
population, in villages with around 1000
inhabitants, are not even provided with a
Post Box, clearance of which could be
casily done by daily delivery Postman ;
and

(b) the steps contemplated 1o be token
by Government in this regard ?

THE MINISTFR OF COMMUNICA-
TIONS (SHRI H. N. BAHUGIINA) :
(a) and (b). A statement 15 laid on the I'able
of the Lok Sabha.

Statement

According to the standards of the P& T
Department, o letier box is formally pro-
vided in a village which receives on an
average 2 letters a day and which is situ-
ated at a distance of one mule from the
tiearest post office or letter box. Provision
of letter boxes to villages s thus dependent
upon the letter ftraffic generated n  the
villages and the distance from the ncarest
post office or letter box and not upon the
population  of the village. In  villages
where letter boxes are not insialled, colec-
tion of letters is cven now being done
by the delivery agent or village postman
and the frequency of such collection de-
pends upon the frequency of delivery in
village. Thereforc, the fact that the deli-
very postman or delivery agent can easily
clear a letter box cannot be a standard
for planting of a letter box in a village
when collection facilities through the delivery
agent are already available. It may, how-
cwr, be mentioned that while there are
162,282 letier boxes in the villages of the
country as on 1.1.1971. thcre are only
95,953 villages having a population of more
than ome thousand in the country accor-
ding to the census of 1961. 1t can thus
be _Ppresumed  that most of the villages
having a population of one thousand have
alrcady been provided with letter boxes.
however, steps 1o extend the facility
of collection and delivery of mail to
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more villages and to increase their frequency
arc under comstant review by the P& T
Depariment.

SHRI D. D. DESAT : Will the Minister
consider providing letter boxes in villages
which have facilitiecs ol school or at least
Panchayatgarhs, in view of the resolu jon
fiom Dunstnict Panchayats that such faci-
Iities should be provided ?

SHR1 H. N. BAHUGUNA : The
fising of a letter box depends upon  the
number of letters received by or despatched
from a village. If it is two letlers received
by them on an awverage a day, wzfix a
letter box there.,

SHRI D D. DESAI : Without a test
survey  being carried out, how would it
be possible 1o determine the letter traffic,
In view of the Government's interest in the
rural population and since hileracy 1s in-
creasing, some facility could be made avail-

able on the basis of the 1971 census  of
the village population.
SARI H. N. BAHUGUNA : The po-

pulation of a village is no ndexn of the
need of a village for a letier box  Actually,
i is the dak that goes to and from the
village which deiermines the need for a
letter box. The Government s very lberal
on that, and as I have smid in iy statement
most of the villages with a popula jon
of 1,000 arc covered by lctter boxes because
their number is hardly 95,000 while we have
1,62,000 letter boxes all over the country.
The Government is always reviewing that
and the Postal  Department, wherever
the facility i> needed or called for, does
provide a letter box,

SHRI T. BALAKRISHNIAH : Wil
the hon. Minister consider appointing  re-
gular postmasters n the place of Branch
Postmasters in the villages, taking into
consideration the unemployment problem pre-
vailing among the cducsted youth in the
rural areas and also in the urban areas ?

SHRI1 II. N, BAHUGUNA : My hon,
fricnd has spoken about the post masters.
The question is hardly connccted with them ;
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the main question is connected only with
the provision of letter boxes.

«ft st wid ;. srewyr  WEEm, O
Y GO Sratdy qr feaw wiw @ fae
qree-afea 78 8, foaah oo & 97 3%
yfamy &7

oft gradtaray wgaon : WEAT, aF
Y FTT-IHT FT IS 91, AT AT
& ¥, W ¥ o Avfem mfem

Assistance by I. F. C. for Modernisation
of Jute Industry

*219. SHRI INDRAJIT GUPTA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Industrial Finance
Corporation had sanctioned assistance for
the modernisation of the Jute industry and,
if so, the amount sanctioned till March,
1971 ; and

(b) whether the amount
utilised by the Jute Industry ?

has been

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) The LF.C.
had sanctioned loan assistance to jute mills
for modernisation/diversification, to the extent
of Rs. 645.95 lakhs upto the 31st March,
1971.

(b) Loans totalling Rs. 261.53 lakhs
have so far been availed of by the industry.

SHRI INDRAJT GUPTA : From the
reply given just now it seems that the
amounts which have been sanctioned are
not being fully utilised by the industry.
May I know from the Minister whecher
in view of the fact that due to the disloca-
tion of the Pakistan jute industry at the
moment, favourable conditions had been
created in the export markets for selling
our goods and for sometime to come there
can be suspension of financing or lending
for the jute mills as it is not required
because they can sell easily now without any
fear of effective competition ?
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SHRI L. N. MISHRA : Modernisation
of the jute mills is a must for us. A
special situation has arisen because of the
developments in Fas( Pakistan ; that is a
fact. But we have to maintain our own
market ; we cannot depend upon  the
difficulties of our competitor or on some
other factors. Therefore, I still feel that
we should go ahead with modernisation
programme of the jute mills, As Mr.
Indryjit Gupta knows, we have not the
necessary co-operation from the jute mill
owners ; they should come forward 10
modcrnise the mills if this industry has
to survive.

SHRI INDRAIJIT GUPTA : I the
hon, Minister aware that the benefits which
are supposed to accrue from modernisation
in the form of lower cost of production and
therefore more competitive selling  price
are being offsct by the fact that the owners
are going in for speculation so “hat instead
of going down the prices arc being boosted
up. That will lead to loss of markets
jute carpets and bags. What is he doing
to curb speculation ?

SHRI L. N. MISHRA : 1 am not likely
to go into the speculative aspect ; this i
mainly concerned with export of jute goods
It is a fact thut the demand for jute
carpet had come down considerably last
year and it is picking up at this point of
time in the United Siates market and the
Western European market. For that pur-
pose we want to provide other facilities aho
to this industry because this is the ume
when we should enter the market I should
request  Shri  Indrajit Gupta not to g»
into the other aspects, speculative activatics
etc. I am concerned with the cxport ol
my goods to European countries and the
American marhel.

SHRI INDRAJIT GUPTA : My point
is that spcculation is hindering your expotl
potentialitics. What is he doing to chech
speculation ?  The possibilily of selling
goods in foreign markets is ruined because
of speculation. What is he going to do
about it ?

SHRI L. N. MISHRA : He is a member
of the jute advisory committce, We werc
in Calcutta, I have said that speculation
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is not desirable in jute industry. I have
discouraged this. I have asked them not to do
this. I do not know what legal powers we
have. If we have, we can exercise them.
I have always tried to discourage this spe-
culative activity on the part of the jute
industry ; it is not a desirable thing.

Setting up of an Atomic Power Plant
in Western U.P.

+-

#220. SHRI S, A,
MURUGANANTHAM :
PROF S. L. SAKSENA :

Will the Minister of ATOMIC ENERGY
be pleased to state :

(a) whether the proposal to set up an
alomic power plant in the Western U. P.
region has been approved by Government |

{b) thec estimated cost of the Project ;
and

(¢) when the work on the Project is
evpected to begin ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C.PANT): (a) No, Sir.

(b) and (c). Do not arise.

SHRI 5. A. MURUGANANTHAM :
May I know from the hon. Minister
whether the Government propose to set up
any other nuclear plant in the fourth five

year Plan and, if so, the number of plants
to he set up and their location ?

SHRI K. C. PANT: In the fourth
Plin there is an allocation of Rs. 15 crores
for advance action on new atomic power
slitions,  As for the location of these new
plants, the Atomic Energy Commission has
“l up a mew site selection committee in
September, 1970, and that is examining the
Vitous sites and It is engaged in this work,

and it is to submit its report within one
year

MR.

SPEAKER : Shri
absent,

Shri 8. M. Banerjee.

Saksena,—
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SHRI S. M. BANERIEE : In reply
to the question, the hon. Minister has said
that no such atomic power plant is going to
be established in Western Uttar Pradesh.
May 1 know whether it is not a great
injustice in the sense that we were told
that there was a committee appointed by the
UP Government to select a site for this?
I want Lo know whether the Present Govern-
ment of Uttar Pradesh has again approached
the Central Government with the request
that this plant should be set up in Uttar
Pradesh because there is unemployment in
Uttar Pradesh. 1 want to know whether
any request has been received from them
and, if so, the reac ion of this Government.

SHRI K C. PANT : 1 never said that
a new plant weuld not be set up in Uttar
Pradesh. The question was whether the
proposal to set up a power plant in Western
Uttar Pradesh has becn approved by Govern-
ment. [ said that a site sclection com-
mittee is going lo different sites and the
sites it is going into include sites in Uttar
Pradesh. Therefore, there is no question
of my saying that it would not be approved.
1 merelv gave the present factual position.

SHRI N. N. PANDEY : May I know
whether the Minister has reccived a request
from the Chief Minister of Uttar Pradesh
for an atomic power station to be opened
in eastern Uttar Pradesh and, if so, what
action the Government is proposing to take
on that matter ?

SHRI K. C. PANT: |1 cannot say
whether the Uttar Pradesh Chiel Minister
has made such a reguest 1o the Centre,
but I would like to submit for the informa-
tion of the hon. Member that carlier also
another site selection committee had gone
into this question. That was a commitice
which was appointed much earlier, and they
had also made certain suggestions ; this is
the second site selection committee that is
going into it, The carlier suggestion did not
include any site in eastern Uttar Pradesh.
This work is continuing and various factors
have to bz taken into account in detec mining
the site.  All these factors will be kept in
mind while taking the final decision. This
is primarily a matter for which experts have
to choose the best location.

SOME HON. MEMBERS rose—
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MR. SPEAKER : 1do not think eny
other question arises. Still the committee is
going through it.

sito Wlo 9l WG : euw wWaNET,
IHT g2W & yrzw fafreer mwi ard §
afe faoe & araeg & a7t N fuf
T & owgET ¥ A adAY mey RAW A
faoir 3% 2 iy voq & BT R
mYmET 5 R ¥ frawe frar g
afer A% ax T f1E INT A @A
FERECER R ECE SR &0 T
(saaea)...ag agA wEeAqw &4T §
¥$ Wgeaql ATl F1 JAa ot ALY I
g (wawm).. @ =B a® X
SEr § 7 & S 9T F1T oA 91
... (SUWNR) .. TRT AF IAT N A
AT &, qg N qgA @ WA € | q@wi
97 ZgFIT AT 9¥ g} ). (Sqww)
AT GEL WA 9 A AT | FW H T
qaTe &1 SaTa a1 e g, fewst @
iz # AN IF AwET A T
... | o).

MR. SPEAKER :
any further questions.

I am not allowing
Next question.

Supply of News to Vernacular Press in
Respective Languages

*222, SHRI M, KATHAMUTHU :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there is any proposal that
the News Agencies should supply news to
the Vernacular Press in the respective
languages ; and

(b) if so, the main features thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
" BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) and (b). While P.T.I.
and U.N.I. supply their news only in English,
two other news agencies, namely, Hindustan
Samachar and Samachar Bharati supply
news in a number of Indian languages.
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SHRI M. KATHAMUTHU : The
minister says that only two news agencics
are supplying news in a number of Indian
languages. In order to help the growth of
medium and small newspapers, may I know
whether Governments has approached the
PTI and UNI to supply news in different
vernacular languages ? If so, what was
their reaction ?

SHRIMATI NANDINI SATPATHY :
The news agencies arc independent bodies
and Government has got no hold owy
them.

s WY TF AT Sremer "t
qTET BT RN A agA ad FAr 2
afeT agd At @ q@ FArr wmQr
¥ fr=i @ o g7ay azi & Fmf ww
T Y B B Feqrr & | K qvAT
¥ q@AT AEAT § FT o @ Ao
97 @ AT ITA AT qfaur w1
wEmar W 97 AR fgE s A
arfe g941 SrAed Ay ot g1 g
fasr @7 X W 93 fAsed & ey
wTeT F TAF T AIGT WA AR 7

swat  AfgAt  @eedt o famae
T #YT “FATETE Wl ¥t o
oo sfema S@vs § qa w2
3 ¥ geaTd oY AT AR § qredl
2 olfT ot T WA & IW A AAARE
T frare weAr 3 oY wEr ot T
g

SHRI R, V. SWAMINATHAN : Muy
I know what are the languages in which
news are supplied by the other two news
agencies she mentioned ?

SHRIMATI NANDINI SATPATHY -
Hindustan Samachar is supplying new>
in Hindi, Punjabi, Urdu, Bengali, Oriy3.
Marathi, Assamese, Gujcrati and Malayalam
besides English. Samachar Bhara'i
supplying news in languages like Fund
Urdu, Gujerati, Marathi and Tamil.
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Import of Bales of Cotton

*223. SHRI K. LAKKAPPA : Will

the Minister of FOREIGN TRADE be

pleased to state :

(a) whether there is
cotton in the couniry ;

a shortage of

(b) whether Government propose to
import bales of cotton from the forcign
countries ; and

(¢) ifso, from which couniry, when
the cotton is likely 10 be purchased and
its terms and conditions ?

THE MINISTER OF FOREIGN

TRADE (SHRI L. N. MISHRA) : (a) to
(¢). A statcment is attached.
Statement
(a) to (¢). Yes, Sir. Owing to shor-
tage of cotton in the country, import of
10.55 lakh bales of cotton has been

authovized for the cotton year 1970-71.
Cotton is imported from sources @

Under bilateral
trade arrange-

(i) UAR and Sudan :

menis.
(i) U.S.A. Under PL-480
agreement.
(iii) East Africa, Under free
Peru, Turkey, foreign ex-
Iran, USA etc. change re-
sources.
SHRI K. LAKKAPPA : Though
(tlon iy wvery cssential to the common

man, Government of India is still depend-
Ing on other countries for import of cotton.
The statcment of the hon. Minister docs
not indicate the actual shortage of cotton.
What iy the shortage and what are the
rcasons for that ?

SHRI L. N. MISHRA : The shortfall
s ot only this year but it is a chronic
the.  Only this year because of the bad
10p in Maharashtra, Haryana and Madras
the shortfall in indigenous production of
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cotton has bcen rather high. Earlier we
were under the impression that instead of
62 lakhs bales we will have 66 lakhs bales,
But later calculations suggested much lower
indigenous production.  Earlier we were
thinking of importing 8.5 lakhs bales of
cotton from foreign countries. Then we
decided to have 10 lakhy bales and later it
came to 12 lakhs bales, Now the figure is
varying from 14 to 16 lakhs bales of cotton,
At the moment wc have decided 1o import
10.5 lakhs bales of cotton from forcign

countrics, including from USA under
PL 420,
SHRI1 K. LAKKAPPA : Even though

thete is a very congenial atmosphere for
the growth of cotton in this country that is
not take advantage of. A1 the same time,
there are some affluent businessmen who
want to create a good market for American
cotton here. They are procuring import
licences and making this country depend on
American  cotton. What steps  are the
Government taking to curb the hoarding of
cotton by blackmarketcers and big business
houses who want to crcatc an atificial
scarcity for the import of American cotton ?
Have thc Government taken any action so
far as the private licenge-holders arc
concerned ?

SHRI L. N. MISHRA : There is no
private licence for import of cotton. Since
Scptember last the import of cotion is
through the Cotton Corpmation of India.
The yicld of cotton per acre in India is
very low. We had set up a Committee
consisting of the represeniatives of the
Agriculture Ministry, Planning Commission
and the Ministry of Foreign Trade to
examine and suggest ways and means as to
how 1v increas¢ the yield of cotton and
other crops.  That Committce has submitted
its report and 1 may assure the House that
we arc going ahead with the programme
suggested by il. We feel that assislance
and facilitics to the cotton growers by better
sceds, pesticides, irrigation facilities etc. are
the only solution for the chronic shortage of
cotton in this country.

SHRI P. VENKATASUBBAIAH :
The shortfall in the casc of short staple
cotton will not be so much next year

because of favourable monsoon conditions,
But the country is still short of long staple
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cotton. So, what steps do government
proposc (o take to induce the farmers to
grow long staple cotion in the country so
that we can attain sclf-sufficiency and we
neced not depend on imports from other
countries ?

SHRI L. N. MISHRA : 1 will not
say that there will be no shortage next year ;
there will be shortage of cotton for a
number of ycars to come in this country
because we arc in that position. We have
to do something really positive to increasc
the yicld of cotion per acre. In that
tegard, as I have said earlier, we have set
up a commitice with representatives of the
Agriculture Ministry, Planning Commission
etc., and a special provision is being made
to give assislance to cotton growers (o
increase their yield.

SHRI P. YVENKATASUBBAIAH : 1
have asked about long slaplc cotton.

SHRI D. D. DESAl : Will thc hon,
Minister consider, for the substitution of
imported cotton ; removal of credit res-
trictions and factors inhibiting growing of

cotton and rcsulting in unremunerative
prices to the farmers ?
SHRI L. N. MISHRA : The Agri-

cultural Prices Commission suggests only the
support prices. There is no restriction on
prices. There has been an abnormal rise
in the price of raw cotton this year. So,
this is not the consideration that stands in
the way of increased production of cotton,
The real thing is that we have poor arrange-
ments as regards irrigation and supply of
pesticides and giving other help to the
growers. This ycar the prices have been
fantastically high. The price is Rs. 3,600

per balc as against the support price of

Rs. 1,300 or so.

s ®® I H A A aEw R
T gg wXE WA § atew gwrd
AEITSE FY AT FXWA & qF AT
w7 FTF qETEAT & 7

sft geo qAo faw © ag am WY @
& &% wgr fF g & T @ =40 & ok
g @i Wt gEt WA ed af 9t f
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AFIATST FY ATHTET HEAT & T Frewy
FT ETH 9% AT £ | THET TN 37
g fr g 7 wfer Uewmw vy
¥ guTd qgt & fafrev & ama g€ @
v food &% @ @ g oY v wfee
Wegar o1 germ s afe aRF 5
I W A% o fre I 99 Y @
qah |

SHRI R. 5. PANDEY : A very
pertinent  question  was  asked by Shu
Venkatasubbaiah  regarding long  staple
cotton. Now it has become a very common
practice to go on sguandering foreign o\
change by importing cotton. There e
suggestions made by the Committee about
the supply of pesticides, good breed and all
that. When are you going to implement
them ? With all this you can impiow
long staple cotton and stop this importng
of cotton and squandering of foicign
exchange.

MR. SPLAKER : 1 he  has
already replied to this

think,

st gEW WR WA : F AT 4
A8 & & FwART 99w & s
HYAT WTE AFT AA[ gAY IAFAL
AT T AT & HYTIH IF A A
& g fre % &, afz g1, @ fEE 7
I &Y 9 & f9a g fas o 34
£ FRA Y AF wFC F qYA g I
o a1 74Y w1 fadw swEer
FAAEE?

W' MERT A 0F §& &F SAT 0
Fmm f& Fqm F 10 s a8 G
ary g wewr faowmfesi & g aF
&2 fr oof i@ gl @
..

Heaq WEAT : AT qEE AT
T FH GO T B |

ot gww ey gowg : F w & @
7 g fr ag ot et faemfor AT
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MR. SPEAKLR :
ing it.

I am not allow-
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g o g7 @ Mo A @lT W §
AN FITIHEIT GOTH & TR 159 &
¢ ®Y% FEA ¥ FHfezqwd 9T agq
ST 9N FT AT 8.,

MR. SPEAKER :
not allowing it.

Iam sorry ; I am

Withdrawal of Court Cases against Central
Government Employees who participated
in 19th Scptember, 1968 Strike

*224, SHR1 S. M. BANERIJEE :
Will the PRIME MINISTER be pleased to
state :

(a) whether a final decision has since
been taken to withdraw all the court cases
against the Central Government employces
who pairticipated in  the  strike of 19th
Seplember, 1968 |, and

(b) if so, whether instructions have
been msued to the various State Govern-
ments ?

THE MINISTLR OF STATE IN THE
MINISTRY OF HOMF AFFAIRS AND
IN THE DEPARTMENT O PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a)
No poposal i unde  consideration of
Government for withdranal of Court cases
pending agamnst the Centtal Government
employees who patticipated in the strike of
Scptember, 1968.

(b) Does not arisc.

SHRI S. M. BANERJEE : A decision
wis taken after the stnhe of taking back
all the employees and they were taken back.
Today, in respect of more than 1000
cmployees of the Posts  and  Telegraphs
alone, 300 employces of Defence and an
cqual number of Railway employees and
other employees, the court cases are pending.
This is continuing since wery long. There
is no evidence avatlable against them. The
Government was hind enough to withdraw
cases in respect of Police who participated
in the agitation. 1 would like to know why
they have taken this rigid attitude to punish
Government employees by not  withdrawing
court cases against them. They have all
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been taken back. But the cases against
these employees have not heen withdrawn.

* SHRI RAM NIWAS MIRDHA :

There is no question of punishing Govern-
ment employces. The policy of the Govern-
menl in regard to prosecutions has all along
becn that law should be allowed to take its
own course and that therc should be no
interference in that.

SHRI S. M. BANERJEE: 1 would
like to know whether it is a fact that
instructions have been issucd by the Home
Ministry, in Delhi, cither by the Lt.
Governor or by the Deputy Commissioner
that where there are no witnesses and pro-
sccution witnesses are not coming forward
to give cvidence, the cases should be
withdrawn. T would like to know whether
those cascs will be withdrawn,

SHRI RAM NIWAS MIRDHA : As
I have said, it is not the policy of the
Government to withdraw the cases.  But
we have been impressing upon the State
Government that legal processes should be
expedited and the cases that are pending
should be termimated as carly as possible
according to law.

SHRI S. M. BANERJEE :  On a point
of clarification. Some State Governments
have agreed to withdraw the cases. But it
is the Central Government which is not
withdrawing the cases. It has happened in
Kerala, Rajasthan and other States. I
would like to know, if the State Government
withdraw the cascs, will they allow the
State Government to withdraw the casecs.

SHRI RAM NIWAS MIRDHA : The
case in Kerala is of a differcnt nature
because the Government of Kerala withdrew
all the cases. Since the cases have to be
withdrawn by a particular procedure, we
were opposed to withdrawal of cases in such
a manner because those cases were about
contravention of certain provisions of law.
The policy of the Government has been
that the processes of law should not be
interfered with. If the State Government
proceeds to terminate procecdings according
to law, we will have no objection.
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SHRI JYOTIRMOY BOSU: Sir, it
is now going to be 2} years since the Strike
iook place. It was in September, 1968 and
now it is May, 1971. I want to put onme
straight question 1o the hon. Minister and
I want a frank answer to that Are you
not only guided by political considerations ?
Is it not a political victimisation ?

SHRI RAM NIWAS MIRDHA :
There is no question of political victimi-
sation. The interest of Government
employees is much more the concern of the
Guvernment than some of the hon, Members

who want to make a political issue out
of it.

SHRI JYOTIRMOY BOSU : We are
wholly convinced !

SHR1 [INDRAJIT GUPTA : These

cases have been instituted on the basis of a
varety of grounds. The charges are
differcnt. 1 want to ask  specifically about
those cases only in which the charge brought
against the cmployces concerned is under
Scction 4 of what was then the Essentjal
Services Maintenance Ordinance. That i
the only charge that they did not report for
duty on that particular day and they
abstained from work. There is no other
charge, for instance, like intimidation,
violence or any such thing. 1 would like
to know whether in those cases prosccutions
are being continued. It was very clearly
stated in the House as a matter of policy
that those employees against whom there is
no other charge except mere absence from
duty will be taken back 1o work and the
Government has no intention to proscculc
them. Why are those cases also being
continued in this matter ?

SHRI RAM NIWAS MIRDHA : Law
and order is a Statc subject. It is not
open to the Central Government to withdraw
any casc. Our instructions to the State
Governments are very clear,

SHRI INDRAJIT GUPTA :
give a directive.

You can

SHRI RAM NIWAS MIRDHA : Wc
have iwued instructions that if the prosc-
cution is mercly for absence from duty
under Sec. 4, a very linient view should be
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taken of such cases. There is no question
of persecution,

MR. SPEAKER : Next question, 1
find that Members are absent in respect of
these questions, We go to Question No.
231. Mr, Chandrappan, aficr all, it has
come to you,

Downward Trend of Rubber Price

*231. SHR1 CHANDRAPPAN : Will
the Minister of FOREIGN TRADL be
pleased to state :

(a) whether rubber price has again
shown a downward trend in the market and
it is likely 10 go down further with the
beginning of the tapping season ;

(b) if so, thc rcasons for the fall in
price ; and

(c) whether the State Trading Corpo-
ration has a plan for large scale purchase of
rubber from the planters at the minimum
price fixed by Government last year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GFORGE) : (a) and (b). The rubber
price has shown downward trend due to low
ofl-take by tyre and non-tyre manufacturers
as a result of industrial disputes in some of
the manufacturing units.

(c) The State Trading Corporation has
already increased purchase of raw rubber

from about 1200 tonnes to about 1700 per
month,
SHRI CHANDRAPPAN : The hon.

Minister stated that the STC has decided to
purchase a few more tonnes of Rubber than
what it used to purchase before Is this the
big way in which Government would like to
help the rubber growers in Kerala ? I doubt
it very much. T would like to know from the
l}-linister whether the Government would
instruct the STC to buy the entire rubber
produced in India ?

SHRI A, C. GEORGE : As already
stated, certain factories are already closed
down due to various reasons, It may be
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difficult for the STC to buy the big stockpils
of rubber. We are doing the best and making
the best effort to stock as much as possible.

SHRI CHANDRAPPAN 1 would
like to know whether the present situation in
the prices of rubber is only due to the fact
that certain factories are closed down. 1 think
it is also due to the fact that Government
is allowing indiscriminate import of synthctic
rubber. I want to know whether Government
would tahe measures not to allow indiscri-
minate import of synthetic rubber and thus
1o help the indigenous production of rubber.

SHRI A. C. GFORGE : Synthetic
rubber that is now being allowed to come in
is of some special chemical nature and will
never replace the raw rubber produced in
India.

SHRI YARKEY GEORGE : There is
a large stock of rubber in the country. Will
Government explore the possibilities of
exporting it ?

SHRI A. C. GEORGE : There is a big
variation between the prevailing price in
India and the incrnational price. Still, we
may explorc the possibilities of exporting
rubber.

MR. SPEAKER :
Hour is over......

Now, the Question

SHRI JYOTIRMOY BOSU : Kindly
permit me to put one question, Every time
your car breaks down, you pay very heavily
for your tyres, but the giower gets less

MR. SPEAKLR : 1 have already
declared that the Question Hour is over.
We are only 3 short of the full list of
questions today. Still, there are many hon,
Members who have been left out. In spite of
this rush, we have been able to do only 11
questions today and some hon. Members
have felt unhappy that I did not allow them
to ask supplementary questions. I am going
to be strict again tomorrow Let us sce what
progress we make tomorrow. 1 have been
quite strict today, but in spite of it, we have
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not been able to cover more than 11
questions......

SHRI INDRAJIT GUPTA : We have
covered about 20,

MR. SPEAKER : But some hon.

Members' questions did not come up. Later
on, they approach me and say that their
names had not come up. So many Members
have been left out. Let us sec what progress
we make tomorrow,

WRITTEN ANSWERS TO QUESTIONS
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Impediments in Rupee Trade with Yugoslavia

*216. SHR1 P. K. DEO : Wil the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether a serious difficulties have
arisen in rcgard to the future of the rupee
trade with Yogoslavia :

(b) if so, the wvarious impediments
coming in the way of the continuation of
this agreement ; and

{c) whether any initiative has been or
is being taken by India to solve this
problem ?

THE MINISTER OI' FOREIGN
TRADE (SHRI L. N. MISHRA): (a) to
(c). The Yugoslav proposal to discontinue
the current Rupee payment arrangement is
presently under negotiations between the two
Governments,

Demand for Reconstitution of Press Council

*218. SHRI KALYANASUNDARAM :
SHR] RAMAVATAR SHASTRI :

Will the Minster of INFORMATION
AND BROADCASTING be pleased to
Slate :

(a) whether the Fifth  Annual
Conference of the Indian Working Journalists’
Association held recently at Gandhinagar
has demanded abolition of the present Press
Council and Constitution of @ more represen-
tative body in its place ; and

(b) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) Yes, Sir.

(b) Although there is no immediate
proposal to reconstitute the Press Council
which was formed recently in accordance
with the amended provisions of the Press
Council Act, Government have under study
all the recommendations made by the Annual
Conference of the Indian Federation of
Working Journalists.
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Trade Links with Cuba

*221. SHRI DINEN BHATTA-
CHARYYA : Will the Minister of
FOREIGN TRADE be pleased to state :

(a) whether Government are considering
any steps to improve the trade links with
Cuba in the near future ; and

(b) if so, the main feature thereof ?

THE DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGF) : (a) and (b). Trade
between India and Cuba has always been at
a low level because of the long distance
involved and was confined to the export of
jute goods from India. Due to the establish-
ment of own jute industry, Cuba cut down
her purchases of Indian jute goods drastically
in 1964-65 and stopped it completely from
1966 67. Since then the question of develop-
ment  of [Indo-Cuban trade has becn
considered a number of times but we have
not been able to identify any particular
product which could form the basis of trade
exchanges belween the two countries.

Arrest of East Pakistani Refugees for
Smuggling of Gold and Ornaments

*225. SHRI M. M. JOSEPH : Wil
the Minister of HOME AFFAIRS be pleased
o state :

(a) the number of East Pakistani
1eflugees who were airested for bringing gold
and ornaments in large quantities during the
period from January, 1971 to May, 1971 ;
and

(b) the action taken by Government
against those refugees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C, PANT) : (a)and (b). The required
information is being obtained from the
«oncerned guthorities and will be laid on the
Table of the House on receipt.

Decline in Ex:ort of Marine Goods from
Kerala

*226, SHRT A. K. GOPALAN : Will
the Minister of FOREIGN TRADE be
Pleased to state :
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(a) whether the export of marine goods
from Kerala has dwindled considerably
during the months of February and March,
1971 ; and

(b) il so, the reasons for the same 7

THF. DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a) Yes, Sir.

(b) The decline was largely due to
poor catch of shrimps of exportable quality
along the Kerala coast during December-
March.

Purchase of Railway Wagons, lguipment and
Diescl Fngines from India by Indunesia

*227. SHRI BISHWANATH JHUN-
JHUNWAIL A Wil the Minister of
FORLIGN TRADE be pleased to state :

(a) whether the Indonesian Government
has evinced keen interest to purchase Railway
wagons, equipment and diesel engines from
India ;

(b) whether an Indonesian Delegation
recently visited India and held discussions in
this regard ; and

(¢) whether any firm agreement could
be reached and, il so, the main features
thereof ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a) to
{¢). A delegation of senior officials
representing  Indonesian railways and
roadways visited India in April, 1971 to
explore the possibiity of collaboration
between the two countries in  developing
transportation facilities in Indonesia, The
delegation led by the Director-General of
Land Transportation and Inland Waterways
of the Government of Indonesia visited our
railway establishments and some manu-
facturing units in the private sector, and
held discussions with concerned authorities
in India. The visitors were impressed by
Ind a's achicvements and expertise in the
fields of railways and roadways. Dyring the
discussions, ways and means of collaboration
between the two countries in the development
of certain sectors of Indonesian railways and
roadways were discussed. Specific items of
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tiansportation equipment and machinery of
interest to Indonesia were identified.

Rockets Launched from Thomba Rocket
Laanching Statien

%228, SHRI S. N. KRISHNA : Wil
the Minister of ATOMIC ENERGY be
pleased to state :

(a) whether two rockets were recently
launched from the Thumba Rocket Launching
Station ; and

(b) the main object of launching these
rockets ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a)
and (b). Yes, sir. On April 25, 1971, two
Nike-Apache rockets were launched from
Thumba, one for the study of the equatorial
electrojet and the other for simultaneous
measurement of the neutral upper atmosphere
winds and temperatures and ionospheric
clectron number density and electron
temperatures.

Demand for a Second Atomic Plant in
Tamil Nadu

#*229. SHRI P. GANGADEB : Will
the Minister of ATOMIC ENERGY be
pleased to state :

(a) whether the Kalpakkam Atomic
Power Project has been completed ;

(b) if so, whether the Tamil Nadu
Government have requested for building
another power plant in that State ; and

(¢) if so, the reaction of Government
thereto 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHID) : (a)
No, Sir.

(b) and (c). Do not arise.
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Socio-Eccnomic ard Educational Backward-
ness of Muslims

*230. SHRI MUHAMMAD SHERIFF :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have chalked
out any programme to inquire into the socio-
economic and educational backwardness of
Muslims in the country ; and

(b) il so, the details thercol and, if
not, the reasons therefor ?

THE MINISTER OF STATE IN THI
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEI
(SHRI RAM NIWAS MIRDHA) : (1)
and (b). Gowvernment are fully alive to
the problems of all minorities and have
endcavoured to do all that is possible,
consistent with the provisions of the
Constitution for the removal of their special
problems. Further, the various welfare and
development programmes of Government arc
already specially oriented to the removal of
socio-economic and educational disabilites
of all backward groups of citizens in the
country. Such programmes will naturally
cover backward sections among the
minorities too.

Setting up of @ Jute Corporation

*232. SHRI R, R. SINGH DEO : Will
the .Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have recently
set up a Jute Corporation ;

(b) if so, the total capital invesiment
and the functions of the Corporation ; and

(c) the way the Jute Corporation is
likely to help either jute production in the
country or foreign exchange earning through
increased exports ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a) t0
(¢). A Public Sector Corporation known as
the Jute Corporation of India Ltd. has been
registered with Headquarters at Calcutta on
the 2nd April, 1971, for undertaking
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purchases of jute generally, and to give
price support and maintain a buffer stock
of jute, with a view to ensuring a remune-
rative price to the jute grower. The
Corporation will also look after the imporl
of raw jute, export of raw jute, and jute
goods and undertake measures for promotion
of export of jute goods,

(2) The Corporation will have an
authorised capital of Rs. 5 croies and a
paid-up capital of Rs. 1 crore.

(3) By its judicious purchases of raw
jute, the Corporation is expected to ensure a
remunerative price to the jute grower and
thus help in increasing jute production. This
coupled with other export promotion
measurcs that may be undertahen by the
Corporation is expected to augment foreign
cxchange carnings from jute goods.

Consultations with Chief Ministers on
National Policics

*233. SHR1 SHYAMNANDAN MISH-
RA : Will the PRIME MINISTER be
pleased fo state :

(a) whether Government's atiention has
been drawn to the reported statement of
the Chiel Minister of Tamil Nadu that
before Parliament passed a Resolution on
an iwwue of national policy such as Bangla
Desh, all the Chief Ministers should be
wonsulted ; and

(b) whether there has been any corres-
pondence between the Chiel Minister and the
Government of India on the subject ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING

(‘?HRIMATI INDIRA GANDHI) : (a) Yes,
oir,

(b) No, Sir.

Decline in Coir Exports

, *234 SHRIMATI BHARGAVI THAN
KAPPAN : Wil the Minister of FOREIGN
TRADE be pleased (o state :
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(a) whether coir exports had registered
a fall in 1970-71 ;

(b) if s0, the extent of fall registered ;
(c) the reasons therefor ; and

(d) the steps taken to step up coir
exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRADE (SHRI A. C.
GEORGE) ¢ (a) Yes, Madam.

(b) During 1970-71, 5,21,186, quintals
of Coir goods were cxporied, as compared
to 5,54,811 quintals during 1969-70, re-
presenting a decline of 6%,

(c) Kecen competition from synthetic
substitutes.

(d) The Government are considering
strengthening of the industry’s infra-structure
and stabilise production. Measures arc also
being taken to modernise the industry and
improve the quality of cxport products to
generate greater demand.

Staging of a Parody of Ramayana in
Trichi, Tamil Nudu

*235. SHRI N. K. SANGHI : Wwill
the Minister of HOME AFFAIRS be pleased
1o state :

(a) whether Government are aware
that a parody of Ramayana was staged
recently in Trichy in Tamil Nadu which
deeply hurt the feelings of millions of
Hindus throughout the country ; and

(b) il so, the steps which Government
purpose to take to prevent such acts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). Facts are being asccrtained from the
State Government,
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TV Programme through Satellites

*236. SHRI B. S. BHAURA : Will
the Minister of ATOMIC ENERGY be
pleased to state :

(a) whether Government have studied
the feasibility of having television programme
through satellites ; and

(b) if so, the results thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) Yes,
Sir.

(b) The Guvernment of India and the
National Aeronautics and Space Adminis-
tration of U.S,A. have signed a Memo-
randum of Understanding on September 18,
1969 for a collaborative experiment to be
undertahen in 1947 to test the feasibility
of direct broadcast of television from a syn-
chronous satellite to augmented television
receivers for community viewing in isolated
villages Government 15 alo studying the
feasibility and cost effectiveness of an
Indian National Satellite for communications
which could provide on going service for
T.V. as well as point to point communi-
cations including telephones.

Import of Man-made Fibre Yarn

%237. SHRI R KADANAPPALLI : Will
the Minister of FOREIGN TRADE be
pleased to statc :

(a) whether Government have chalhed
out any scheme for the large scale import
of man-made fibre yarn from other countries
to meet the consumer demand and fulfil
its export commitments ; and

(b) if so, thc main feature thercof 7

THE MINISTER OF FOREIGN
TRADE (SHRI L N. MISHRA) : (a)
and (b). Government have not chalked out
any scheme for large scale import of man-
made fibre or yarn because a substantial
quantity of man-mads: fibres and yarns is
produced in the country and further capacity
is being created. For encouraging exports
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of textiles containing man-made fibres/yarns,
import of the different kinds of man-made
fibres/yarns has been allowed as replenish-
ment under the Import Trade Control
Policy for registercd exporters. For distr-
bution to actual users in the art silk industry,
only nylon filament yarn is being imported
to the extent considered necessary to main-
tain prices at a reasonable level. Some
quantity of viscose staple fibre is being
imported to supplement the availability of
cotton in the cotton textile mill sector,
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E.E.C.* Decision to cxiend Tariff
Concessions for Indisn Handicrafts

*239, SHRI DHANDAPANI : _W:H
the Mumister of FOREIGN TRADE be
pleased to stale :

(a) whether Government have made
any assessment of the European Economit
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Community’s decision to extend the tariff
concessions, which India sccured from it
in 1969, for her exporis of handicrafls to
§ Asian countries ; and

(b) the steps taken by Government
to meet the situation.

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) Yes, Sir.
So far a» we are aware, in practice the
farrifT concessions arc extended orly to
India and Pakistan although lcgally they
arc meant to bc on a global basis.

(b) The steps taken by the Government
of India for utilising the duty free guota
for handicrafts to the fullest extent arc given
in the enclosed statement.

S‘atement

(i) By trying to remove the individual
ceiling for the import of cach item of
handicraflts which has been standing
in the way of elfective utilisation of
the duty-free quota scheme. If the
ELC cannot agree for completely
doing away with the individual
ceiling, we arc suggesting that they
should agree for grouping of similar
items (e.g. art metal-wares group,
wood-wares group and leather-
wares group) and prescribe a com-
bined ceiling so as to provide for
more flexibility

(ii) By including more items in the list
of handicrafts eligible for duty-ficc
entry. During the current ycar,
the EEC, have allowed 10 morc
items, but there are slill other
items like palm-leal articles, lace
goods, dress accessories (culf-links,
tic-pins, brooches) and leather print-
ed by hand, which are of exporl
interest to us and are at present
excluded from the purview of duty-

free scheme.

(iii) For dispensing with the sub-divi-
sion of quota among the member-
slates of E.E.C.

(iv) A number of measures were adopted

for taking maximum advantage of
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the concession in India. This
included giving full particulars of
the duty-free scheme to the handi-
crafts exporters, etc.,, giving wide
publicity to the scheme in the
press, deputation of a trade-cum-
study team of exporlers to the
common market countries to
transact on the spot business and
to study prospects to enhance ex-
ports to the community, preparation
of designs by the Design Develop-
ment Centres of the All India Handi-
craflts Board especially for exports
to EE.C. countries, helping expor-
ters of duty-free goods and issuing
certificates of origin and bringing
out special brochures on art
mctalwares, woodwares ectc. for
distribution in the E.E,C, countries.

Decisvion on Khosla Committee Report
on Film Censorship

*240. SHRI BRIJ RAJ SINGH KOTAH :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Governmenl have since
taken a devision on the Khosla Committce
Report on Film Censorship ; and

(b} il s0, what is the decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) and (b). The Report of
the Khosla Committee on Film Censorship
is under active consideration of Government,

Sietting up of Five T. V. Centres

997, SHR1 CHANDRA SHEKHAR
SINGII : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether the cquipment from abroad
for all the five Television Centres at Srinagar,
Bombay, Calcutta, Madias and Lucknow
has since arrived in India ;

(b) if not, the stages at which all the
above five T.V. Stations arc of present ;

{c) the amount of money spent on these
five T.Y. Stations 1ill date, both on their
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indigenous and forcign cxchange contents
scparately ;

(d) whether there is any likely delay in
the target dates because of construction
delays at sites and procurement of equipment
from abroad ; and

{e) if so, how much ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) No, Sir.

(b) to (¢). A statement is laid on the
Table of the House.

Statement

The position in respect of the various
TV Stations is indicated below :

(i) SRINAGAR:

The total estimated cost on this
project is Rs. 306 lakhs out of which
the expenditure incurred so faris
Rs. 53.21 lakhs—Rs. 50.18 lakhs in
rupees and Rs, 3.03 lakhs in foreign
exchange. Work on the construc-
tion of studios, transmitter and
the road leading to the transmitter
site i» in progress. Equipment
required for the project has been
ordered but has not been received.
The Station is likely to start
functioning in 1972,

(i) BOMBAY/POONA :

The total cost on Bombay/Poona
TV project is estimated at Rs.
336.67 lakhs, out of which equip-
ment worth about Rs. 113 lakhs is
to be received as gift from the
Government of Federal Republic
of Germany under an agreement
and part of it has already arrived.
The total expenditure incurred on
the project so far is Rs. 28.71 lakhs.
Work on the studio buildings and
transmitter side is in progress.
Work on the erection of the 300
metre high TV tower is under way.
Site for Poona relay Station has
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been finalized and is being acquired.
The Bombay TV Station is likely
to become operational in 1972,

(iii) MADRAS :

Land for TV Stution has been made
available by the Government of
Tamil Nadu free of land value.
Building plans and estimates are
under preparation. Steps arc being
taken to procure cquipment. The
total estimated cost on this project
is Rs. 182.76 lakhs but no expzndi-
turc has been incurred so far.  The
Station is likely to become opera-
tional by 1973-74.

(iv) CALCUTTA :

Site for this TV Station is boing
finaliscd. Steps to procurc equip-
ment are being taken. The lotal
cstimated cost on this project
Rs. 190.59 lakhs but no expenditure
hay so far been incurred. The
Station is likely to be in operation
by 1973-74,

(v) LUCKNOW/KANPUR :

Sites for these Stations are being
finalised. The total estimated cost
on this project is Rs. 300.33 lakbhs
but no expenditure has been
incurred so far. The Station is
likely to become operational by
1973-74,

Attack on Indian Posts on Indo-Pakistun
Border and Violation of Indian Air
Space by Pakistan
998. SHRIR. S. PANDEY :
SHRI P. GANGADEB :

SHRI H. M. PATEL :

Will the Minister of HOME AFFAIRS
be pleassd to state ;

(a) whether the Pakistani Forces during
their attacks on East Pakistan to suppress
the independence movement there, have
attacked the Indian Posts on the Indo-
Pakistan border thereby killing many peoplc
and destroying property ;
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(b) whether the Pakistan Air Force
planes, during their operations in East Bengal
have many a times crossed the Indo-Pakistan
border and bombarded places on the border
inside the Indian territory ; and

(c) if so, the steps taken by Government
to mect such acts of the Pakistani forces in
future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) : (a).
Yes Sir.

On 24th May, 1971 Pakistani troops
attacked the BSF Out-post at Sutarhandi.
I'wo BSF constables were killed and four
injured  According to the information
teceived from the Assam Government, five
«hilians including two women were killed
and four civilians were kidnapped by the
Pakistani Army.

On 25th May, 1971 Pakistani troops
atlacked the BSF Check-post at KILAPARA
near BOP DALU. Nine BSF men were
hilled and two are missing. According to
the information received from the Assam
Government, 13 civilians were alvo killed
and 11 injured,

Damage and destruction to property in
this area caused as a result of this attack
15 not readily available.

Lok Sabha Starred Qu. No. 998,
for 2n1 June, 1971,
(b) There have been 11 air space

violations from 25th/26th March, 1971 upto
the 17th May, 1971. There are, however,
o reports of bombardment of any place on
the border inside Indian territory by
Pakistani aircraft,

(¢} The BSF authorities have clear
'nstructions to throw back any Pakistani
rurg; intruding into Indian territory. A
‘erious view of the above-mentioned instances
of intrusion has been taken and strong
Profests have been lodged with the Pakistan
(mvernrmnt.
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Improvement of India’s relation with Ceylon

1000. SHRI K. LAKKAPPA : Will
Minister of FOREIGN-TRADE be pleased
to slate ©

(a) whethe Government have taken
any steps to improve relations with the
Ceylon Government with respect to mutual
interest of trade ; commerce and the pro-
tection of Indian Nationals there ; and

(b) if so, the recent measures adopted 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). Constant
efforts are made by Government to promote
India®s trade and cconomic relations with
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all friendly countries including Ceylon., The
following are among measures of Cooperation
with Ceylon :

A Trade Agreement between India
and Ceylon was concluded in
October 1961, which is valid until
it is modified or terminated by
either country by giving threc
months notice.

(@)

A line of credit of Rs. 20 million
was extended to Government of
Ceylon in  February 1966 for im-
porting from India cotton testiles,
dried fish and chillies.

U]

(¢c) In August 1967 and June 1968, two
credits of Rs. 50 million each were
extended to Government ol Ceylon
for import from India of certain
types of machinery, machine tools,
motor vehicles etc.

(d) A Joint Committee on Indo-Ceylon
Economic Cooperation has been
constituted charged with task of
formulating and pursuing continu-
ously measures for closer coopera-
tion between the two countries. In
accordance with the decisions taken
at the first meeting of the Joint
Committee, the promising areas
for expansion of mutual trade and
industrial co-operation were examin-
¢d by the Joint Study Groups
constituted by the Committec.
Their recommendations are to be
placed before the next mecling of
the Joint Committee.

The Government of India and
Ceylon concluded an Agreement
in 1966, for determining the citizen-
ship status of the stateless persons
of Indian origin in Ceylon. Govern-
ment of India had devised wvarious
measurcs to accelerate the imple-
mentation of the Agreement in-
cluding simplification of visa and
travel procedures etc.

(@
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Man-made Fibre F,:rorld and Consumed
at Home

1002. SHRI SHYAMNANDAN
MISHRA : Will the Minister of FOREIGN
TRADE be pleased to state the quantity of
man-made fibre exported and consumed at
home since the end of Third Five Year Plan,
year-wise ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FORFIGN TRADE (SHRI
A. C. GEORGE) :

(Figures in lakh tonnes)

1968 1969 1970
Lxported 1.48 0,53 030
Consumed 664,17 650.33 725.27
at Home

Cnmmadiy and Country
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Export of Rallway Coaches and other
Goods

1003. SHRI MUHAMMAD SHERIFF :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the number of Railway coaches
and other goods exported by India to other
countries during the year 1969-70 and 1970-71;
and

(b) the details of the same, country-
wise and the forcign exchange carmed in
this regard ?

THE DEPUTY MINISTLR IN THE
MINISTRY OF FORFIGN TRADE (SHRI
AC. GEORGE): (a)and (b) The table
given below shows the number and value of
Railway Coaches and other Railway goods
and the name of the Countries to which
these items exported during 1969-70 and
1970-71.

Value : Rs, lakhs

Rly, Coaches, Wagons & Components

1. Ry, Coaches (Nos.)

Malaysia
Formosa
Thailand

Total

2. Rly. Wagons (Nos.)

Ceylon
Formosa
Hungary
Poland

Total

1969-70 1970-71
Qty. Value Oty Value
2 3.4 s
- —_ _ 0.48
116 21.93 —_— —_
- —_— 45 9.7
116 2193 45 10.19

24 9.54 -_— -_—
— -~ 104 65.93
— . —_ 119.86
— — 4 I89
24 9.54 108 187.68
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S T D B
3. Loco Boilers (Nos )
Burma 5 3.14 - —
4. Wagon Components
Burma - 326 —_ 791
Canada - 0.07 —_ —_
Ceylon —_ 12 60 —_ -
Formosa - - - 0.27
France - - - 2,57
_  Ghana - 0.28 - 0.20
Hungary - — - 010
Iran - —_ —_ 009
Iraq - -_ - 1.26
Japan — — —_— 0.17
Nigeria —_ 0.54 — 030
Poland — -— -— 002
Singapore — 0.02 - -
Sudan - - — 013
Thailand — 0.22 -_— -
Yugoslavia — 0.87 - -
Total ~ 1706 — 1308

Total of Railway Coaches wagons and Components —

52.47 — 21095

Surrender by West Pakistan Army OMficers
to Indian Authorities

1004. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of HOME
AFFAIRS be pleased to state :

() whether a number of West Pakistan
Army officers have surrendered to the

Indian authorities near Bangla Desh border
since April last ; and

(b) whether they have desired to take
shelter in our country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNFL
(SHRI RAM NIWAS MIRDHA): (@
and (b). Yes, Sir.
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Joint Venturcs Abroad

1005. SHRI SAMINATHAN : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) the reasons for abandoning as
many as 27 industrial projects with Indian
participation sponsored abroad out of a
total 100 industrial enterprises approved by
Government ;

(b) the details of (i) the approval
cnierprises, (ii) the 22 projects which have
gone into production and (iii) the 27 projects
that have been abandoned ; and

(0) whether there are any joint venturcs
from Tamil Nadu ?

THE DEPUTY MINISTER IN THL
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (a) The
Government have so far approved 121
moposals for setting wup industrial joint
ventures abroad, out of which 27 projects
have gone into production, 33 have been
abandoned due to one reason or the other
and the rest are in various stages of imple-
mentation., The main reasons for aban-
doning 33 proposals are :

1. Political instability in some of the
countries abroad ;

2. Difficulties to raisc working capital
in some of the countries and also
to find out suitable local collabo-
rators ;

3. Non-competitive character of Indian
capital goods ;

4.  Non-availability of cash participation
facility from India towards share
capital ; and

5. Unfavourable investment rules in
some of the developing countries.

(b) A statement is Jaid on the Table
Of'the House. [Placed in Library. See
No. LT—278/71).
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(c) Yes, Sir. The following joint
ventures are from Tamil Nadu :
1. Ceylon: M/s Ashok Leylands.

2, lran: M/s South India Automo-
tive Corpn. (P) Ltd.

3. Malaysia: M/s Parrys Con-
fectionary Lid.
4, Malaysia: M/s Southern Indus-

trial Corpn, Lid.

5. Malaysia: Mjs L.G. Balakrishnan
& Bros. (P) Ltd,

6. Malaysia: M/s Murugappa and
Sons.

7. Malaysia : M/s India Pistons Ltd,

Indo-Nepal Trade Agreement

1006. SHRI NIHAR LASKAR :
SHRI P. GANGADESB :
SHRI BHOGENDRA JHA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the trade treaty between
India and Nepal, which could not be signed
earlicr has been signed now ;

(b) if not, the stage at which the
matter stands at present :

(c) whether the Prime Minister of
Nepal, in his statement has shown keen
desire to settle this issue ; and

(d) if so, the steps Goverrment have
taken to help the Nepal Government in
signing the trade treaty ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [I'OREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.
Not yet.

(b) to (d). His Majesty’s Government
of Nepal have suggested that officials of the
two Governments should meet to discuss and
settle outstanding issues. There have also
been reports, in the press, of a statoment
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of the Prime Minister of Nepal giving
expression to the hope of an early con-
clusion of a Treaty between the two
countries. The Government of India have
welcomed the proposal that officials should
discuss and settle the outstanding issues
with a view to conclude a new Treaty of
Trade and Transit.

2. It is well known that India is
always prepared to do whatever she can,
consistent with her own national interests,
to cooperate with Nepal in the development
of Nepal's economy and trade. Towards
this end, the Government of India are ready
to resume talks as soon as His Majesty's
Government of Nepal are willing to discuss
the outstanding issues in a spirit of mutual
understanding and within the framework of
the long-term interests of the two countries.

3. Meanwhile in their desire to main-
tain and strengthen the most cordial and
friendly relations with Nepal, the Govern-
ment of India have continued to maintain
supplies to Nepal, allowed imports of
Nepalese primary products into India free
of customs duties and quantitative restric-
tions, allowed imports of manufactured
products on the Most Favoured Nation
basis and continued to extend facilities
through Calcutta for Nepal's trade with third
countries.

Closure of Cashew Factorics in Kerala
1007. SHRI SARJOO PANDEY :

SHRI SEZHIYAN :
SHRI CHANDRAPPAN :

Will the Minister of FOREIGN 1RADE
be pleased to state :

{(a) whether the Kerala
Assembly had unanimously adoptea a
Resolution urging immediate Central
intervention to prevent the closure of cashew
factories in the State ;

Legislative

(b) if so, the suggestions made in the
Resolution ; and

(c) the aclion taken thoreon ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (a) Yes, Sir.
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(b) Details summarised as under :—

(i) Necessary assistance should be
provided to the State Govern-
ment for financing the Kerala
State Development Corporation
to take over commercial run
as many cashew factories as
possible.

(ii) Imported cashew raw nuts
should be distributed only to
Licensed Cashew Factories
registered to September, 1970
i.e. the date on which the
Cashew Corporation of India
took over the import of
cashew nuts (after canalisation
of the import of cashew nuls)
strictly on the basis of the
workers that will actually be
employed (in each factory).
Imported nuts should not be
diverted to  unauthorised
Processors.
(iii) The State Trading Corpora-
tion of India should also
handle the export (rade in
cashew kernels. Governmen
of India should consider tht
inclusion of the cashee
industry in the Schedule tw
the Industrial Development
and Regulation Act irrespec-
tive of the number of workers
involved and also consider the
question of fixing the nationa:
minimum wage for the cashew
industry,

(¢) The matter is receiving attention.

Increase in Production of Controlled
variety of Cloth
1008. S1IRI P. GANGADEB :
SHR] H. N. MUKERIJEE :
SHRI S. M. KRISHNA :

Will the Minster of FOREIGN TRADE
be pleased to state :

(a) whether a discussion took place
between the Central Government officials and
the Textile Commissioner and whether some
agreement had been arrived at for the greater
production of contioiled variety of cloth 0
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that more cloth is available for the poorer
section of the people ;

(b) if so, the main points thereof ; and

(c) how much increase in production of
cloth will be made by the Textile mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) and (c). A statement giving the
requisite information is attached,

Statement

Under the scheme the industry has
undertaken to produce 100 million sq. metres
of controlled cloth during 3 months begin-
ning from 1st June, 1971.

The mills which produce contrelied
varieties of cloth will be given a subsidy to
the extent of 50 paise per sq. metre from
funds which will be collected by the
industry,

This scheme is to be implemented by
the Indian Cotton Mills Federation, under
the gudance and supervision of the Textile
Commissioner, Bombay.

Talks with British Government re. Imposition
of Duty on Indian Cotton Textiles

1009. SHRI R, R, SINGH DEO :
SHRIR P.DAS:
SHRI ISHWAR
CHAUDHURY :

Will the Minister of FOREIGN TRADE
be pleased to state ;

(a) whether Government have had
any talks recently with the British Govern-
ment in regard to the imposition of duty on
the import of Indian textiles ;

(b) if so, the main features thereof ;
and

(c) the outcome of these talks ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
A.C.GEORGE) : (a) Yes, Sir.
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(b) During the official and Ministerial
level discussions the Indian Delegation
reiterated its strong opposition to the British
proposal for the imposition of 15 percent
tarifl on imports of cotton textilc from the
Commonwealth Preference areas and the
abolition of quotas with effect from Ist
January, 1972,

(t) The reaction of the British Govern-
ment to the points made by the Indian side
are awaited.

Demand for Increase in Price of Mica

1010. SHRI RAMAVATAR SHAS-
TR1: Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether the Mica Traders' Asso-
ciation of Bihar has demanded increase in
the price of mica;

(b) if wo,
demand ; and

the basis behind such a

(c) the rcaction of Government thereto ?

THL: DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) and (c). The increase in floor prices
of mica has been demanded on the ground
that the cost of mining and processing of
mica has increased considerably since the
floor prices had becn last revised in 1966,
In view of the stiff international competition,
particularly, in rclation to prices, the
Government does not consider it appropriate
to increase the Hoor prices at this time,
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Imports from U, K. on Reciprocal Basis

1012, SHRI BIIOGENDRA JHA : Will
the Mimster of FOREIGN TRADE be
pleased to state :

(a) whether the 1939 Trade Agreement
with the U. K. provides for duty-frec entry
of Chemicals, Machinery and Radio and
Telecommunication parts elc inmto India on
a reciprocal basis ; and

(b) if so, the measures being proposed
to be taken by the Government of India
with regard to the above and other item
imported from the United Kingdom ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir-

(b) Does not arise.

Indian Trade Delegution in U, K. and
European Countries

1013. SHRI YAMUNA 2RASAD
MANDAL : Will the  Minister of
FOREIGN TRADE he pleased to state :

(a) whether a trade delegation, led by
Shri L. N. Mishra, visited U. K. and some
other European countiies during the month
of May, 1971 ;

(b) if o0, the names of members of the

delegation ; and
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(¢) the names of countries visited and
the results achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Yecs, Sir.

(b) Shri L. N. Mishra,
Foreign Trade ;

Minister of

Shri I1. Lal, Sccrctary, Ministry of
Foreign Trade ;

Shri B. N. Swarup, Joint Sccretary,
Ministry of Forcign Trade ;

Shri N. K. Singh, Official on Special
Duty, Ministry of Forcign Trade.

(c) U. K. and Belgium. Discussions
with the United Kingdom Government were
held on the British proposal 1o impose a 5
per cent tarifl on impoits of cotton textiles
from the Commonwealth Prefzrence arca and
the abolition of quotas w.e.l. 1st Januaty,
1972. During these discussions the Indian
Delegation reiterated their strong opposition
to the British proposal, in view of the
adversc effects this would have on our exports
of cotton textiles. The reaction of the British
Government to the points made by the
Indian side arc awaited.

In Belgium, India’s trading problems
with E.E.C. were discussed with the
E.E.C. officials. During these discussions

it was agrecd that a continuous dialogue
between India and the E. E. C. must be
maintained and further discussions with a
view to the conclusion of the commercial
co-operation agreement would be resumed
shortly.

Bun on Import of Certain Items

1014, SHRI TRIDIB CHAUDHURI :
Will the Minister of FOREIGN TRADE be
pleased 1o state :

(a) whether there was any prlor
consultation between the Videsh Vyapar
Mantralaya and the Department of Technical
Development under the Audyogik Vikas
Mantralaya before 51 additional items were
recently taken out of the import list and the
list of items dropped were on the basis of
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the recommendations flowing out of such

joint Consultations ; and

(b) the reasons for variations, if any,
from the recommended list il there were any
such variations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) and (b). 170 items
and not 51 items have been taken ofl the
permissible list of imports during April 1971—
March 1972 period. The decision to ban
import of these items has been tahen on the
basis of the recommendations of the
). G. T. D. and other technical authorities
concerncd. No items recommended by the
technical authorities for banning have been
dropped from the list of items taken off
the permissible list of imports.

Publicity to Pak Army Atrocities in
Kast Bengal

1015. SHRI SAMAR GUHA : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have brought
out any publications about the atrocities
committed by the Pakistan army in killing
civilian population of East Bengal and
destroying universities, colleges, schools,
hospitals, mosques, temples, libraries, news
paper offices, bustees and villages there ;
and

(b) if not, whether such publicity
effort will be undertaken without delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) Yes, Sir.

(b)
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‘May Day’ as a Paid Holiday

1017. SHRT S8, A. MURUGANAN-
THAM :  Will the PRIME MINISTER be
pleased to state :

(a) whether the question of declaring
May Ist as a paid holiday has becn consi-
tered by Government ; and

{b) il so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
{b). The question of declaring May 1st as
a paid holiday for Central Government
employees had been examined, and the
conclusion reached was that the total
number of 16 National and festival holidays
given each year could not be exceeded, and
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if May Ist were to be a holiday, it should be
in liew of one of the existing festival
holidays. In August, 1969, this matter was
placed before the National Council set up
under the Scheme for Joint Consultative
Machinery and Compulsory Arbitration for
Central Government employecs, and the
Council decided not to pursue the matier.

Study Report on  Unemployed Enginecrs
Prepared by Indian Institute of Man-
power Research

1018, SHRI BISHWANATH JHUN-
JHUNWALA :
SHRI YAMUNA PRASAD
MANDAL :
SHRI HUKAM CHAND
KACHWAI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether according to a study
report prepared by the Indian Institute of
Manpower Research the figure of unemployed
engincers will reach the 1,(0,000 mark by
1974 ; and

(b) if so, what is the present ofi-take
Engineers/Diploma Holders in the country at
present and what steps Government propose
to take to tackle the ever growing problem
of unemployment in this sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C.PANT): (a) Inthe working paper
prepared by the Institute of Applied
Manpower Research in December, 1969, a
surplus of engineers of the order of 1,00,000
is estimated by the end of 1973. This
estimate, however, was avowedly based on
the pattern of engincering employment as it
was in vogus till 1964, Subsequent trends
have fevealed that engineers are being
increasingly employed in new avenues such
as small-scale industries, marketing, sales,
management, consultancy etc. This trend is
likely to alter these estimates materially. A
working group will shortly take stock of the
recent developments and make fresh
projections regarding the demand and supply
of engineers.
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(b) The off-take during the past few
years is given below :

Engineering Diploma

Graduates Holders
1968 15,820 23,183
1969 15,686 21,751
1970 17,800 22,300

-

Attention of the Honourable Member 15
invited to the statement laid on the Table of
the House in reply 1o Starred Question No
46 on 3lst March, 1971, which describes the
steps  taken to tuckle the problem of
unemployment amongst engineers.

Foreign Exchange Racket Uncarthed in
Quilon and Kottayam

1020. SHRI MUHAMMED SHERIFF :
Will the PRIME MINISTER be pleased to
slate :

(a) whether any foreign exchange rachet
operating in  Quilon and Kottayam Districts,
was unearthed on the 10 April, 1971 ; and

(b) if 8o, the action taken by Govern-
ment against that gang ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a)
and (b). On receipt of information alleging
that certain persons are indulging in the
violation of foreign exchange regulations, the
Enforcement Directorate, with the assistance
of Central Excise and Income-Tax Depart-
ment, searched 11 premises at Trivandrum
and Varkla on the 27th and 29th March,
1971. As a result, Indian currency and some
incriminating documents were recovered.

Further searches in this connection were
also carried out at several premises of persons
who are alleged to have received some
payments in violation of foreign exchange
regulations, Indian Currency and documents
relating to Bank accounts etc. were seized.
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So far three persons have been arrested
and the matter is under investigation of the
Directorate of Enforcement,

N.C.A E.R. Report on Backward Districis
of Anentapur and Adilabad in
Andhra Pradesh

1021. SHRI JAGADISH BHATTA-
CHARYYA : Will the MINISTFR OF
PLANNING be pleased to state :

(a) whether the National Council of
Apphed Economic Research had submitted
a teport about the backward districts of

Anantapur and Adilabad in  Andhra
Madesh ;
(b) il so, the main feature thereof ; and
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(¢) the reaction of Government

thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) Yes, Sir. The
Rceport has been submitted to the Govern-
ment of Andhra Pradesh.

(b) According to the National Council
of Applied Economic Research (NCAER),
the rank indices of overall development for
Anantapur and Adilabad districts are 543
and 470 respectively, as against 61 6 for the
entire State of Andhta Pradesh. T he position
of these districts in comparison to the State
in respeet of some of the important indicators
has been shown 1o be as follows ;

Indicator

I.  Per worker cultivable area

2  Double-cropped area as a
percentage of net sown area

3.  Percentage of gross Irriga-
ted area 1o gross cropped
area

4. Index No. of workers in
registered factories

5. Mileage of good roads per
100 sq. miles

6, Percentage of literate popu-

Anantaput Adilabad State
4.0 acres 35 acres 2'6 acres
1'5%, 07%, 117%
136°, 620, 2909,
50 65 70
103 61 126
385 2¥1 364
109 76 150

lation
(a) men
(b) women
The programmes suggested by the

NCAER for Anantapur are :

Large-scale soil conservation, afforesta-
tion, harnessing of surface and ground water
resources, improvement of livestock and
sheep and provision of incentives to private
cntrepreneurs willing to set up industrial
units in the district.

The priority programmes suggested for
Adilabad District include regulation of

deforestation, extension and improvement
of communication  facilities, large-scale
constiuction of open wells and tubewells and
the setting up of inJustries based on coal,
limestone and wood,

(¢) The development of backward
areas is esventially the 1esponsibility of the
State Governments. Action on the report
of the NCAER will involve the formulation
of district plans for Anantapur and Adilabad
in the light of the local problems, potentials
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and prioritics, The Planning Commission
has throughout been advising State
Governments to identify their backward
areas and to formulate integrated local plans
for their accelerated development. After the
Government of Andhra Pradesh has
formulated its plans for the development of
the two districts, those plans will be
examined in the Planning Commission and
will be dovetailed into the present and
future Five Year Plans of the State

Non-Hercditary Sweepers Employed by
Central Government

1022, SHRI B. K. DASCHOWDHURY :
Will the PRIME MINISTER be pleased 1o
state :

(a) the number of persons employed

as sweepers in the Central Government
belonging to the non-hereditary sweeper
communities ;

(b) whether Government have consi-
dered any proposal to attract persons
belonging to the non-Scheduled Caste
communities for employment as sweepers ;
and

(¢) whether Government have received
any suggestions for grant of financial aid to
local bodies to raise the emoluments of
sweepers so as to attract persons other than
hereditary sweepers for employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a)
Information regarding the number of
persons belonging to hereditary and non-
hereditary sweeper communities employed as
sweepers under the Government is not
available.

(b) and (c). No, Sir.

Impact of Scientific Work Being Done in
Natlonal Laboratories on National
Development

1023, SHRI H. N. MUKERIJEE ; Will
the Minister of SCIENCE AND TECHNO-
LOGY be pleased to state :
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(a) whether Government have reviewed
the scientific work done in the National
Laboratories and its impact on national
development ; and

(b) if so, the results thereof ?

THE MINISTER OF PLANNING
AND MINISTER OF DEPARTMENT OF
SCIFNCE AND TECHNOLOGY (SHRI C,
SUBRAMANIAM) : (a) and (b), The
scientific work of the National Laboratories
was last reviewed in 1964 by the Third
Reviewing Committee appointed by the
President ,C.S.LR. A copy of the Report
of the Committee is available in the Libiary
of Parliament. The recommendations of the
Committee by and large have been
implemented

A Special Report giving the achievements
of the National Laboratories and Research
Associations and how the results have been
harnessed for the purpose of economic
development is also available in the Library
of Parliament.

Per Capita National Income

1024. SHRI H. N. MUKERJEE : Wil
the PRIME MINISTER be pleased to
state :

(a) the per capita national income
during 1966-67 and succeeding years for
which figures are available ;

(b) the increase, if any, at constant
prices and at current prices from year to
year ; and

(¢) the real indications therefrom
regarding the trend and anticipated quantum
of growth during the current Plan period ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHD) : (a)
The per capiia national income duting
1966-67 and succeeding years for which
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figures are available was as follows :
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Year Per capita national income
at constant (1960-61) at current prices
prices
(Rs.) (Rs.)
1966-67* 3079 4829
1967-68* 3292 560'8
1968-69* 3299 5547
1969-70% 3394 5893
" *Provisional

(b) The percentage increase at constant prices is given below :

Year Peicentage incrcase over the previous year
at constant (1960-61) prices
1966-67* (..) 08
1967-68* 69
1968-69* 02
1969-70% 29

It is not the practice to work out the
increase at current prices as it 15 affected
by unequal movements of prices.

{c) Considering the increase in the
itial year of the Fourth Plan and other
mdications including trends in production
in agriculture, industry and other sectors it
I> expected that the growth rate in national
income as envisaged in the Fourth Plan
would be realised.
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Fake Exchange Permit Racket Unearthed
by Reserve Bank of India

1027. SHRI N. K. SANGHI : Will
the PRIME MINISTER be pleascd to state :

(a) whether an exchange permit racket
ol diawing foreign cxchange by means of
faked exchange permits, has come to the
notice of the Reserve Bank of India and
that the Enforcement Dircctorate is vigo-
rously investigating into the matter.

(b) if so, the result thereof, and the
amount of foreign exchange involved ; and

(c) whether
mvolved in this ?

any particular bank is

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a)
W (c), Itis reported by the Reserve Bank
of India that they have come across an
Instance of drawal of foreign exchange of
U.S Dollars 1,850, each through two diffc-
rent banks on permits bearing the samc
number, It is suspected that one of these
drawals may be against a fake exchange per-
mit and the matter is under scrutiny,
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Np such case is under investigation
by the Directorate of Enforcement

Ownership Pattern of Companies
Publishing Newspapers

1028, SHRI JYOTIRMOY BOSU :
SHRI MAYAVAN :

Will the Minister of INFORMATION
AND BROADCASTING be pleased 1o
state :

(a) whether Government have prepared
a study of the ownership pattern of the
Companies publishing newspapers ; and

{b) if so, the main features thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (S!iRl DHARAM BIR
SINHA) : (a) and (b). A dcpartmental
study of thc ownership pattern of the
companieés publishing newspapers has been
instituted by the Department of Company
Affairs.

In the annual publication “The Press
in India”, the Registrar of Newspapers in
India publishes some data on the ownership
of newspapers. ‘These daia are based on
the annuval statements furnished by the
newspapers to the Registrar of Newspapers
in accurdance with the Piess and Registration
of Books Act.

Aid for Dovelopment of Buckward
Areas of U.P.

1029 SHRI S, M. BANERJEE : Will
the MINISTER OF PLANNING be pleased

to state :

(a) the financial aid likely to be given
to Uttar Pradesh during the Fourth Plan
for developing the buckward areas ;

(b) whether any request has been made
by the Chief Minister of Uttar Pradesh
to the Union Government in this regard ;
and

(c)
thereto 7

if so, the reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
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MOHAN DHARIA): (a) The State Gov-
emment have identified 15 eastern districts,
8 hill districts of Bundelkhand as the back-
ward areas. The development plan of the
hill district is financed through Central
assistance (50 loans and 50% grants)
within the overall Central assistance of
States Plan. For the other backward areas,
the Central assistance is provided on the
normal pattern.

(b) A request was made by the Gov-
ernment of U.P. for additional Central
assistance of Rs. 18l crores for outlays
mainly to be used for backward areas of
the State,

(c) The Central assistance for the Fourth
Five Year Plans of States was distributed
among the States in accordance with the
formula approved by the National Develop-
ment Council.

Launching of Second Space Satellite
by China
1030, SHRI R. R. SINGH DEO : Will

the Minister of ATOMIC ENERGY be
pleased to state :

(a) whether China recently launched its
second space satellite ; and

(b) if so, the reaction of Government
in this regard ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF HOME AFFAIRS AND MINISTER
OF INFORMATION AND BROADCAST-
ING (SHRIMATI INDIRA GANDHI) : (a)
Yes, Sir, China launched its second satellite
on March, 3 1971,

(b) The event demonstrates China’s
continued progress in space technology.
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Kerala Government’s Scheme [or Development
of Coir Industry

1031 SHRI CHANDRAPPAN : Will
the Minister of FORLIGN TRADE be
pleased to state :

(a) whether the Kerala Government had
submitted to the Centre a comprehensive
schcme for the development of the coir
industry and to save the industry from the
present crisis ;

(b) il s0, the main features thereof ;

(c) the assistance offered by the Centre
to Kerala on the basis of those recommen-
dations ?

THE DFPUTY MINISTER IN THL
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) and (c). A statement is placed on
the Table of the House,

Statement

In 1968, the Kerala Government sub-
mitted a scheme for the development of the
Coir Industry in the State, The Schemc
envisaged a total outlay of Rs, 15.59 crores
consisting of Rs. 13 45 crores as loans and
Rs. 2.14 crores as grants, The State
Government also envisaged that the entire
expenditure should be borne by the Centrul
Government. The Scheme was examined
by the Government and it was decided that
the Planning Commission would set up
a Study Group for (a) making a compre-
hensive review of the development of the
Coir Industry since the Third Plan period
with a particular reference to export pel-
formance, and (b) making recommendations
for developing the industry on sound lines.
The Study Group submitted their Report
in August, 1970. 1In the Report, the finacil
requirements of the Kerala Governments
scheme have been re-assessed at Rs. 6.99
crores. The break-up of the expenditure as
envisaged by the Government of Kerala
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vis-a-vis the Study Group estimates is as follows :— R

(Rs, crores)

Item of expenditure Kerala Govt, Scheme

Loan _ Grants
1. Working Capital 12.50 _
2, Subsidy on interest 0,50 -—
3. Share Capital -— -
contribution,
4. Price Fluctuation — ==
fund.
5. Godowns and Sales 0.45 0.45
Depots.
6. Managerial assistance — 1.20
7. Additional stafl - 0.35
8. Nurseries and creches — 0.14
345 204
- ._.._.;5.; ———

—_—

) Study Group’s Fstimates
Likely requirement _Actual requirement

4.0 1.0

1.0 1.0

045 —_
0.50 0.50
0.50 0.50
0.44 0.44
0.10 0.10
6.09 354

The Study Group have also endorsed the
views of the Planning Commission, earlier
evpressed in the discussions with the Kerala
Government authorities, that working capital
requirements should be met by institutional
finance. State funds may, however, be
provided as support during the period of
switching over 1o institutional finance. The
requirement for this period is estimated to
be within Rs. 1.0 crore over the Fourth Plan
period. As for the share-capital contribution
of Rs. 0.45 crores (which includes Rs. §
lakhs for the Coir House), the Study Group
has recommended that the provision of
Rs 0.40 crores for the primary and central
societies should be found by conversion of
the working capital loans aircady advanced
by the Government into equity. Welfare
schemes for nurseries and creches should,
appropriately, be financed from the State
Plan provision for social services. Thus,
the Study Group has recommended a total
provision of Rs. 3 54 crores for Kerala's
Coir Industry for the entire Fourth Plan
period,

There is a total approved Fourth Plan
provision of Rs, 10.43 crores for the deve-
lopment of Kerala's village and small in-

dustries, out of which the State Government
has made a provision of Rs. 30 crores for
the Coir Industry. A balance of Rs. 2,033
crores is still available for the implemen-
tation of the scheme during the 3 years
1971-74. 1t is assessed on the basis of
Kerala's Plan finance spending during the
past two years, that the total expenditure
over the Fourth Plan period for Kerala's
Coir Industry may not exceed the approved
outlay of Rs., 3.0 crores. In case, however,
expenditure in excess of the approved
outlay became necessary for the implemen-
tation of the Study Group's recommenda-
tions, the State Government would have to
adjust the excess amount within the total app-
roved Plan outlay for the Kerala State, on an
annual basis, in accordance with the Plan-
ning Commission’s view on the subject,

Legislative measures to Eliminate
Monopoly in the Press

1032. SHRI JYOTIRMOY BOSU :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether inavgurating the 15th
Annual Conference of the Indian Federation
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of Working Journalis s, he had said that
the time had now come when steps must
be taken (o eliminate ‘“*monopoly’ in the
Press ;

(b) whether in his address, he empha-
sized the need for a thorough examination
of the entire question so as to remove
the legal hurdles which came in the way
of a free Press in the country ;

(c) il the replics 1o parts (a) and (b)
be in the affirmative, thc measures so lar
taken in this regard and whether these
measures helped to chech the growth of
Press monopoly and, if so, to what extent ;
and

(d) whether Government are contem-
plating to initiatc a comprchensive legislu-
tjon for the purpose and, if so, the details
thereof ?

THE DEPUTY MINISTER IN THF
MINISTRY OF INFORMATION AND
BROADCASTING ‘SHRI DHARAM BIR
SINHA) : (a) and (b). The [5th Annual
Conference of the Indian Federation of
Working Journalists was inaugurated by my
colleague, the Minisier of Law and Justice,
who inter alia emphasiscd the need for
measures to prevent the growth of mono-
polies in the Indian Press.

(c) and (d). A statement is laid on the
Table of the Housc setting out the steps
taken so far by this Minisiry to contain
the growth of monopolies in the Indian
Press,

Sratement

Government is fully alive to the danger
of concentration of ownership in the news-
paper industry which may result in regi-
mentation of thought and opinion and is
anxious to prevent such developments as far
as practicable. Towards this end, the follow-
ing steps have becn taken :—

(i) The Press Registrar makes an
annual review of the ownership of
newspapers and periodicals, and
studies the development of common
ownership units and  publishes
them in a publication called *‘Press
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(ini)

(iv)

(vi)
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in India™, so that the public may
become aware of the facts relating
to the ownership of newspapers.

Under the Registration of News-
papers (Central) Rules, 1956 framed
under the Press and Registration
of Books Act, 1867, it is obligatory
for newspapers to publish annually
in the first issue after the last day
of February infoimation, inter
alia, relating to the individuals who
own the newspaper and partners or
shureholders  holding more thun
one per cent of the tfotal share
capital.  Foilure to comply with
this statutory obligation is an of-
fence under the Press and Regit-
ration of Books Act, 1867 which
1s punishable with fine which .y
evlend to Rs, 500;-,

Under the Newsprint Allocation
Policy, additional newsprint s not
issued to a group or chain of
newspapers for bringing out a ficsh
publication,

Qn the recommendation of (he
total annual forcign exchange made
available for pimting and com-
posing machinery 50°, is allotted
to small newspapers (up to 15000
circulation), 35% to medium news-
papers (circulation 15.000—50,000)
and only 15° is allotted to big
newspapers  (circulation ovel
50,000).

Government's advertisement policy
aim at staggering and releasing
advertissments to newspapers in
suitable rolation in order lo ensure
the use of as many papers 8%
possible o that papers with a g
circulation do no get a large sharc
of Government's advertisements
It is the policy of Governmenl
to make increasing use of small
and medium newspapers, particl-
laly those published in Indian
languages

With a view (o obtaining first-hand
and detailed factual information
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(vii)

regarding the methods of unfair
competition and/or restrictive prac-
tices, if any, adopted by the larger
newspapers to  suppress, weaken
and climinate the smaller ones
about which there are often comp-
laints, a sub-commiltee, sel-up by
the Press Council, invited specific
information and instances by a
letter addressed to newspapers and
periodicals in all languages having
a paid circulation af 5000 copics
and above. In reply, only ten
dailies and four weeklics mentioned
specific cascs of what they consi-
dered restrictive practices indulged
in by bigger papers. The Council
is currently pursuing the enquiry
by collecting further information re-
garding instances of  restrictive
practices.

Government aic considering  the
question of setting up a Newspaper
Finance Corporation (o give finan-
cial assistance to small and medium
newspapers and not to big news-
papers, to help the healthy growth
of the former.

(viii) (a) Government are of the view

that but for the steps taken
by the Government so far
the growth of big chain
newspapers would have been
more than what il has been.
It is not, however, possible to
estimate the extent to which
steps  alreadv  taken by
Government have been
eflective.  Government belicve
that the best way to check
the growth of big chain
newspapers  is to foster the
growth of small and medium
newspapers which are mana-
ged on healthy lines and
follow an enlightened cdito-
rial policy keeping the
national interests in  view.
Government are confident that
the steps already taken and
the further steps to be taken
in the matter will effectively
foster the growth of small and
medium  newspapers and

JYAISTHA 12, 1893 (SAKA)

Written Answers 82

thereby check the growth of

big chain newspapers.
(viii) (b)) As recommended by the
Diwakar Committee on Small
Newspapers, Government have
started a slow speed news
bulletin over the All India
Radio which purveys impor-
tant news, particularly for
use by small and medium
newspapers who, duc to finan-
cial reasons, are not in g
position to subscribe to the
service of news agencies,

A departmental study of the ownership
pattern of the companies publishing news-
papers has been instituted by the Department
of Company Afluirs. The conclusions of
the study are awaited,

Taking over Balarama Varma Textile
Mill by Textile Corporation

SHRI JYOTIRMOY BOSU :
SHRI SAMAR MUKHERJEE :

1033,

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have received
any letter from the Tamit Nadu Government
to take over the closed Balarma VYarma Tex.
tile Mills, Shenkottai (Tamilnadu) through
the Tealile Corporation ; and

{(b) the reaction of Government thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) The mill has not been considered to

be a fit one being taken over, under the
Industries (Development and Regulation)
Act, 1961.

Closure of Jute Mills in West Bengal

1034. SHRI JAGADISH BHATTA-
CHARYYA Will the Minister of
FOREIGN TRADE be pleased to state :

(a) whether Government are aware that
several jute mills in West Bengal are in a



83 Written Answers

critical condition and are in a stage of being
wound up ; and

(h) whether Government considered any
proposal to take over the mills which are
now under closure in West Bengal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GFORGE) :( a) and (b). Out of a total
of 10 closed jute mills in West Bengal, 2 were
re-opened in September-October 1970 Efforts
are now being made to re-open yet another
closed mill in the State, The remaining 7
have old and obsolete machinery and are
unable to work economically. The possibi-
lity of reviving these units is remote ; how-
ever, all possible measures are being taken to
sce whether they can be re-opened,

Joint Ventures in Selected Industries

1035, SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) what is the response from entre-
preneurs to Government’s proposal to start
joint ventures in selected industries ;

(b) whether Government have decided
about the items and drawn up any definite
schemes and sent invitations to industrialists ;
and

{c) if so, the number of schemes under
active follow up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRACE (A. C.
GQEORGE) : (a) to (c). During the period
1968 till now the Government have received
approximately 165 concrete proposals from
the Indian entreprencurs for sctting up indus-
trial joint ventures abroad.

The industrialists are encouraged to go
abroad for participation in joint industrial
ventures only for such industries where there
is surplus machinery production capacity and
where internal demand for the products is
largely covered. These include such indus-
tries as, textiles, chemicals, engineering,
pharmaceuticals, canning, confectionery,
rubber products, plastics, paper and pulp,
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scooter assembly, flour mills, etc. The Govern=
ment have prescribed the general guidelines
governing Indian participation in joint wven-
tures abroad, a copy of which is enclosed.

A statement showing the proposaly
approved by the Government so far for setting
up Industrial joint ven'ures abroad, is placed
on the Table of the Housc: in reply to Lok
Sabha Unstarred Qirestion No. 1005 1o he
Answered on 2.6 1971,

State ment

General Guidelines Governing Indian Purticr-
pation in Jowint Over eas Industrial 1'entnres

(i) Normally minority participation only
by Indian parties is allowed, The
intention is that Indian paitic
should not insist on majority hold-
ings abroad, but if the foreign past
and the foreign government arc
willing to accept majority I[adian
participation, thcre would be no
objection. Government  favouis
associations of local parties n
foreign countries ; also local deve-
lopment banks, financial institutiony
and local Governments whereva
feasible,

No cash remittance will be allowed
except small amounts required 0
connection with preliminary expenscs
for sctting up the Company abroad.

(i)

(iii) Indian participation should be m
the form of indigenous machineiy,
equipment, technical know-how et¢.
requircd for the new venture, value
of stricturals, steel items, const-
ruction meterials, components €IC.
are not allowed 1o be capilabsed.
However, where the value of mach
nery etc. falls short to make up the
necessary reasonable  equity Il!"-|
there is need 1o retain Indian equily
holding at a level higher than what
is obtainable through export Of
capital goods alone, there will be l_'lU
bar to consider such cases on metits
for permission to include itrl.lcll.lrl‘lli,
steel items and construction meterials
(but not components), to the u:-\lcnl
thesc are required for the particuldf
project against Indian equity.
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Machinery etc, exported should be
of Indian make ; no second hand or
reconditioned machinery would be
allowed for export against Indian
Investment,

{iv)

Normal import replenishments, as
availahle to exporters under the
import policy for registered expor-
ters, will be allowed on exports
against equity capital,

w

Cash assistance, il otherwise admis-
sible, will also be allowed on ex-
ports of machinery and equipment
apainst Indian equity, subject, how-
ever,to a ceiling of 109 f.o.b. value.

(vi)

Indian industrialists should as far
as practicable propose a turn-key
job, as this will lighten the respon-
sibilities of the foreign investor.

(vii)

(viii) Indian partics should as far as
possible provide in their agreements
with the foreign parties for training
facilities in India to nationals of

the country of investment,

Profits carned by S. T. C,

1036. SHRI 5. M, KRISHNA :
SHRI P. GANGADEB :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the State Trading Corporation
has failed to show corresponding increase in
s profitability ;

(b) if su, the reasons responsible for not
showing much profit although the Corporation
has been able to widen the import and
export field ; and

(c) the total sales of the Corporation in
the years 1969-70 and 1970-71 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a' and (b). The gross
'rading profit of the State Trading Corpo-
Fation was fractionally more in 1970-71 than
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in 1969-70 but in relation to the increased
turnover its profitability was lower for the
following reasons :—

(i) Larger developmental expenditure
in promoting exports of difficult-to-
sell and non-traditional items to
new markels ;

(ii) Lower margins on import turnover

with a veiw to maintaining stability

in prices in the economy ; and

(i) Marginal increases in costs on

account of higher insurance and inte-

rest and other charges.

(c) The total sales during 1969-70 and
1970-71 were Rs. 2107 crores and 215.0 crores
(provisional), respectively.

Rice in production of Fine Cloth

1037, SHRI SHYAMNANDAN
MISHRA : Will the Minister of FOREIGN
TRADE be plcased to state the quantium of
risc in production of super fine and fine
cloth during the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C. GEORGE) : Production figures of mill-
made superfine and fine cotton cloth for the
fast three years are given below :—

(in million meters)

Category 1968 1969 1970
Fine 208 177 219
Super- 353 A 385
fine

Rchabilitation of Textlle and Jute Mills

1038, SHRI SHYAMNANDAN
MISHRA : Will the Minister of FOREIGN
TRADE be pleased to state :

{a) the number of Textile and Jute mills
rehabilitated so far ; and
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(b) the special financial assistance granted
for that purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C, GEORGE) : (a) and (b). Presumably
the Hon'ble member is referring to the réno-
vation and modernisation of the jute industry
and cotton textile industry. If so, 63 jute
mills have so far partly modernised their
spinning and proparatory sections. The
National Industrial Development Corporation
used to grant loan assistance to jute mills
for modernisation till 1963. A total loan
of Rs. 578.28 lahhs had been granted by
them to 25 jutc mills, The Industrial Finance
Corporation has now been granting loan
assistance to jute mills for modernisationf
diversification. Till March, 1971, the Indus-
trial Finance Corporation had sanctioned
loan to 16 ju'e mills. totalling Rs. 645.95
lakhs out of which mills had availed of Rs.
261.53 lakhs. As regards cotton textile
industry, loans for modernisation have becn
advanced by N.LD.C,, LF.C, LDBIL,
State Finance Corporation and some of the
scheduled banks. A statement showing the
loans sactioned/disbursed to he indust-y by
the various financial institutions since 1960
for modernisation purposes is laid on the
table of the House. [ Placed in library. See
No. LT—279,71].  The number of cotton
textile mills which benefited from these loans
is not available.

Supply of Indian Railway Coaches to Taiwan

1039. SHRI P. GANGADEB :
SHRI NIHAR LASKAR ;

Will the Minister of FOREIGN TRADE
be pleased to state

(a) whether the Union Government had
received order for the supply of Indian
Railway Coaches to Taiwan ;

tb) if so, the number of coaches supplied
so far ; and

(c) the number of coaches still to be
supplied 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a) to (c). An order for
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113 local passenger coaches was secured in
December 1969 and is being executed by the
Integral Coach Factory. Delivery is sche-
duled to commence in July, 1971,

Tariff Mechanism to replace import Licensing

1040. SHRI P GANGADEB :
SHRI NIHAR LASKAR :

Will the Minisier of FOREIGN TRADI:
be pleased to state :

(a) whether thcre arc persistent demands
from various agencies in the country that
import licensing should be replaced with the
tariff mechanism ;

(b) if so, thc arguments in support of
this move ; and

(c) the reaction of Government thereto ?

THE DECEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C. GEORGE) : (a). No, Sir.

(b) and (c). Do not arise,

Assessment of consumption of Jute Goods

1041, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of FORE-
IGN TRADE be plcased to state :

(a) whether keeping in view the increasc
in production of agricultural goods cement
and fertiliser in the country, Governmen!
have assessed the likely increase in the con-
sumption of jule goods during the next three
years ; and

(b) if so, the result of assessment ?

THE DEPUTY MINISTER IN TIE
MINISTRY OF FOREIGN TRADE (SHRI
A.C GEORGE): (a) : Yes. Sir.

(b) The internal consumption of Juté
goods has been estimated to rise to abou!
6.9 lakh tonnes by the end of the Fourth
Five Year Plan.
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Setting up of a Single Board for Handloom,
Handlcrafts and Coir

1042, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of FOREIGN
TRADE be pleased to state :

(2) whether there is any proposal before
the Centre for the intcgration of the Boards
for Handlooms, Handicraf*'s and Cuir and
to set up a single Board ; and

(b) if so, the reasons therefor ?

THE DLPUTY MINISTER IN TIHE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir.

(b) Docs not arise.

Ready Mude Shirt Industry

1043. SHRI SOMNATH CHATTFR-
HE: Will the Minister of FORFIGN
TRADE he pleased to state *

(a)  whether Government are awarc that
m the ready-made shirt industry, there are a
lew Companies with brand names like
Iibetty, Armour and Aristo monopolising
the industry ;

(b) if so, the details of the large-scale
and small-scale manulactureis  of shirts ;
and

(c) the steps Government propose o
tuhe to encourage the small manufacturers
who produce utility shirts instcad of the
custly fashion shirts produced by the big
companics ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADL (SHRI A.
C.GEORGE) : (a) to (c). There are @ number
of units in the mills sector as well as in the
small scule industries sector which produce
tcadymade shirts with or without ‘brand’
naines. Some ‘brands’ have become more
populir than the others for various reasons,
mncluding adoption of  better adverlising
techniques, but they do not monopolize this
industry,  Incidentally, the units manu-
lucturing readymade shirts under ‘brand’
names ‘Liberty’, *‘Armour’ and ‘Aristo’ are
In the small scale industries sector. Infor-
Mation about the names of the companies,
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brand names and size of the production of
large scale and small manufacturers is being
collected.

Less expensive readymade shirts are
also being produced and government is
allowing small scale units to import machines
directly or through the National Small
Industries Corporation. Very small units
registered with the Directors of Industries
are allowed to  import permissible items of
sewing machines and other ancillary equip-
ment upto a value of Rs. 8,000 without any
export obligation,

Safeguard against [Infiltration of Fifth
Columnists und Spies in West-
Bengal and Bihar

1044, SHRI S. N. MISRA : Will the
Ministes of LIOME AFFAIRS be pleased
to state

(a) the steps which have been taken
to safeguard againsl the infiltration of the
fifth columnists and spies from Eastern
Boarder in West Bengal and Bihar ;

(b) whether any arrest and  internment
has been made so far of such spies and
{ifth columnists in that arca ; and

(¢) if so, the number thercol ?

THI. MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHIRI RAM  NIVAS MIRDHA) : (a)
Apart from arrungements made for screening
the refugees, utmost vigilance is maintained
by all concerned agencics of the Government.
Legal sanction is also now available for
preventive detention,

(b) and (c). Information is being
collected and will be laid on the Table of
the House.
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Trade Development Authority

1046. SHRI R. S. PANDEY : will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the composition and setting
up of the Trade Development Authority has
been completed and it has started
functioning ;

(b) if so, its present [functions in the
country as also in foreign countries ; and

(c) the special steps being taken by
this body to boost export of Indian goods
abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir,

(b) A statement is laid on the Table
of the House.

(c) (i) To invite buyers’ missions and
teams from abroad to visit this
country and make contacis with
campetent exporting units ;

(i) To attract international sub-
conracting of cngineering and other
components from India ;

(ri1) To promote visits abroad by
technical and commercial represen-
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tatives from Indian industry to
make contacts with polential
buyers abroad in pioducts and
markets of export promise ;

(iv) Tu promote export-oriented joint

ventures in the country in  colla-
boration with the Indian Invest-
ment Centre ;

(+) To import technical samples and

(vi) To

critical raw materials for prepar-
ation of counter samples for
product development in expost ;

undecriahe  pre-investment
feasibility studies and project
reports for cstablishment of
production facilities for export ;

(vii) To stcer export generating produ-

ction projects through the institut-
ional apparatus of the Government
where  regulation is involved ;
and

(viii) To opcrate a schemc of persona-

b}

(i)

(ini)

hised pachage servicing of input
into  export production and
marketing.

Sratement

To promote and assist the cication
of a viable and growing export
sector in the industrial ficld, built
around technically competent and
commercially capable production
units, products with inherent and
potential endowment factors and
markets with long range growih
prospects ;

To develop and operate a Central
Data Bank of (a) specialised over
scas market information for the
benefit of exporting units through
inter alia world-wide links between
TDA and information  centres
abroad and (b) Indian production
and export capabilities for assisting
foreign buyers in coming to correct
buying judgements ;

To locate and indentify laige
department storgs, importers and
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industrial buyers abroad and to
put them in touch with competent
Indian exporting units lor mer-
chandising ;

To assist in thecreation or expansion
of capacity for export ;

(iv)

To undertake product development
adaptation and |help raisc the
technological levels of selected
industrial exports ;

v

To service the exporting units in
regard to inputs into export pro-
duction and marketing ;

(vi)

To organise guncrally export
entrepreneurship  and  capability
in particularly the medium and

small sectors of industry ; and

(vii)

{viii) To coordinate the national cffort
for product and export research
overseas and undertake original
research in the country in the areas
of short-term fore-casting and
inter-firm comparison.

Pruposal to Liberalise Imports of ,Consumer
Goods an1 Cosmetics

1047. SHRI R.S. PANDEY : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government propose to
liberalise imports of consumer goods and
cosmetics which are in great demand in the
country |

(b) whether any decision has been
taken in this regard ; and

(c) if so, the main fcatures thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE) : (a) No, Sir.

{b) and (c). Do not arise.
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Unsatisfuctory Tclephone Service in
Major Citics

1048. SHRI R.S. PANDEY : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether Telephone service in major
citics is becoming unsatisfactory as much
as many lines remain out of order for long
times frequently ; and

(b) whether Governmeni have analysed
the causes thereof and taken any steps to
improve the Telephone service in the country
particularly in the major cities ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H., N. BAHUGUNA): (a)
No, Sir.

(b) The telephone service is constantly
being obscrved through service observation
teams sia joned at all big cities, Circle head-
quarters and in the P&T Directorate. The
complaints and faults are analysed and
corrective action taken wherever required.

Export of Electronic Goods and Machines

1049. SHRI B.K. DASCHOWDHURY:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the total amount earncd through
the export of Electronic goods and machines
during 19¢9-70 and 1970-71 ;

(b) whether there is a good demand of
these goods in foreign countries ; and

(c) if so, the steps Government are
taking to gear up the Indian Industry to
produce high quality products to inherit
these emerging markets in foreign countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE) : (a) Value of Electronic
goods and machines exported during 1969-70
and 1970-71 is Rs. 23.17 crores and Rs. 23.45
crores respectively.

(b) Yes, Sir,
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(c) The following are some of the
important measures taken by the Govern-
ment to develop the export of Electionic
products :

(i) The recently established Trade
Development  Authority has been
charged with the task of promoting
production and marketing of
electronic equipments and com-
ponents on a priority basis in
consultation with the Flectronie
Commission.

(ii) Export Marketing  opportunities
and importers in foreign countries
for the range of eclectronic equip-
ment produced in India have been
and are being identified and trans-
mitted to technically competent
and commercially viable production
units in the country.

(iii

-

Establishment of a bonded pro-
cessing and warchousing zone for
selective exports of viable electronic
equipment and components is
under consideration.

(iv) Proposals for expansion/creation of
additional capacity for export
oriented production of electronic
equipment and components are
being considered expeditiously.

(v) Export assistance is given against
export of electronic items,

Tmprovement in Performance of Scheduled
Caste Schedulcd  Tribe Candidates
Appearing in Competitive xamination

1050. Shri B. K, DASCHOWDHURY
Will the PRIME MINISTER be pleased to
state :

(a) whether, in the past two years, there is
an improvement in the peiformance of
Scheduled Caste and Scheduled Tribe can-
didates appearing in the competitive exami-
nations ;

(b) the number of Scheduled Caste and
Scheduled Tribe candidates recommended
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through the Union Public Service Commis-
sion for the LP S and IF.S. posts during
1969-70 and 1970-71 ; and

(c) the steps Government are taking to
encourage the Scheduled Caste and Scheduled
Tribe candidates for these competitive
examinations ?

THE MINISTER OF STATE IN Till
MINISTRY OF HOME AFFAIRS AND
IN THLE DEPARTMENT OF PERSONN} |
(SHR1 RAM NIWAS MIRDHA) : (@
Except in ceitain technical services, generally
all vacancies reserved for Scheduled Castes
and Tribes and required to  be filled up on
the basis of the examinations held by the
Union Public Service Commission in  1969.70
and 1970-71, were filled up.

(b) Servicz Year Number of Number of
Scheduled  Scheduled
Caste candi-  Tribe

dates candidates

Indian 1969-70 [ 2

Police

Service

-do- 1970-71 8 3

Indian 1969-70 2 1

Forest

Service

~dvu- 1970-71 3 -

(¢) To encourage Scheduled Caste and
Scheduled Tribe candidates to appear
these competitive examinations, the Govein-
ment are at present runming two Pre-exami-
nation Training Centres-One each at Allaha-
bad and Madras—for thom, Thesc ace all
India institutions in which the entire cxpen-
diture on the chaching, boarding and lodging
of candidates admitted are met by the
Government of India

Similar Centres have also been set up for
imparting pre-examination coaching to the
candidates belonging to these communitics
appearing at the Stale Civil Services Bxami-
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nations and other subordinate services exe-

munations conducted by the Public Service

Commission of the Union and the Statcs.

Such Centres have been set up so far by the

States of Andhra Pradesh, Bihar, Gujarat,

Haryana, Madhya Pradesh, Mysore, Orissa,

Uttar Pradesh, West Bengal, Kerala and the

Union Territory Administration of Delhi.

Settingup of T V. Station in Bihar

1051, SHRI  YAMUNA  PRASAD
MANDAI : Will the Minister of INFOR-
MATION AND RROADCASTING be
pleased 10 state :

(a) whether there is any proposal under
consideration  of Government 1o start a
leleviston Station in the State of Bihar ;
and

(b) if w0, the funds alloented for this
scheme 7

THE DEPUTY MINISTER IN THC
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 DHARAM BIR
SINLIA) : (a) No, Sir ; but arrangements arc
proposed to be made for reception of T, V,
programmes in certain villages in Bihar direct
from the experimental Satellite when it is
put up in 1974,

(b) Does not arise,

Proposal for Promoting Sale of Indinn
Goods in South-Last Asia

1052 SHRI YAMUNA PRASAD
MANDAL : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether the State Trading Corpo-
tation has approached Government for
necessary permission to collaborate with the
llongkong businessmen of Indian and Chinese
origin to promote the Sale of Indian goods
n South East Asia ;

(b) whether Government have agreed
to this proposal ; and
of the

(c) if so, the main fealures

proposal ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (#) The STC has sub-
mitted a proposal for setting up a joint
company with Hongkong businessmen of
Indian and Chinese origin for expansion of

India’s export trade in South East Asian
countries.

{b) and (r). The matter is under consi-
deration,

Tobacco Corporation

1053, SHRI YAMUNA PRASAD
MANDAL :
SHRI S M. KRISHNA :

Will the Minister of FOREIGN TRADE
he pleased to  state :

(a) whether there is any proposal under
consideration of Government 1o set up a
Tobacco Corporation in the public sector @

(b) il so, objects
Corporation ; and

of setting up this

(c) the funds allocated for this purpose ?

THLC DEPUTY MINISTER IN THE
MINISTRY OF FORLIGN TRADE (SHRI
A. C. GEORGF) : (a) No Sir.

(L) and (¢). Do not arise.

Committec tv enguire into closure of Edward
Textile Mills, Beawar (Rajasthan)

1054 SHRT BHOGENDRA JHA : Will
the Minister of FOREIGN TRADE be
pleased to state @

(a) whether a Committee was appointed
for enguity into the closure of the Edward
Textilc Mills Beawar (Rajasthan) and suggest
ways for its re-opening ;

(b) whether the Committec has submitted
its report ; and

(c) if so, the main recommendations
thereof and Government's reaction thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a)to (c). An Investi-
gation Committee was appointed under the
Industries (Davelopment and Regulation) Act,
1951, to enquire into the aflairs of the Edward
Mills Co. Ltd., Beawar (Rajasthan) The
Investigation Committee has Submitted its
report recently and it is  being cxamined,
in consultation with the State Government,
ete. The report is of a confidential naturc
and, as such, it would not be in the public
interest 1o disclose its' contents.
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Verformance of M.M.T.C. Branches
Locuied Abroad

1059, SHRI1 S§. R. DAMANI: Wil

the Minister of FOREIGN TRADE be pleased
to state @

(a) the number and location of branches
ol the M.M,T.C. that arc working outside
the country ;

(b) the extent to which thcy have helped
t increase our cxports and in what items ;

(c) whether the M.M.T.C. has appointed
agents in other countries ; and

) (‘_i} if s0, the names of countries, the
Crileria for such appointment, the commis-
slon paid to them and their perfurmance 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b) . The MMTC
has only one Bianch offize outside the coun-
tty  This is in Tokyo and it has helped the
MMTC in effectively increasing the exports
ol iron ore to Jipan from 6.6 million tonncs
in 1968-69 to 8.6 million tonnes in 197071

JYAISTHA 12, 1893 (SAK 4)

Written Answers 102

and of mangancse ore from .83 million tonnes
in 1968-69 to 1.3 million tennes in 70-71.

(¢) and (d) . The MMTC has appuointed
agents in Italy, France, Belgium, Federal
Republic of Germany, Spain, Austria, the
Netherlands, UK., Greece, Luxembourga and
Japan. Fstablished cmporters or trading
houses who are well placed with the con-
sumers aie appointed as agents o1 ‘liaison’
by the MMTC, The commission payable
is dependen: on the  service rendered in
securing owders for exports  of iron ore or
munganese ote. The performance of the
agenls has been  up Lo expectations.

Walkh out by P. T Emaloyees’ Representatives
f.om Mecting with 1. M, G., Punjab

1060  SIIR1 MOHINDER  SINGH
GILL : Willthe Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether the employees' representatives
of nine 1ccognised Unions belonging to  the
N.E.P.T.E. walked out of the meeting with
the Postmaster General, Punjab some time
back ;

(b) if sou, the
demands ;

main points  of their

(c) whether the demands and circum-
stances that led tu a walk-out have since been
settled ; and

(d) the steps being taken to normalise
the relations with the Unions in Punjab
Circle ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) : (a)
No, Sir.

(b) and (c) . Does not arise,

{d) The relations between the Unions
and the Adminitration in Punjab Circle so
far are normal and cosdial.

Decline in India’s  kxports Trade

1061. SHRI . K. DEO : Will the Mumister
of FOREIGN TRADE be pleased to state :

(a) whether Government's attention has
be:n invited to a report in the Economic
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Times of the 15th April, 1971 saying that
India's share vis-g-vis the world exports trade
during 1970 registcred a considerable decline ;
and

(b) if so, thc reaction of Government
in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FORLIGN TRADE (SHRI
A, C. GEORGE) : (a) Yes, Sir.

(b) Government are f{ully aware of the
decline in India's share in woild exports.
Several measures have been taken in recent
years to promote our expoits and secure a
larger share in world cxports. These include
simplification of industrial licensing proce-
dure and liberalisation of imports for exports
oriented production units as well as measures
designed to strengthen the competitiveness
of our expor in the international markets,
The compound ratc of growth of export
envisaged in the Fourth Plan is 7 per cent per
annum. The bioad guidlines for the export
effort are set out in the Export Policy Reso-
lution presented to Parliament in July, 1970.

l.osses faced by Teatile Industry

1062. SHRI P. K. DEO : Will the
Minister of FOREIGN TRADE be pleased
to state .

(a) whether the attention of Government
has becn invited to a report in the Economic
Times of the 9th April, 1971 regarding losses
being faced by the Textile industry in the
country ; and

(b) if so, whether Government are taking
any initiative to help the industry to reduce
these losses and if so, the details thereof ?

THE DEPUTY MINISTFR IN THL
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a). Yes, Sir.

(b) 1t has been decided that the existing
statutory obligation of the mills to produce
controlled cloth to the extent of 25% of
their production should not be aliered. A
scheme has recently been evolved in consul-
ation with the industry whercby the industry
has undertaken to produce 100 million sq.
metres of controlled cloth during 3 months
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beginning from 1st June, 1971,

The mills which produce controlled varie-
ties of cloth will be given a subsidy to the
cxient of so paise per sq. metre from funds
which will be collected by the Industry.

Reduction in Charges for Long
Distance Calls

1063. SHII N. SIIVAPPA @ Will the
Minister of COMMUNICATIONS be pleased
to statc whether theic is a proposal to cflect
reduction in charges for long distance tele-
phone calls ?

THE MINISTLR  OF COMMUNI-
CATIONS (SHRI H. M BAHUGUNA): No,
Sir.

Export of Cement by 1.C.C. to West
Asian Countrics

1066. SHRI G. V. KRISHNAN
Wil the Minister of FOREIGN TRADL be
pleased to slate ¢

(a) whether the Indian Cement and
cement factorics have found markets i West
Asian countries ; and

(b) il so, the details regarding the agrev
ments and the amount of foreign cxchange
likely 1o be earned annually ?

THE DEPUTY MINISTER IN 1iil
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGEF) : (a) Yes, Sir.

(b) Mis, ACC, Bombay have won
tenders for crecting cement plants in Kuwait
and Baghdad. They are also trying to ncgo
tiate erection of a cement plant in other Gull
countrics. The total cxports of cement [0
West Asian countries during 1969-70 and
1970-71 stood at Rs. 23 lakhs and 1970-7!
(April-Nov.) Rs. 28 lakhs respectively.

Indo<G.D.R. Trade Relations

1067. SHR1 KALYANASUNDARAM :
Will the Minister of FOREIGN TRADE ¢
pleased to state :

() whether Government have explored
the possibility of expanding the Indo-G.D.R.
trade relations ; and
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(b) if so, the steps taken in this direc-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) and (b). The wovern-
ment are constantly considering possibilities
of further eapansion of bitateral trade with
GDR. Periodical tradc talks, parlicipation
n the Leipzig fair, exchange of businecss
visits and contacts at the level of enterprises
and Chambers of Commetce between the two
countries, are among some of the steps taken
m this direction,

G.D.R. Government’s Reguest for Additional
adhoc Technical Credit

1068, SHRI KALYANASUNDARAM :
Wwill the Mimister of FOREIGN TRADE be
pleased to stale :

(a) whether the Government of German
Democratic Republic has  appoached India
for the grant of addutional gd ho @ technical
credit amounting to Rs. 20 million to enable
het to tide over its present balance of pay-
ment difficulties with this country ; and

(b) if so, the decision taken in the
matter ?
FHE DEPUTY MINISTIFR IN THL

MINISIRY OF FOREIGN TRADE (SHRI
A. C. GEORGL): (a) and (b). Grant of
technical credits by the Government of India
1o other Governments within the frame work
of bilateral commercial relationship 15 of &
confidential nature and it would mot be
public interest to disclose the details of these
arrangements.

et | W W @ I daT AT
wqwrfaY w afcaran war fad
ik & w1 § gafqure

1059, st TATATIR wEARr . FAT
qare g oy § ww FT W@ F q6T
A FHwrfea &1 qfoeAr wwr
AN F gaw ¥ 1 awEm, 1971 F
TAHE qeT qEaT 140 F IATF HAT
A g g A g9 w07
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(%) =7 wofiga A & 50 wfawa
% oo war fY +9 w0 w Rk
SETE TFF & e §

(=) afz e, & sar qwwre &
famre w=r ¥ swd W =TrE qur A
FRATfeay &1 afonemT war 3% & e
9% gafgER #9F #71 8, #R

() =fz 7&, @ TF aar Ao

g?

HaR W) (o7 rwet swa agaen)
(%) wYsrar SRWY & sww afz afz-
giwar fh adlsa ant § feqa @
v¢ qfedismr =1 78Y fzar smar

(@) 7 & 5T IS qfe-
AYTAC AT TN & qr7y A E

() afesan war fa ofersmr
da ¥ FTW N AT @A a1 FAATE)
F I WA T AN, @E, AW,
dtmarar wifz & srarr v afagla &
fon fenr s 20 9 o AwE
fevmar war 39 & fon auifeq weey &
s qIAT & W FAN I ga-
afasrsi #1 warg 78 2, wafeq v &
afrdsar w9 39 31 gz gefas o
T AEY 1A 0

Fall in Prices of Mulbery Cocoon

1070 SHRI S, M. SIDDAYYA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether prices of mulbery cocoons
have fallen in Mysore State ;

(b) if so, the reasons for the fall in
prices : and

(c) the steps Government have already
taken to stabilise the Prices ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a) Yes, Sir.

(7) Fall in exports of natural silk
fabrics ;

(b)

(ii) Significant inerease in produc-
tion of mulbery raw silk in
Mysore State ;

(iii) Less demand for 1aw silk
already produced ; and

(iv) Tall in prices cven in Japan,

() The following remedial measures
are under consideration to stabilise the
prices :

(/) To step up the exports of
natural silk textiles ;

(ii) To establish  raw-material
bank by the Central Silk
Board to purchass silk when
flow of silk i~ much and to
release when the flow of silk
is small ;

(iii) To strcamline the replenish-
ment scheme for natural silk
products ; and

(iv) To introduce bivoltine silk
production in Mysore State
during favcurable scasons.

Reconstitutivn of Advisory Committee for
ALR Calcutta

107t SHRI JYOTIRMOY BOSU:
Will the Minicter of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Advisory Committee
for the Calcutta Station of the All India
Radio has been recently recons‘ituted by
Government ;

(b) if so, the full particulars of the
personnel of the reconstituted Committee ;
and
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() how and on what basis the
personnel for the Advisory Committee have
been sclected ?

THE DEPUTY MINISTER IN THL
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Formal orders consiituting
the Committec were issued on 22nd February,
1971,

(b) A stateinent giving the information
is laid on the Table of the House. |Plared
in Library. See No. 1.T—280{71|

(¢) Twelve non-officials  representiue
different areas of specialisation were selected
out of a pancl of namecs prepared by
Station Director, Calcut a alter consultation
with the Director of Information of the State
Government, Two Members of Parliament
were nominated in consultation with the
Department of Parliamentary Affairs. Thesw
noniinations were finalised early in 1970, but
the formal notfication of the Committee
issued in February. 1971,

Now, with the reconstitution of the Lok
Sabha and the State Legislative Assembly,
fresh nominations of Membeis of Parliament
and Members of Legislative Assembly will be
made,

Dcevelopment of Telengana Region

1072. SHRI INDRAJIT GUPTA :
DR. MELKOTE :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have reviewed
the progress made in implementing the cigh!-
point plan suggested by the Pradesh Mantr.
for the development of Telengana region :
and

(b) if so0, the results thereof ?

THE MINISTER OF STATE IN Till

MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) - (a) Yes, Sir.

(b) A statement is attached"
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Sratement

The progress of implementation of the 8-Point
Pragramme announced by Prime Minister
in Lok Sabha on 11th April, 1969,

Points { to iv: Regional D.velopment

Following thc Bhaigava Committec's
reccommendations and taking into account
the developmental needs of the Telengana
regien, the Government of India decided
that an amount of Rs. 45 crores should be
spent for the accelerated development of this
region by the end of the Fourth live Year
Plan  They have already released Rs. 19
croes during  1969—T71.

The Telengana Developient  Committee
appointed  to  identify  programmes  and
schienies refateable to the Telengana region
and review the progress has met on 26th
June, 1969, 26th March, 1970 and 4th
January, 1971,

The Plan TImplementation  Commitice
appointed (o cnsure speedy implementation
has met on 215t October, 1969, 10th June,
1970 and 4th November, 1970,

Point v : Declegation of Powers

The Plan Implementation Committee has
found the existing powers adequate.

Pointvi :  Employment apporiunities

(i) On the recommendation of the
Committee of Jurists the following items
have been placed within the putview of the
Regional Committee :

(a) Methods of recruitment, and the
principles to be followed in making appoint-
ments to subordinate services and posts in
the Telengana region,

(b) Securing provision of adequate
‘mployment opportunitics to the Telengana
people in the State Government, quasi-
Government institutions, Statutory
authorities and Corporate bodies in the
Telengana region,

(ii) The Committec of Jurists had also
recommended decentralisation of subordinate
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cadres. The Regional Commuiitee communis-
cated their views to the State Governnent
on the 19th December, 1970. Meantime, the
Andhra Pradesh High Court held on 9th
December, 1970 that Mulki Rules continue
io be valid in Telengana arca. Taking into
account  these factors, the State Government
have sent their proposals for regionalisation
of certain service cadres to the Government
of India. These proposals are  under
consideration.

Point vii : Integration of Services

On 6th March, 1969, the State Govern-
ment invited representations  from
Government servants who had any service
gricvance arising out of integration of
services. The Cential Government have
passed orders on all the 3594 representations.
Petitioners' requests were accepted in 565
cases, partially or wholly, The State
Government have given effect to the decisions
in 520 cases as on Ist May.

In 1191 cases, the requests made by the
petitioncrs were rejected and  they have been
informed.

In 419 cases (most of which relate to
PWD) even though orders of the Ceniral
Government had been communicated these
have remained pending due to references
pending in courts, ctc.

1419 cases were found to be not directly
arising out of the States’ reorganization.
Even so, a team of two Joint Secretaries of
the Central Government is advising the
State Government in the disposal of these
cases. Only about 150 cases remain to be
considered by this tcam. Out of the 487
cases in which the team recommended the
acceptance of the requests of the petitioners,
partially or wholly, the State Government
have implemented the recommendations in
340 cases. The other recommendations are
in the process of implementation.

Point viti :  Review M etings

The Third Review meeting was held on
11th May, 1971 under the chairmanship of
the Prime Minister. It was dccided that the
amount carmarked for the region for
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development schemes should be utilised in
time and a special development programme
covering the entire Fourth Plan period should
be drawn up. It was also decided that t'e
formula for working out the fair share
would be discussed by the Minister for
Planning with the Chicf Minister of Andhra
Pradesh and the Chairman of the Regional
Committee. It was also suggested that a
regional plan for Telengana should be
formulated by the State Government wath
reference to the Statc Plan as alrcady
approved by the Planning Commission.

Subsequently, the Minister for Planning
had a meeting with the Chief Minister of
Andhra Pradesh and the Chairman of the
Regional Committee 1n which it was agreed
that for the current year 1971-72. the
allocation of resources will be on the hasis
of 909, based on population, with the balance
of 109, for backwardness with distribution
pro-rala on population within the backward
areas. The actual percentages of allocation
for different arcas on the basis of this
formula has to be worked out by the Andhra
Pradesh Government

Amendment of Central Silk Board Act and
Rules made thereunder

1073. SHRI S. M. SIDDAYYA : Will
the Minister of FOREIGN TRADE be
pleased to statc :

(a) whether the Sub-Committee of the
Central Silk Board constiluted to study the
financial rcsources of the Board has
recommended to Government to amend the
Central Silk Board Act and the Rules madc
thereunder ;

(b) if so, whether Government propose
to introduce an amending Bill during the
session of Parliament ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : (a)to(t). The Sub-
Committee has submitted its report to the
Central Silk Board in April, 1971, It has
been recommended therein that the Central
Silk Board Act and the rules made there-
under may bc amended so as to strengthen
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the financial resourccs of the Board. Thig
report will be considercd by the Board
its next general body mceting scheduled to
be held in June, 1971. Thereafter the decision
of the Board on the recommendations of the
Committec would be forwarded to th
Government  for  consideration. In  (he
circumstances, it is unlikely that in the event
of acceptance of the recommendations, the
amending Bill would be introduced during
the currcnt session of Parliament,

National Integration Council

1074, SHRI K. LAKKAPPA : Wil
the Minister of HOME AFFAIRS he
pleased (o state :

(a) the up-to-date progiess made by
the Natronal Integration Council in its work
since 1ts inception ; and

(h) the further steps envisaged in this
regard ?

THE MINISTER OF STATE IN THL
MINISTRY OF [IOME AFFAIRS AND
IN THE DEPARTMLNT OF PERSONNLI

(SHRI RAM NIWAS MIRDHA) : (a) and
(b). A statement is laid on the Table of
the House.

Sratement

The reconstituted National Integration
Council at its Srinagar mecting on June
20-22, 1968 made specific recommendations
on the communal, rcgional, educational and
mass media aspects of national integration
The Standing Committee set up by the
Council reviews progress of these recommen-
dations ; in view of the importance of the
communal problem, it also set up a Sub-
Committee on Communalism.

2. To give effect to the Declaration Pi"
Objectives, State level Integration Councils
have been set up in twelve States and seven
Union Territories.

3. Besides, a Committee of Writers
and a Tommittee of Educationists and
student leaders have been set up to advrsle
the Ministry of Education ani Youlh
Services in regard to national integration
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work. A Commitlec of Trade Union Leaders
is similarly functioning under the Ministry
of Labour and Employment. On the basis
of a plan drawn up by a Commiltce of
cxperts on Mass Mcdia the Media units of
the Ministry of Information and Broadcasting
are implementing the publicity plan upproved
by the Standing Commitiec.

4. To awist wvoluntary agencies in the
task of national integration, the Minitry of
Home AfTairs have a Scheme of grants in-aid
for such voluntary organi-ation, and in.tlitu-
tiony,  The Scheme was started in 1969 and
prants-in-aid to the extent of about Rs,
200,000 have been disbursed under  this
Scheme during ecach of the last two vears
The budget provision for the current year is
Rs. 1,75,000/-. Under this  Schemie, study
piojects have also been assigned to 1cpuicd
«cholars'institutions for ahjective esamination
of  basic  issues  relating w  natonal
integration.

5. Since 1968 a National Tntegration
Pledge Campaign is launched overy year
from the week starting fromt October 2 and
the campaign i~ obseived in all government
institutions and by non-official organisations.

6. Following the Gujarat disturbances
in 1969, the Standing Committee of the
National Integration Council at a meeting
called for joint mas. compaignmg by all
political  parties 1o restore  communal
harmony. An all party conference which met
in November 1969 endorsed this approach
and luid down the basis for the campaign.
While official efforts were fully made to
propagate the statement in as wide a scale
as possible, it has not yet been possible to
embark on the joint mass campaign by the
political parties, The matter i~ still under
tonsideration,

1. Governnient are constantly engaged
m finding out ways as to how best to
romote  popular  parlicipation in  the
movement for national integration and to
¢ncourage greater voluntary cfforts in this
direction involving especially students and
‘outh in such programmes. The gquestion
" also being examined us to how best the
Central Government can show its initiative
10 promote national integration through the
“ncouragement of all Indian languages in a

JYAISTHA 12, 1893 (SAKA)

Written Answers 114
manner 1o convey the basic theme of the
unity of Indian culture and so make it the
basis for emotional integration,

Take over of Laxmi Rufan Cotton Mills, Ltd.,
Kanpur

1075. SHRI S. M. BANERILE : Will
the Minister of FORFIGN TRADE be
pleased 1o state :

(a)  whether a finul decision has since
been taken to take over Laxmi  Rattan
Cotion Mills Ltd , Kanpur 3 and

(b) 1l not, the reasons for the delay ?

THF DIPUTY MINISTLR IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GILORGE) : (a) and (b). An
Investigation Comnuttee has been appointed,
undet section 15 of the Industrics (Develop-
nunt and  Regulation) Act, to enquire into
the allairs of Laxhmuattan Colton Mills
Co. Ltd., Kanpur. Iurther course of action
will be considered on receipt of the report of
the Investigation Committee.

Regionalisation of Scrvices and Implementa-
tion of Mulki Rules in Andhra Pradesh

1076, SHRI M. M. JOSLPH : wil
the PRIME MINISTLR be pleased to

slate : -l
(») whether  the Andhra  Pradesh
Government  had  sent to the Central

Government some proposals for regionali-
sation of services and implementation of
Mulki Rules for i s approval ; and

(b) il so, the main features thereof and
the reac ion of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a)
Yes Sir.

{h) The proposals formulated by the
Andhra  Pradesh Government  envisage
formation of seperatc cadres, one for the
Telengana 1cgion and the other for Andhra
region. However, posts in the offices of
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Heads, of Departments having jurisdiction
throughout the State, as also posts in the
State Secrectariat are proposed to be retained
in a combined cadre Certain clarifications
have been asked for on the proposals fiom
the State Government which will be examinesd
on tceeipt theireof.

I DA, Credit to Midernise Telecom-
mu ication Net-Waork

1077. SHRI M. M. JOSLPH will
the Minister of COMMUNICATIONS be
pleased to state :

(n) whether any credit was recently
extended by the Intermational Development
Association  to  the P. & T. Department
to enable it tv modeinise and expand the
country’s telecommunication net-work duwing
the Fourth Plan peiiod ; and

(b) the programme chalked out hy
Government in this regard ?

Name of Scheme

Dircctor Exchange Lines

2. Long Distance Speech Channels
3. Telex Connections
4,

Trunk Automatic Fxchanges Terminations.

5. PCOs
6 C.Os
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THE MINISTER OF COMMUNICA-
TIONS (SHRI II. N. BAHUGUNA) : (w)
Yes, Sir. The International Development
Association has recently extended by an
agreement dated 3.5.1971 a Credit of 78
Million Dollars to mect the foreign exchange
1equircment for modernisation and develop-
ment of Telecommunications and for import
ol raw materials and components by the
three  States owned Factones, viz,  Indwn
Telephone  Industries  Ltd.,  Mhindustan
Cables Ltd., and Ihindustan  Teleprinter.
Lid., for the last two years, viz, 197273
and 197374 of the Tourth Five Yem Plan
petivd, The detwls of the allocation m+
given an Statement, which s placed on the
Table of the House

(b) The development progiammes to
be financed under this Credit form part

ol the Fourth Tne Year Plan and rclaie
mainly to the last 2 years ie. 1972-73
and 197374 of the Plan The ks

programmes arc as follows (—

Develooment programme for
years 1972-73 and 1972-74
2,75,000

13912
2.500
8,900

800
1,000

Statement
Allocation of Fourth 1.D).A. Credit No. 241 In for Telecommunications

Category Amount of the Credit
Allocated (Expressed

in $ Equivalent)

! 2 _

1. Goods and Services to be
imported by P&T :
(a) Local Exchange Switching and transmission 4,300,000
systems

(b) Cable, wire and accessories. 13.300:90_0 )
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(c) Radio systems and rescarch, tiaimng and 4,400,000
test equipment, technical assistance
(d) Materials, components and machines for 4,000,060
P&T Factories
II. Goods to be puichased by P&1 fiom the Govt.
Telecommunication Factories :
(@ (i) Telephones, switching and transmission 22,500,000
cquipment  other than Gunk  aulo-
matic cxchanges, manufactured by
Indian Telephone Industrics Ltd,
() Trunk automalic eachanges, manu- 3.7000,000
factured by Indian Telephone Indus-
tries Ltd,
(b) Teleprintets, manufactured by Hindustan 800,000
Teleprinters Lid.
(c) Cable and wire, manufactuwied by Hindustan 25,000,000
Cables L.td.
Total - 78,000,000
Development of Trade Links with North Plans, have sought incicased Central
Vietnam assistance rather than mobilising their own
107%. SHRI A. K. GOPALAN : wil 'O0Wee:
“I“’ hglmsler °f FOREIGN TRADE be (b) whether as a 1esult of this the
pleased to state : quantum of Central Aswvistance to States
will also increase ; amd
{(a¢) whether Government are consider-
g any specific measures to further develop () if so. the meicase that  will be

the tade links with North Vietnam in the
near future ; and
{b) if so, the main featuie theicof 7
THE DEPUTY MINISTER IN THL
MINISTRY OF FOREIGN TRADE (SHRI
A C.GEORGE) : (a) No, Sir.

(b) Question does not arise.

Central  Assistance 1o States  for

Financing Annual Plans

1079. SHRI BISHWANATH JHUNIJ-
HUNWALA : Will the YOJANA MANTRU
be pleased fo state :

(a)  whether most of the State Govern-
ments,  while formulating therr Annual

cliected for 1971-72, Stale-wise ?

THL MINISTLR OF° STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN IDHARIA) : (a) and (b), A few
States ashed for additional Central assis-
tance for their Annual Plans, but their
request could not be accepted.  Uhe total
amount of Cenlral assistance  therefore
yemains unchanged,

Does not arse.

()

Thifts of 1dols feom
Rajasthan

Temples in

10H0. SHRI BISHWANATH JHUNIJ-
HUNWALA : Wil the Minister of HOME
AFHAIRS be pleased to state :
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(a) whether Government dre aware
that there has been an increase in the
casc of thefts of idols from Rajasthan
temples for being exported to foreign
countries as curio pieces ;

(b) whether such activities arc being
master-minded from agents operating in
Rajasthan and Delhi ; and

(c) ifso, how many such cases have
come to the notice of Government during
the last two years and the stcps that have
been taken by Central Government to curb
such activities ?

THE MINITER OF STATE IN THL
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a)to (c). The
requisite information is being obtained from
the Government of Rajasthan and will be
laid on the Tablc of the Sabha on receipt.

Special I.A.S. Examination Recom-
mended by A.R.C.

1081, SHRI K. M, MADHUKAR :
Wil the PRIME MINISTER be pleased to
state :

(a) when the Report of the Adminis-
trative Reforms Commission recommending
the holding of & Special I.A.S. Examina-
tion was submitted 1o the Government ;
and

(b) the time Government will take to
finalise this issue ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSCNNEL
(SHRI RAM NIWAS MIRDHA) : (a) The
Report of the Administrative Reforms
Commission on Personne! Adminisiration
was submitted on Apiil 18, [96Y. Onc of
the recommendations in 1his Report relates
to holding a special competitive examina-
tion for non-technical Class I services,
including the I.A.S.

{b) The recommendation is already
under examination. It is expected that
it may take somec timg more for Govern-
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ment to take a decision as it has to be
studied in an overall perspective.

Public Sector Corporation for Tobacoo
and Marine Products

1082. SHRI S. M. KRISHNA :
SHRI P. GANGADEB :

Will the Minister of FOREIGN TRADE
be pleased to statc :

(@) whether Government have decided
to sct up @ public sector Corporation for
marine products ;

(b) ifso, the main purpose of setting
up such u Corporation ; and

(¢) when the final
io be tahen ?

decision is hkely

THE DLEPUTY MINISTER IN 111
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sn.

(h) and (c). Do not anise.

Programme of Training for Officers

1083. SHRI P. GANGADEB : Wil
the PRIME MINISTER be pleased to
state

(a) whether Government are consider-
ing to reorganise thc training programme
for Offic'rs to enable the public services lo
meel the challenge of the Seventies ; and

(b) if so, the main features of the
programme and the extent to which it will
help in the effective implementation of
Governmenl's cconomic and social policics *

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHR1 RAM NIWAS MIRDHA) : () and
(b). Government are laying great em-
phasis on the training of officers to enable
them (o meet the growing demand of
Administration.  Apart from  training
immediately after  1ceruitment and some
refresher courses thcrenfter, there is con”
tinuing emphasis on the building of propef
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values and attitudes in the civil services
in order to create a sense of dedication
to duty and services to the people. Specific
programmes are sponsored in different
(raining institutions in the arcas of Develop-
ment Administration, Economic Adminis-
tration, Budgeting and Financial Conirol,
Modern Aids to Management, Administra-
tive Behaviour, Social Policy and Administra-
tion, Project Formulation, etc,

Commission to Study all Aspects of
Tobacco Industry

1084, SIIRI B, N. REDDY : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government propose 1o
consider the appointment of a high power
Commission to go into all aspects pertaining
to Tobacco Industry ; and
it is

(b) if so, when

appointed ?

likely to be

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): (a) Therc is no such
proposal at present.

(b) Does not arise,

Export of Auto-Sparcs

1085. SHRI MUHAMMAD SHERIFF
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Auto-spares are being
cxported to some foreign countries ;

(b) if so, the names of countries and
quantity of spares exported per annum ;
and

(¢) the approximate foreign exchange
carned during the last year in this regard
and (o be earned during the current financial
year 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE) : (a) Yes, Sir.
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{b) A statement is attached.

(c) The value of export of Auto-spares
during 1970-71 amounted to Rs, 5.29 crores
and the export target for this item during
71-72 is Rs, 10.00 crores,

Statement

The value of the exports of auto spares
during 1968-6% and 1969-70 and the countries
to which the exports have been made are
as follows :

(Value/Rs. lakhs)

Name of the Country Value of Value of
Exports  Exports
1968-69  1969-70
Afghanistan 8.20 9.90
Ceylon 30,79 19.20
Iran 23.54 19.23
Kenva B.16 12,28
Nigeria 6.70 978
Philippines 14.16 8,84
Singapore 23,18 29.08
Sudan 24.65 28.32
Tanzania 9.34 8.55
U.A.R. 5220 14442
U.K. 24.47 37.69
US.A. 6.18 6.61
West Germany 14.05 7.63
Yugoslavia 5.93 9.24
Others 65.05 63.17
Total : —3|6.60 413.94
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Extension of Air Parcel Service to
Forelgn Countries

1086. SHRI MUHAMMAD SHERIFF :
SHRI HUKAM CHHAND
KACHWAI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(») whether Government have extended
air parcel service 1o some of the forcign
countries ; and

(b) if so, the country-wise details

thereof and since when ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes.

(b) At the commencement of the year
1970, postal air parcel service was available
to 108 countries. Since then, the ait parcel

service has been extended to 50 more
countries so far as below :

On 30th March 1970, this service was
extended to 16 countries namely :

Albania

Algeria

Bolivia

Bulgaria
Cambodia

Congo (Dem Rep)
Congo (Peoples Rep)
Iceland

Laos

Libya

Luxemburg
Morocoo

Portugal
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Rumania

South Vietnam

Spain

On 17th August, 1970 ar parcel service
was extended to 16 more countries namely ,

Ascensian

Cameroon (Republic)
Cape Verde Islands
Carolinc Islands

Cayman Islands
Macao

Muldive Islands
Panama Canal Zone

Porto Rice

5t Halena

Equador

Falkland Islands

On 15th April this year, air parcel senvie
was extended to 18 more countrics 45
indicated belaw 1 —

Cook Islands

Gabon

Gambia

Ivory Coast

Abu Dhabl

Burundi

Central African Republic

Chad
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Dahomey
Guinea (Rep.)
Madgascar
Mali (Republic)
Mauritania
Muscat & Oman
Niger (Rep.)
Rwanda
Senegal
State of Qatar
Swaaland
Ingo
Tunisia
Upper Volta

Criteria for Distribution of Imported
Raw Cashew nuts

1087. SHRI CHANDRAPPAN : Will
the Minister of FOREIGN I'RADE be
pleased to state ;

(@) the criteria on which the State
Trading Corporation is distributing the
imported raw cashew nuts to the Indust-
rialists for processing ;

(h) whether there is any proposal before
the Government for changing the present
dntribution  policy and for preventing
tandertine processing which is now adversely
affecting the industry ; and

t) if so, the suggestions made and
the decisions taken by Government thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE : (SHRI
A. C. GEORGE) : (a) Entitlement of each
facosy is worked out on the basis of its
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past performance of imports of raw nuts,
export of kernels, and processing capacity.

(b) Yes, Sir.

(c) The suggestions made by the Kerala
Government are (i) the distribution of raw
cashew nuts imported from outside the
country should be confined only to the exist-
ing registered and licensed coshew factorics
strictly on the basis of cashew workers that
are actually employed in each factory.
The factory shall comply with the statutory
commitments to labour and shall not pass
on the quota allotted to it to any other
factory. (ii) A suitable machinery be consti-
tuted to cnsure that raw nuts allotted to
a particular factory is processed there only
and not diverted.

The above suggestions arc receiving
attention,

Representation to Central Trade Union
Kerula, in the Board of Cashew
Corporation of India

1088. SHRI CHANDRAPPAN : Will
Minister of FOREIGN TRADE be pleased
to state :

(a) whether there is any proposal before
Government to include the representatives
of the Central Trade Union working in the
Cashew Industry in Kerala, in the Board
of Cashew Corporation of India which is
now working as a subsidiary organisation
of the State Trading Corporation ; and

(b) if so, the decision taken thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Nn, Sir,

(b) Does not arise.

Training in Hindi for Central Government
Employecs

1089. SHRI SAMAR MUKERIEE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have issued
any directives to the Heads of Departments
about the training in Iindi for its employees
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following the judgement of the Madras (b) The Police report discloses that (he
High Court ; fire was not caused by sabotage.

(b) if so, the main features of the () No.
directive ; and

(c) the reaction of the employces and
their organisations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONAL
(SHRI RAM NIWAS MIRDHA): (a) and (b).
Yes, Sir. Two sets of .instructions—one
for Central Government offices located in
Tamil Nadu and the other for officer localed
in States other than Tamil Nadu have been
issued. These instructions are contained
in this Ministry’s letter No. 18/51/70- -HI
dated 27th February, 1971 and Office Memo-
randum No. 3/8/71—HI dated 13th April,
1971, copies of which are laid on the
Table of the House. [Placed in Library
See No. LT—281/71] and these clearly
bring out the main features of the directions
given.

(¢) No direct reference has been received
from any employees or their organisations.
It has, however, been generally pointed vut
by a few offices that enrolment and atten-
dance of the cmployees in Hindi classes
has been affected on account of the
judgement of the Madras High Court,

Fire in G.P.O. Shillong

1090, SHRI R. R. SINGH DEO : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether fire broke out in the

building of the General Post Office in
Shillong on the 6th February, 1971 ;

(b) the causes of the fire ;

(c) whether record papers, stamps etc ,
were destroyed ; and

(d) if so, the total loss suffered ?
THE MINISTLR OF COMMUNICA-

TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir.

(d) There was no loss due to destruction
of records or stamps,

Regional Research Laboratory
at Bhubancawer

1091. SHRI DFVENDRA SATPATHY
Will the Miniter of SCIENCE AND
TLCHNOLOGY be pleased to state :

(a) whether the work of the Regional
Rescarch Laboratory at  Bhubaneswar 1
satisfuctory ;

(b) whether a number of Scientists have
resigned within a period of the last o
years ; and

(c) whether the post of the Director
has fallen vacant for a long time ?

THI" MINISTER O PLANNING AND
MINISTER OF DEPARTMENI OF SCI-
ENCE AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) The Execuine
Council of the Regional Research Labora-
tory, Bhubancswar which is responsble
for the management of the Laboratory has
not made any unfavourable comments on the
work of the Laboratory.

(b) 3 Scientists have resigned.

(c) The post of Director fall vacant on
1st September, 1970. 1t is in the process of
being filled up.

Autonomy for States

1092. SHRI SHYAMNANDAI"{
MISHRA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether an ex-Punjab Minister has
threatened of consequences as in the Bangld
Desh if the Punjab State is not made
autonomous and only four subjects, Vi-:
Defence, Foreign Affairs, Commu:!:icallﬁﬂi
and Currency are kept as Federal subjects i
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{b) whether the Andhra Chief Minister,
in his communications to the Ccntral Govy-
ernment, has also demanded greater powers
for his State ; and

(c) if so, the reaction of Government
to such remarks ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Facts are being ascertaitied
from the State Government,

(b) No Sir.

(¢) Does not arise. However questions
relating to Centre-State relations have been
studied in depth by the Administrative
Reforms Commission and the Study Team
appointed by the Commission. The Ad-
ministrative Reforms Commission have come
to the conclusion that “the provisions of the
Constitution governing Centre-State relations
are adequate for the purpose of meeting
any situation or resolving any problem that
may arise in this field”’. The recommen-
dations of the Administrative Reforms
Commission on Centre-State rclations are
under examination,
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Allocation of Cotton to Textile Mills

SHIXI N. K. SANGH :
SHRI BISITWANATH
JHUNJHUNWALA ¢

1098,

Will the Mini-ter of FOREIGN TRADE
be pleased to state @

(a) wheiher Government husve decided
to allow higher stock limits o textile mills
on the basis of their past cxpors

(b whether the increased  ailocation is
subject (o uny condition © and
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(c) whether the natiomaliscd banks
will be permitted to advance finances for the
purchase of increased quota ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOREIGN TRADE
(SHR1 A C. GEORGE): (a) Yes, Sir.
A statement is attached,

(b) No, Sir.

(¢) This is subject to dircclions of the
Reserve Bank of India.

Statement

(a) mills cxporting 10 per
cent or more of their
total production,

2} months,

(b) mills exporting 20 per 3 months.
cent or more of theit
total production.

(¢)  mills exporting 25 per 4 months.

cent or more of their

total production.

Exports of Small Scale Industries Products

1099. SHRI N. K. SANGHI: Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) the percentage of Indian exporls
wntributed by the small-scale industrics, in
the last three years ;

(b) the incentives pruvided by Govern-
ment to jincrease their exports ; and

(¢) whether Government are conside1ing
suuplification of the procedure for issuc of
licences for the import of raw materials
required by the small-scale industrics when
such licences are not above a certain limir.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Export figuics
are not maintained separately in respect of
sinall scale or large scale sectors. Howuver,
during [969-70 as many as 467 sm:ll scale
units exported 10 per cent or more of their
total out put.
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(b) For small scale units exporting
more than 10 per cent of their output
specially favourable modes of financing are
provided, in addition to all other incentives
like cash assistance import cntitlements given
under REP Policy,

(c) Hitherto, licences for raw  materials
and components were being issued to the
actual users under different modes  of
financing irrespective of the value of entitle-
ment.  During April  1971-March 1972, the
modes of financing have been relaxed as
under :—

(i) In the cuse of small scale units
whose entitiement works oul upto
Rs. 5,000(-, licences are to be
issued against frec forcign eachange
for the entire entitlement.

In the case of small scale unils
whose  entitloment  works out to
more  than Rs. 5,000/- but not
more than Rs 50,000/, licences
will be issucd against convenient
souices of financing irrespective of
their export performance.

(i)

Presidential Order Regarding Training in
Hindi Invalidated by Mudras High Court

1100. DR. SARADISII ROY : will
the Minister of HOME AFFAIRS be pleased
to state @

(a) whether the attention of Govein-
ment has been drawn to the judgment given
by the Madras High Court stating that the
President of India’s Order dated the 27th

April, 1960 about thc Iraining in Hindi
language is invalid ; and

(b) the reaction of  Gowernment
thercto 7

THL MINISTLR OF SIAIE IN THE
MINISTRY OF HHOME AFFAIRS AND
IN THE DLPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a)
Yes, Sir. Goiernnwnt arc awarc of the
judgement of the M.dras High Court. The
Court ha~ held that the Presidential Order
dated  27th  April, 1v60 is invalid to the
extent it makes in-service training for Central
Government employees obligatory.
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(b) Government have decided to go in
appeal in the Supreme Court against the
judgement of the Madras High Court,
Suitable instructions have, howcver, been
issued separaiely for guidance of the Central
Government offices located in Tamil Nadu
and also those in States other than Tamil
Nadu.

Proj oscd Agitativn by Kerala Teleplione
Employces

1ot SHRI M. K. KRISHNAN:
Will tle Minister of COMMUNICATIONS
be pleared to state :

(a) whether the attention of Govern-
ment  has  bien drawn o the proposcd
agitation by the Tel phone and [elegraph
PMR Employces® Union in  Keralii in
suppoi t of their demands ;

(b) if so, what arc their main demands
and

(¢) whether any steps have been taken
by Gosernmenl to meet their demands ?

THE MINISIER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a}
to(¢). The P&T Board had cceived
information that Kerala Telephone and
Telegraph PMR  Employces Union  had
launched an agitation for scttlement of
vertiin problems pertaining o mazdoors and
casual labourcrs working in the Telegraph
and  Telephene  Wing.  The  agitation
launched was in  the form of a token
Satyagraha in fiont of the oflice of the
Postmaster General, Trivandrum for three
days from [%h to 2Ist Apiil, 1971. A
small group of about 25 persons collected
in front of the main gate on the 19th April,
1971  and shouted slogans demanding
settlement of demands of the muzdoors.
The main demand of the Union was to
make its members a part of the regulur
establishment and :1so grant them all the
benefits of regular cstablishment, including
security of employment, benefit of Provident
Fund, enhanced allowances, ete. The above
demands were of a  general nature and
pertain to all Departments of the Govern-
ment of Indin  So far as the P&T Depart-
ment is concerned, *onw of these mazdoors
have been absorlied against regular vacancies
from time to time.
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Regional Disparities and Imbalances

1102, SHRI N, S. BISHT : Wil the
Minister of PLANNING be pleased to stare
the renuedial steps Government have tuken or
propose (o lake to reduce the regional
imbalances 7

THF MINISTER OF STATE IN THL
MINISTRY  OF  PLANNING  (SHRI
MOHAN DHARIA) @ A statement is laid
on the Table of the House. Atiention 15
also invited 1o parngraphs 138 to 140
(pages 17-19) of the Tourth Five Ycar Plan
Report, 4 copy of which was laid on the
Table of the Housc in Apil, 1970

Starcinent

The sarious remedial measures undir-
inhen to correet the regional dispaiities and
imbalances are set out below :

(i) In allocating Central  assistance
among  vatious  States  for  the
Fourth  Five Year Plan, alia

providing for  the requirements of
the Stales of Assam, Nagaland and
Jammu & Kashmir, which hove
special problems, 10, of the sum
available for distribution by wa
of Central assistance has been
allocated to the six States of Bihar,
Orissa, Rajasthan, Kerala, Madhya
Pradesh and Uttar Pradesh whose
per capita income was below the
national average ;

(1)  The non-Plan gap in the resources
of nine States (Andhra Pradesh,
Assam, Jammu & Kashmir, Keral,
Madhya Pradesh, Mysore, Orissd,
Rajasthan and Wes  Bengal)
cslimated to be Rs. 795.23 crores
during the Fourth Plan period, 15
being met by the Centre, so that
they can utilise all the additional
1esoutees which they can mobili-
duting the [ourth Five Year Plan
period for financing their develop
ment programmes ;

(i) A lieral paitern of Centrl
assistance has been evolved for
the development of hill and border
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(w)

{v)

(vi)

(vii)

arcas. The eatire expenditure on
their devclopment programmces is
being met by the Government of
India within the total Central
assistance for cach of the States
concerned ; 90% of the amount of
expenditure incurred in this behalf
in Meghalaya, Assam, Nagaland,
Jammu & Kashmir (Ladakh) and
Himachal Pradesh (Labaul, Spiti
and Kinnaur districts) is given as
a grant. The balance of 109 is
trecated as loan. The pattein of
Central assistance in the hill and
border districts of Uttar Pradesh,
Darjeeling (West Bengal) and
Nilgiries (Tamil WNadu) is 507,
grant and 509, loan,

For the reason that they are
socially and economically back-
ward, the development progranmes

of all the Union Territorics,
including N.EF.A.,, are (fully
financed by the Centre. Their

non-Plan gap is alo met by the
Centre,

Special assistance of Rs. 45 crores
is being provided to the Govern-
ment of Andhra Pradesh to cnable
it to spend this amount during the
period ending on 31 3.1974 on the
special regional development pro-
gramme of Telengana arca in

addition to the Plan outlays in
that area ;
A special area development pro-

gramme cosling Rs. 4.5 crores is
being implemented in the Andaman
& Nicobar Islands under the
auspieces of the Department of
Rcehabilitation ;

An important measure for reducing
disparities is accelerating the pace
of industrial development in

backward arcas. The districts
needing attention have  been
identified and notified with the

cooperation of the Stale Govern-
ments in pursuance of the criteria
laid down by the Pande and
Wanchoo Committec  Reports.
Preference is being given to such
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(ix)
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(xii)

(xiii)
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areas in the location of large-scale
industrial projects in the public
sector, provided they are found to
be feasible on techno-economic
copsiderations, The  Licensing
Committee also gives preferential
treatment to applications from the
backward regions.

Rs. 32.50 crores have been allocated
during the I'ourth Five Year Plan
for 489 Tribal Development Blocks
under a  Centrally-sponsored
scheme.

Techno-economic surveys have been
conducted for the States of Assam,

Himachal Pradesh, Jammu &
Kashmir,  Nagaland, Manipur,
Tripura and NEFA. Surveys of

bachward districts of Orissa, viz.
Kalahandi, Bolandgir and Phulbani,
hill and backward areas of Punjab,
primitive tribes of Madhya Pradesh
and of Basti districts in U.P. have
also been conducted. A Study
Team has conducted a survey of
the development programmes of
tribal areas. A Central Tcam has
also studied the problems of tribal
people in Andhra Pradesh.

District Plans are being prepared
in some of the States which will
result in identiflying the problems
of bachward regions and will help
in ecvolving measures for solving
their problems.

A Hill Devclopment Board has
been constututed in Uttar Pradesh,
Advisory Committees have bcen
sct up for the backward districts
of Eastern Uttar Pradesh and
Bundelhand.

A Telengana Devclopment Come-
mittec and a Plan Implementation
Committee have been constituted
to expedite the progress of develop-
ment programmes in Telengana.

209 industrially bachward districts
huve been selected throughout the
country for concessional finance for
new industries from the financial
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(xiv)

(xv)

(xvi)

(avii)

and credit institutions, In addition,
the Central Government is giving
an outright grant or subsidy
amounting to 1/10th of the fixed
capital investment of new units
having a total fixed investment of
not more than Rs 50 lakhs each,
in two selected districts in each
of the 9 States identified as
industrially backward viz Andhra
Pradesh, Assam, Bihar, Jammu &
Kashmir, Madhya Pradesh,
WNagaland, Orissa, West Bengal
and U. P. and one district in each
of the remaining States and Union
Territories.

Under the Border Roads Devclop-
ment  Programme  considerable
investment is being made in the
border areas.

Special programmes of large
magnitude are being implemented
for the benefit of the weaker
sections of the rural population and
for the development of dry and
arid areas. These spccial pro-
grammes arc being sanctioned and
implemented wunder the guidance
of a Central Commiutec of Co-
ordination presided over by a
Member of the Planning Com-
mission. An officer of the rank
of Additional Secrctary is the
Member-Sccretary  of this Com-
mittee. 46 Small Farmers' Deve-
lopment  Agency Projects, 4l
projects for sub-Marginal Farmers
and Agricultural Labour and 24
projects for farmers in dry aicas
have been sanctioned. An
amount of Rs, 100 crores has also
been provided for an int.grated
programme of rural works in 54
chronically drought affected areas.

A crash scheme for rural un-
employmemt has also been launched
with a provision of Rs 50 crores
per annum.

A Rural Electrification Corporation
has been set up recently and is
giving finance on concessional terms
to State Electricity Boards for
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tural clectrification programmes in
backwa:d aieas.
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Louwering of Retirement Age from 53
to 55 Years

1104. SHRI K. M. MADHUKAR *
Will the PRIME MINISTER be pleased to
state :

(a) the reasons for raising the retire-
ment age of the Central Government emplo-
yees from 55 to 58 years some years ago ;

(b) whether this decision has an ad-
verse impact on he employment of educated
youths ; and

(c) if so, whether Government are con-
templating to bring down the retirement
age from 58 years to 55 years ?

THE MINISTER OF STATE IN THL
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEI
(SHR1 RAM NIWAS MIRDHA): (a) to (c)
The age of retirement of Central Govern-
ment employees was raised from 55 to 58
years with cffect from 30th November, 1962,
after a through examination of all relevant
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factors and on the bisis of the recommen-
dation of the Second Poy Commission. The
circumstances have not chenged to warrant
reconsideration of this decision.

Radio B.oadcast o1 Development Plans

1105 SHRI DISHWANATH ROY :
Will the Muiister of INFORMATION AMD
BROADCASTING be pleased 1o stale
whefher in view of th.¢ incredsing import mee
of propagwnda for development plans in the
wral arca, Government  have prepared any
plan for rvlio broadeist fiom new centres
m deflerent States ?

THE DLCPUTY MINISTFR IN THF
MINISIRY OI INFORMAITON AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : The following measures have been
taken with o view to provid.ng radio support
to development plans in rural  areas @

(1) A number of new stations are being
set up in the Fourth Plon in those parts of
the country which were nol covered by
medium wave service. The relay stations
(auxaliary cen‘res) which werc sct up in these
arets earlier are being upgraded as  full-fled-
ged programme originating stations according
tn n phased programme. This will extend
tadio coverage of rural areas.

(ii) Support to development plans is one
of the main objectives of radio programmes.

(iii) Farm & Home Units are being set
up at all stations. Twentyseven such cen-
tres have been set up and 19 more will be
s¢t up during the Fouth Plan. These Units
pay particular attention to programmes for
agricultural  development and  health and
nutritional education and rural development.

Mizo-Sankrak Raids In Tripura

1106, SHRI DASARATHA DEB : Will

the Minister of HOME AFFAIRS be pleased
o state :

_(a) the total number of Mizo-Sankrak
mfis that had taken place In border arcas of
Tripura during the last 2 years ;
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(by the to al estimated loss suffered by
the Government and the public ;

(c) the number of Mizos arrested in
connectton with these raids , and

(d) the steps taken to protect the bor-
der areas from such rawds ?

THE DCPUTY MINISTER IN THE
MINISTRY OI" HOME AFFAIRS (SHRI
MOHSIN) : (29 to (d) Facts are being ascer-
tained from the Government of Tripura.

Places Ruided by Mizo-Sunkrak in Tripura

1107, SHRI DASARATHA DER : Will
the Minister of HHOME AFFAIRS be pleased
to state :

(a) the names of places raided by
Mizo-Sankrak in Tripura border during the
last two years and the number of families
affezted ; and

(b) whether any financial assistance has
been given to  hose affected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN): (a) and (b) Facts are being ascer-
tained from the Government of Tripura.

Setting up of Spinning Mill and Jate
Millin Tripura

1108 SHRI DASARATHA DEB : Wwill
the Minister of FOREIGN TRADE be pleased
to state :

(a) whether the Government of Tripura
have recommended setting up of & Spinning
Mill and a Jute Mill in Tripura ; and

(b) whether the Central Government
have since given necessary permission for the
selling up of these mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). No proposal
has been received for sctting up of a cotton
spinning mill in Tripura. However, Tripura
Administration have proposed that a Jute
mill should be set up in Tripura. This will
be taken up after Government have consi-
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dered the Report of the Committes set up to
examine the feasibility of establishing new
Jute Mills in certain  Jute growing areas
including Tripura.

Uncconomic Tea Estates in Tripura

1109. SHRI DASARATHA DEB : Will
the Minister of FOREIGN [RADE be
pleased to state :

(a) the number of uneconomic Tea
Estates if any, in Tripura ;

(b) whether some of these Estates
remain closed most of the time ; and

(¢) if so, the steps Government propose
to take to keep them running ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) and (b). Out of 55 tea
gardens in Tripura, about fifty per cent could
be said 1o be uneconomic Government are,
however, not aware of any of these tea gar-
dens, remaining closed most of the time, being
uneconomic.

(c) Does not arisc.

Detenus in Tripura woder Orissa Preventive
Detention Act as kxtended tv Tripura

1110, SHRI DASARATHA DLEB : Will
the Minister of HOME AFFAIRS be pleased
ot state :

(a) whether there is any person in
Tripura now under detention under the Orissa
Preventive Detention Act as extended to
Tripura ; and

(b) if so, what are the grounds of their
detention against each detenu ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C, PANT) : (a) and (b), According to
the information received from the Tripura
Administration, six persons are in detention
in Tripura under the Orissa Preventive De-
tention Act, 1970, as extended to the Union
Territory of Tripura. They have been
detained for activities prejudicial to the
maintenance of public order.

JUNE 2, 1971

Written Answers 144

Super Express Telegraph service

1111, SHRI S. C. SAMANTA : Wi
the Muinister of COMMUNICATIONS be
pleased to state :

(a) whether for the first time In the
country a “Super Express Telegraph Service"
between Delhi and Bombay was recently
inaugurated ;

(b) il so, the reason for taking up
Delhi-Bombay scrvice alone ;

(c) the udditional cost involved in the
project and how much will be charged from
the sender ; and

(d) how it compares with the “Light-
ning™ Call charges and timing in Telephones ?

TIIF MINISTFR OFF COMMUNI-
CATIONS (SHRI II. N BAHUGUNAY): (a)
Yes. This is mited to telegrams addressed
to telephone numbers.

(b) Delhi-Bombav route was selected to
begin with as an experimental measure

(c) No additional cost. Senders arc
charged only the usual express telegram
charges

(d) Lightning telephone calls are chau-
gerd B times the basic charge of an ordmnav
call for he same duration, whereas in case of
super express telegraph service only cxpress
charges are levied.

Overhauling of Intelligence Bureuu

1112. SHRI N K. SANGHI : Will the
Minister of HOME AFFAIRS be pleased 10
state :

(a) whether the entire Intelligence
Organisation is being overhauled to make
function more cffectively and that as a fint
step. the present top officials of the Intellr
gence Bureau are under orders of transfer ,
and

(b) whether important wings of the
Bureau will hereafter be headed by cwtlm:'s
unconnected with the Police or the Army :
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THE MINISTER OF STATE IN TIHE
MINISTRY OF HOME AFTFAIRS (SHRI
K. C. PANT) : (a) Government keeps under
review the working of its wvarious organi-
zations including the intelligence Bureau
with a view (o improving their cflicicney It
is not a fact that the present top officials of
the Intelligence Bureau are under orders of
transfer,

(b) No, Sir,

Additional Credit Sought by German
Democratic Republic from India

1113. SHRI BIBHUTI MISHRA : Will
the Minister of FOREIGN TRADE be pliased
to state

(a) whether the German Democrativ
Republic hus sought an adiditional credit of
Rs. 2 crores from India ;

(b) if so, the purpose for which this
credit has been sought ; and

(c) the decision taken by the Govern-
ment of India in this regard ?

THE DEPUTY MINISTER IN THFE
MINISTRY OF FOREIGN TRADE (SHRI1
A C GEORGE): (a) to (c). Grant of
technical credits by the Government of India
10 other Governments within the frame-work
of bilateral commercial relationship is of a
confidential nature and it would not be in
public interest to disclose the de ails of these
arrangements.

Resignations given by Scientific and Technical
Personnel of Reglonal Research
Laboratory, Bhubaneswar

) 1114. SHRI DEVENDRA SATPATHY :
Will the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) the period of absence of the Director
of the Regional Research Laboratory, Bhu-
bancswar from the Laboratory before resig-
ning his post ;

(b) the number of Scientific and Technical
Personnel who resigned during the absence
of the Director ; and
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() whether Government arc satisfied
with the work done by the Laboratory ?

THE MINISTER OF PLANNING AND
MINISIFR OF DEPARTMENT OF
SCICNCLE AND TECHNOLOGY (SHRI C,
SUBRAMANIAM) : (a) A Statement is laid
on the Table of ihe House. [Placed in
Library. See No. LT-283/71 |.

(b) Light.

() The Exceutive Council of the Region-
al Research Laboratory, Bhubancswar  which
is responsible for the mansgement of the
Laboratory has not made any unfavourable
comments on the work of the 1 aboratory.

Intreduction of 5-Day Week for
Government bmployees

1115, SHRI RAJA KULKARNI : Will
the PRIME MINISTER be pleased to state @

(a) whether the Mysore Government
have introduced S-day week for its employees ;

(b) if sv, whether the Central Govern-
ment propose 1o adopt the same policy ; and

(c) whether Government  propose 1o
recommend the adoption of uniform pelicy
of 5-day weck by all State Governments
and public and private business organizations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT oF PRESONNEL
(SHRI RAM NIWAS MIRDHA) ta) : Yes,
Sir, on an experimental basis.

(b) and {(c). There are no such proposals
under consideration,

Programme for Scheduled Tribes over
A.LR,, Calcutta

1116, SHRI SUBODH HANSDA :
Will the Minister of INFORMATION AND
BROADCASTING b: pleased to state :

(a) whether the Weekly programme for
the Scheduled Tribes over  All India Radio,
Calcutta has been improved upon since its
introduction ;
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(b) whether objections have been raised
by different Scheduled Tribe organisations
and individuals to change the mode of pro-
gramme ;

(¢) whether representations were made
to mahe it bi-weekly and also to increase the
fime ; and

(Y if so, the reaction of Government
thereto 7

THE DIPUTY MINISTFR IN TIHL
MINISIRY OF INI ORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (2) The weekly Santhali programme
from Catcutta station of AIR has been broad-
cast for a number of years and improvement
in its quality is a continuous process,

(b) No, Sir.

(¢) Yes, Sir. Suggestions for incrcase
in the duration and frequency of this pro-
gramme have been received from time to
time.

(d) 1t has not been possible to accept
these suggestions because of other demands
on available broadcasting time.

Yojana Mantri’s Trip to U.S.A.

1117. SHRI CHINTAMANI PANI-
GRAHI : Will the MINISTER of PLANNING
be pleased to state :

(a) whether he made a trip to the U.S.A.
after he took over the charge of the Yojana
Mantralaya ;

(b) whether this trip was in conucction
with seching U. S, aid for the Plan ; and

(c) if so, what was thc outcome of the
trip ?

IN THE
(SHRI

THE MINISTER OF STATE
MINISTRY OF PLANNING
MOHAN DHARIA) (a) Yes, Sir.

(b) No, Sir.

(c) Docs not arise.
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Introduction of Cross Bar Exchange
at Coimbatore

1118, SHRI MURASOLI MARAN,
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there is any proposal to
infrodvce Cross Bar I'xchange at Coimbatore |,
and

{b) il so, how soon it will be mnstalled *

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) ()
Yes, there 15 a proposal o instal a 1000 hines
cross-bar Pxchange at Coimbatore,

(h) The installation would be fahen up
as and when capacity of exisiing  exchanpe 1
likely to get cxhausted and demand  justifics
reliel through a second cxchange.

Recommendations of Administ:ative Rcforms
Commission on Centre-State Relations

1119. SHRI MURASOLI MARAN
Will the Minister of HOME AFFAIRS he
pleased to state what decision has been tahen
by Government on the 1ecommendations of
the Administrative Reforms Commission on
Centre-State relations ?

THE MINISTER oFF STATE IN Tik
MINISTRY OF HOML AFFAIRS AND
IN THE DEPARTMENT OF PERSONNLL
(SHRI RAM NIWAS MIRDHA): lhe
1cport of the Adminisirative Reforms Commi-
ssion on Centre-State Relationships is  under
examination,

Financial Assistunce to Tamil Nadu to
Implcment Recommendations of State
Police (‘'ommissivn

1120. SIRI MURASOLI MARAN
Will the Minister of HOMEF AFFAIRS be
pleased to state :

(@) whether thc Government of Tanil
Nadu have sought financial ussistance fol
implementing the recommendations of e
State Police Commission ; aud

(b) il so, the reaction of Governmen!
thereto ?
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THE MINISTER OF STATE IN I'HL:
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) Yes, Sir. The Tamil
Nadu Government have approuched the
Centre for financial assistance for implement-
ing some of the 1ecommendations of the
Police Commission set up by the State
Government.

(b) The Government of India s
examining the matter with a view to assist=
ing the State Government to  the eatent
possible under the scheme, imtiated (wo
yeurs bach, of providing loan-cum-giant
assistance to States for the modernisation
of their police Forces.

Change of Raj Bhavan in Madras

1121. SHRI MURASOLI MARAN:
Wil the Minister of HOMLE AFFAIRS be
pleased to state .

(a) whether the Governm:nt of Tamil
Nadu have sought permission of the Central
Government to change the Raj Bhavan in
Madras ; and

(b} il so, the
Government thereto ?

reaction of the Central

THI. DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOUSIN) (a) and (b) The Checl
Minister of Tamul Nadu did wnite to the
Piime Minisler suggesting a change in the
official residence of the Governor of Tamul
Nadu, The Prime Minister has sent o
teply to the Chief Minister saying that
ways of effecting economies in Raj Bhavan
have to be devised, but any policy regard-
mg Lhis matter must be an all India one,
s0 that whatever decision is taken 1t could
apply to all Goveinors The Chief Minister
has also been informed that this question
as well as that of effecting ecconomies in
other areas iy being one ino by the
Minisuy of Home Affairs.

Expansion of Telephone Exchange at
Madurai and Tiruchirapalli

) 1122, SHRI MURASOLI MARAN:
Will the Minister of COMMUNICATIONS
be pleased to state :
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(a) whether there s any proposal to
expand the Telephone b'xchange at Madurai
and Tiruclhurapalli ; and

(b) il so what ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) :
(a) and (b). No, Sir. There is no praposal
for immediate expansion ol the exchanges
at these two places  The cxiting capacity
of these exchanges v adequate 1o mect
the existimg  and ikely telephone  demands
for a few yeas, The position as on 31-3-1971
was as follows :

Fxchange Capacity  Woking Waiting
Connections list

Madurai 7,200 5,942 133

Tuuchirapalli 4,800 3,843 Nil

-

Abscnce al knglish Verrion in Moncy
Orders Form ¢te _used in Delhi Post
Officcs

1123 SHRI B. 5. MURTHY : wWill
the Mmister of COMMUNICATIONS be
pleased to state *

(@) whether  Money Onder  forms,
Savings Bank withdrawal forms cte. used
in Delh Post Offices do nol contain  English
version for the  benefit of persons not hnow=
ing Hindi/Urdu ; and

(b} if s, the steps
remedy the situation ?

being taken fto

THE MINISTFR OF COMMUNICA-
TIONS (SHRI H N. BAHUGUNA) : (a)
Money Order foims printed bilingually it
Hmd: and 1 nghsh are available in post
offlces in Dellu for supply to  the members
of public Savings Bank withdruwal form
is printed scparately in Hindi and English
for supply in Delhi Circle. The stock of
this form in English had been cxhausted
temporarily in some post offices in Delhi
Circle
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(b) Steps have becn taken to keep
sufficient stock of the forms printed in Hindi
and English in all the post offices in Delhi
Circle.

T.V. Net-Work Buased ou Satellite

Communications

1124. SIIRI CHANDRA SHEKHAR
SINGH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

{a) whether Goveinment have since
formulated and examined any further Schemes
to expand the T.V. net-work in India in
addition to the five T.V, Stations during
the Fourth tive Year Plan ;

(b) whether these new  Schemes are
being co-ordinated with the Scheme of
the Atomic Energy Commiswsion, which is
also planning a T V. net-work for India
based on satcllite communications ; and

(c) if so, the main features thereof ?

THE DEPUTY MINISTER IN THL
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) Tic question of develop-
ment of T.V. nel-work in the country
beyond the Fourth Plan schemes is still under
examination,

(b) An experiment on T.V. trans-
missions from satelite and direct reception
on augmented community sets will be con-
ducted in 1974 according to an agrecment
between DAE and NAS  Plans for develop-
ment of TV. net-work for the country
will bc prepared taking into account the
results of this cxperiment and it will be
coordinated with Atomic Energy Dcpait-
men 's plans for establishment of space
communication facilties.

(c) 1t is prematuic to say anything at
this stage.
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Documentury Film on the Late Lil
Bhandur Shastri

1126. SHRI BRIJ RAJ SINGH-
KOTAH : Will the Minister of INFORMA-
TION AND BROADCASTING bc pleased
1o stale @

{a) whether Government intend pro
ducing Documeniary Film on lalc Lal
Bahadur Shastri’s life ; and

(b) if so, at what stage the matter i
at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) (a) and (b). The followins
documentary films on the late Lal Bahadu
Shastri weic produced and released by the
Films Division ;—

(i) The Search for Peacc

(i) A Man of Peace
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(iii) Homage to Lai Bahadur Shastri,

Sctting up of Indian International News
Agency

1127. SHRI BRIJ RAJ SINGH-
KOTAH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether Government have a pro-
posal to set up a full-flcdged Indian Interna-
tiona] News Agency ; and

(b) if so, the main featurcs thercof ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b). Recognising the
need for  cffeglive dissemination of news
from and to Tridia, Government arc interes-
ted in the formation of a well-cquipped and
adequately-staffed Indian International News
Apency  While Governmen' will encourage
the formation of such an Agency, it is not
their intention that it should be owned or
managed by Government.

Advisory Boards of A.LLR

1128. SHR1 BRIJ RAJ SINGH—
KOTAH : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(@) the number of sittings of Advisory
Boards of A.LR. that took place during
the last year ;

(b) the recommendations made by the
Boards ; and

(c) the

accepted by
Government ?

suggestions

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (SHRI  DHARAM
BIR SINHA): (a) to (c). A statement
 laid on the Table of the House.

[Placed in Library. See No, LT—284/71]
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Conversion of All India Radio Into an
Indcpendent Body

1130. SHRI BRI) RAJ SINGH—
KOTAH : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether some political parties
have approached Government to make the
All India Radio an independent body ; and

(1]}
thereto ?

if so, the reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir.

(b) There has been no change in the
decision conveyed to the Lok Sabha on
the 12th November, 1970 in reply to
Unstarred Question No. 68! that Govern-
ment have decided not to constitute All
India Radio into an autonomous Corpora-
tion for the present,

Changes in Administrative set up of
Government

1131. SHRI B.S. MURTHY : Wil
the Minister of HOME AFFAIRS be plcased
to state :

(a) whether the Minister of State in
the Ministry of Home Affairs while address-
ing thc Annual Day Function of the
Secrctariat  Training School, Delhi, on
the 19th May, 1971, said that the pattern
of administration will in many spheres
undergo a sca-change ; and

(b) if so, the changes contempla‘ed and
the department involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). The statement was made in the context
of the need to ensure that norms and
ijdeas of adminisiration keep pace with the
fact changing pattern of society, There is
a continuous process of innovation and
reform within Government itsell seeking
‘0 adjust the content of administrative
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aclivity to the neods of society. Coupled
with this is the comprehensive review of
the public administration of the country
done by the Adminigtrative Reforms Com-
mission and this has thrown up a number
of fresh ideas on how the administrative
system should be streamlined. Government
have alrcady aken decisions on & number
of recommendations of the Administrative
Roforms Commission. These and other
changes which will be initiated as a result
of a continuous review of the adminis rative
arrangements will lead to significant changes
in the pa tern of administration

S.T.D. Scheme between Gandhinagar
and Ahmcdabad

1132. SHRI K. S. CHAVDA : Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) whether advancc action for plann-
ing add ordering the equipment lor direct
dialling between Gandhinagai and Ahmeda-
bad had becen taken in 1968 ; and

(b) if so, the time Government will
tahe to commission the above Subscribers
Trunk Dialling Scheme ?

THE MINISTER OF COMMUNICA-
TIONS (SHRIH N. BAHUGUNA) : (a)
Yes sir, advance action for planning dircet
dialling between Gandhinagar and Ahmeda-
bad was started in 1' 68,

(b) It 15 hoped that this Scheme will
be commissioned by 1973

Bad Telephone Service by Sonari

Fxchange, Assam
1133, SHRI1 BISWANARAYAN
SHASTRI : Will the Minister of COM-

MUNICATIONS be plcased to state :

(a) whether he is aware that the
subscribers of Telephone in Sonari Exchange,
Assam had disconnected their phones as
a mark of protest against (i) continuous
bad service, (1) wrong and inflated Telephone
Bills, (iii) non-response to the complaints ;
and

(b) if so, the steps he proposes to take
in this matter ?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (1)
Enquiries mule do not reveal what s
sugeested in this part of the guestion. Some
telcphones at Sonari were recently  discon-
nected by the Department due to non-pay-
ment of outstandmg  bills

{b) Does not arise.
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Review Re. Continued Posting of ¢ R.P,
und Army Units in West Bengul

1136. SHRI TRIDIB CHAUDHURI :
Will the Munister of HOML AFFAIRS be
pleased to state @

(a) whether the question of the con-
tinued posting of C.R P and Army units
in West Hengal in order to assist the West
Bengal Government to maintain law and
order in the State has been reviewed by her
Ministry and the new democratic Coalition
Governmznt in the state afier assumption
of power by the latter Government on April
2, 1971,

(b) whether any request has been
received by Government f{rom the State
Government of West Bengal for withdraw-
ing the C.R P. and the Army from the
State and for keeping them at convenient
points outside the State so as to be available
in casc of any emergency ; and
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(c) ifso, the reaction of the Govern-
ment of India thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) The Deployment of
the Armed Forces of the Union in aid
of civil authority 1s constantly reviewed
and the Armed Forces of the Union arc
so deployed only where the situation requires
such assistance to be provided.

(b) No, Sir.
(c) Does not arise.
Radio Station at Slichar

1137. SHRIMATI JYOTSNA
CHANDA : Will the Minister of INFOR-

MATION AND BROADCASTING be
pleased to state :
(a) when Government propose to

start the Radio station at Silchar ;

(b) whether Government are aware that
the Radio Station at Gauhati do not broad-
cast in all the languages such as Bengali,
Manipuri, etc ; and

(c) if so, the remedial mcasures, 1f any,
taken by Government ?

THE DEPUTY MINISTER IN THLC
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) In 1973

(b) Yes, Sir.

(¢©) Gauhati station caters to the
listening mneed of its service area. Broad-
casts in Bengali language arc made from
Calcutta, Agartala, Siliguri and Kurseong
stations and in Manipuri from Imphal
station.
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CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPOR ED THREAT OF CLOSURL OF
CorToN TrxTiLE MILLS

PROF. MADHU DANDAVATF
(Rajapur) : T call the attention of the
Minister of Foreign Trade to the followins
matter of urgent public importance and
request that he moy makc a statement
thereon :

“The reported threat of closure of E.mton
textile mills in the country which 1
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likely to caus¢ uncmployment of
thousands of textile workers",

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : Mr, Speuaker, Sir, As
the Houre is aware, the cotton tealile
industry has been facing difficultics since
19¢5, for onc reason or the other. The
accumulation of heavy stochs s a result of
the Indo-Pakistan  hostilities in 1965, the
cotton crisis in 1966, the drought and
consequent depression in 1966 and 1967 and
the difficulty regarding cotion again in
1970-71 have all affected the industiy
adversely. While steps were taken  from
time to time denl with the specific situations,
as and when they arose, all  these fuctors
have resulted in the closure of many mills
flom time to time. For the last three years,
the number of closed mills in any month
has ranged between 40 to 60, In the fust
half of 1970, the pocition was somewhat
hetter and the number of closed mills on an
average remdined around 40. In March,
1971, it rose to 56, while in April, 1971, ac-
conding to the figures avail=ble, it was 55. In
May, 1971, 4 cloved mills are reported to
have re-opencd, but the figures ol fresh
closures have yet to come in from the
dilferent  States. Howewer, reopening of a
lew closed mills and closurcs of a few weak
running mills has been a fairly common
feature cvery month during the past few
years,

I do not knmow whether the Honour-
able Members have based this Calling
Attention Notice on a Press Report of a
Bombay daily in their 1ssue of 23rd May,
1971, The position with regard to the five
mills mentioned in the Press Report has
been  checked,  through the  Textile
Commissioner and the Labour Commissioner
of Maharashtra. It is understood that while
these mills are facing financial difficultics,
there is no immediate threat of their closure ;
nor has any nofice of closure been received
from any of these mills. In fact, the paper
appears 10 have already published a contra-
diction,

Apart from this reference, I have
had no reports of any imminent closures of
4ny large number of miils. 1t is, however,
true that the sharp rise in the prices of
cotton during the current cotton year and
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the credit restrictions accompanied by
accumulation of stocks have adversely
affected the liquidity position of the cotton
textile industry in general. To meet the
situation, substantial imports of cotton and
staple fibre have been authorised and
suggestions regarding  credit relaxation have
been made to the appropriate authorities.

The only instrument  available  to
Government ull 1967 for dealing with the
closed mills was the Industries (Develop-
men' and  Regulation)  Act, 1951, The
management of a number of mills was taken
over, under that Act, but it was found that
this Act did not peimit effective Government
management. The Cotton Textile Companivs
(Management of Undertukings and  Liquida-
fion o1 Reconstruction) Act, 1967,  was,
therefore, enacted and  the Nutional Textile
Corporation was formed in 1968. This Act
provides for the eflictive management of
mills by government and, simultancously,
foi their liquidation as running conceins, or
for reconstruction of the mill-companics. As
a result of this, and of the activitics of the
National Textile Corporation, as also the
State Governments or State Textile Corpo-
ralions, 27 mills are being munaged today
by Government.,

In spite of the serious situation
caused by the steep increasc in the price of
cotton, creating special difficultics particularly
for weak mills, Government have tried to
deal with the situation by providing special
relicf to such mills by financial assistance,
by preferentinl credit linits and  allocations
of foreign cotton and other mecasures. The
Central Government, in consultation with
the State Governments, arc constantly
watching the situation and are not hesitating
to take prompt measures to avert threatened
closures by any mill or groups of mills, It
will be seen that clfective action has been
taken to arrest the closure of any large
number of mills, and there is no reason for
apprehension on this account. The National
Textile Corporation as well as the State
Textile Corporations, wherever they have
been established, have been specially charged
with the responsibility on this account, I
hope the Honourable members will appreciate
that Government are taking all necessary
measures to deal with this important

problem.
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PROF. MADHU DANDAVATE : Sir,
is Government awarc of the fact that the
recurring crisis in places Jike Bombay,
Kanpur, Calcutta and elsewhere with the
consequent threat of unemployment is not
just an accident but a calculated conspiracy
on the part of the millowners o pressurise
the Government to dspropotionat:ly increase
imports of cotton so thal artificially the
prices of indizenous coton are brought
down and with the availability of cheap
cotton, the margins of thair profits ae
increased. Not satistied  with this, last
year the millowner, had demanded from
the Government the upward revision of
prices of contiolled varities of cloth, On
the plea that che entire issue of prices has
been actually referred to the Breau of
Industrial Costs and Prices, the Government
did not yicld to the pressure of the mill-

owners.  But  agun  pressure  is being
mounted on the Government. Will the
Government lake firm steps to see that

it will not be further pressurised by mill-
owners and there will not be any further
increase in the prices of controlled varieties
of cloth ?

The millowners have been playing another
game. For instance, under the pretext of
non-availability of cheap cotton, inade-
quacy of capital for replacing old machinery,
cither wholly o1 in part, lack of credit
facilitics and stringent restriclions on them
and many other considerations they have been
indirectly compelling the Government to
take over the sick mills  They manage
te gel compensation when the Sate takes
over the sick mills, When the machinery
is replaced, new machinery is brought in
and the mills are rchabilitated and placed
on a sound footing, by the State, the mills arc
handed back to the millowners., Thus they
find in Government some sort of a sana-
torium or a hcalth centre where their sick
mills can be treated and brought back to
health and normalcy after which they could
take them over. This is the type of health
insurance they get from the Government.

Will Government take some positive
steps to séc that the millowners are forced
to change this attitude with regard to
the sick mills ?

Then the problems of cotton growers,
consumers and textile workers have to be
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tackled in a very cflective manner. Will
it be possible for the Government to extend
and widen the scope of the present National
Cotton Corporation so that all the three
important aspects, namely, providing neces-
sary seeds to the cotton growers, supervising
the activity of production of yarn and
ensuring its equitable distiibution among the
textile units, will bz taken over by (he
Corporation ?

Is the Government aware that in places
like Bombay the trade union oiganisations
have adviced the woikers that in the event
of closute of mills, they should resoit
to sit down satyagraha in the mills amd
refuse to leave the mills 7 Is Government
awitre ol the mavity of the situation thiough-
out the countiy. According to the Repot
of the Indian Cotton Mills Federation, let
us not forget that the millowners belonging
to the federation aie the very people
responsible for bringing about the closuie
of the mills— by April, 1971, 81 mills hawe
been closed down and §1,000 textile workers
have been rendered unemployed. Probably
the Government is not counting those 23 mills
which they feel descive to be scrapped.
That is how their number of the clowd
mills and the number given by the Federation
do not tally. This is a grave situation,

Since the crisis in textiles has been of
a recurring nature, rather than tinkering
with the problem and trying to solve it m
a piecemeal way by taking over the sich
mills only, will it be possible for the
Government to have a more comprehensive
review, overhaul its policy and move in the
direction either of nationalisation of the
textile mills, or putting the testile mills
under co-opcrative agencies ?

The Sakseria Cotton Textile Mills
Bombay was faken over as a sick mill by the
Government in 1967. The matter went to the
Bombay High Court, and they sanctioncd
a reconstruction scheme under which actually
the Government had to give up the charg®
of the mill. It was transferred to private
management, and ultimately the mill went
into liquidation and the workers have
been thrown out of employment. Such &
situation is developing, Therefore, will tht-
Government now take a firm stand, taking



165 Threat of JYAISTHA 12, 1893 (SAKA) closure of cotton textile 166
mills (C A.)

into account the over-all picture of the been o silent spectator, In West Bengal

textile industry, its problems, difficultics 18 mills closed out of a total of 41, six

and the pressures exerted by the textile
magnates, and sce to it that some policy of
nationalisation or socialisation—the form is
unimportant—is introduced ? Will some
positive steps be taken in that diiection ?

THE MINISTER OF FORFEIGN TRADE
(SHRI L N. MISHRA) : My statement was
cxhaustive ond we have said that we aie
aware of the situation obtained in the textile
mills. It is a fact that the situauon in
many of the mills is not good or healthy
or heartening  The N T C. has heen taking
vver the sick milis. There are 27  with
them now and the cases of 13 more are
under consideration, It is just possible that
we will be able to take over these mills also,
The question is this, that the State Govern-
ments have also to agree to make an
mnvestment  of 50 per cent when the N.T.C.
takes over a mill.

The hon. Member also raised the question
of yiclding 1o the pressure of  the  teatile
mill-owners for higher prices of controlled
varieties. There is no question of yielding
lo any pressuse, We are going to increasc
the prices of medium, coarse und other
controlled varieties of cloth. This 1 have
made clear on a number of occasions in
the past, and 1 make it clear today also.

As regards unemployment of the working
class. It is a fact when mills are  dlosed,
a number of workers are uncmployed,
and this is a very unfortunate position.
The main reason for the closures is that
we  have mills which arc out-dated and old
and cannot compete with others. These mills
have to be either modcrnised or scrapped.
The N.T.C. is doing that job, and 1t deseries
our compliments for whatever it has been
able to do in the last two years. [ must
say they have done a good job.

SHRI JYOTIRMOY BOSU (Diamond
Harbout) : In the cotton textile industiy there
arc a ot of people who are exploiters, who
are exploiting the cotton cullivators, the
mill workers and the consumers at the same
time, of course with the collusion of the
Government. In March, 1971, the number
of closed mills has risen to 56 from the
previou, figure of 40, and the N.T.C. has

during the President’s tule.  Uncmployment
in West Bengud alone is 24,000 testile
workers. The owners swallowed all the
1eserves, even the Provident Fund  contribu-
tions of the workers were misappropriated,
and the Government Las been a  silent
spectator.  The  Bonbay and Ahmedabad
tycoons wanl to continue their grip over
the West Bengal market wlich  produces
only five per cent of the wtul requitements.

For esemple the Bengal 1'ine Spining
and Weaving Mills had not opened for guite
a long time. [ should lilke to Lnow what
steps are the Government going to take and
how soon they will come to a decision ? NTC
has taken over 7 nulls in Maharasntra, 5in
Gujatat, 4 in Tenul Nadu, two in U.P, 4
in M P, one cach in Rajasthan and Pondi-
cherry.  How many out of the 24 mulls in
West Bengal have they tahen over 7 The
hon, Minisvter Shra Mishra  has asswmed in
the Rajya Sabha on 24 November, 1970 that
he was going to take some quick steps to
examine the matter, What specific steps
have been tahen with 1egard to the taking-
over the closed mills, especially in - West
Bengal, in view of his asswance. In West
Bengal the distress 15 mainly lack of working
capital and T am told that due to that only
thitty per cent of the built-in capacity  of
the mulls are bamng utilised ar the moment.
Another thing is that the teatile mill owner
in West Bengal is reguiied to pay Rs, 100
per bale more that what his counterpart in
Gujarat or Bombay pays, Will the hon,
Minister consider the suggestion to have a
national retentiwon price as he has done m
the case of steel 7 The Bengal cotton mulls
have heen paying Rs 5 crotes to the Central
revenue.  The first mill was opencd in West
Bengal in Bawia abour 100 years ago. [Fhere
the textile mills are rcally in gicat  distress.
What specific sieps have been tahen to tackle
the prollem and also to improve the position
of unemployed worhers in - West Bengal.

SHRI L N. MISHRA : 1 amin full
agreement with Mr. Bosu A number  of
textile mills in West Bengal are closed and
workers are unemployed. | had  discussions
with offizers of the West Bengal Government ;
pethips the Chiel Secretary was also here.
I had suggested to him that the West Bengal
Government should agree to the proposal of
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[Shri L N. Mishta]

the NTC to takeover some of the mills which
could be run. There weie a number of mills
which were to be scrapped, very old mills.
‘There were five or six mills which we can
take over profitably provided the State
Government agrces. Later when the popular
Government come into power 1 wrote to the
Minister concerned that the State Govern-
ment should agree to fifiy per cent of the
capital required for the purpose and that the
NTC will then take over the mills,

With repard to the support price to
cotton, at the moment we have got support
price for cotton. It will be difficult for me to
say anything aboul the retention price at
this stage.

SHRI JYOTIRMOY BOSU : Tlow
many cotton mills have you taken over in
West Bengal 7

SHRI L. N. MISHRA: We have sugges-
sted the names ol six or seven mills which
we wanted to take over and for that we nced
the co-operation of the West Bengal Govern-
ment.

SHRI JYOTIRMOY BOSU : The reply
is nil. Why should he mislead the House.

SHRI L. N. MISHRA :
1 myself say so.

I say: none;

SHRI S. M. BANERI[E (Kanpur):
According to information available with me,
22 textile mills in Wesl Bengal and 13 in
Coimbatore alone arc closed ; 19 mulls arc
closed in U. P, two mulls are under threat
of closure. The Labour Commissioner of
Maharashtra might have contiadicted the
statement but my friend Mr. Dandava‘e has
already stated the position. Workers were
asked to squat in the mills and do dhurna
and some mills were closed. It appears that
Government is going to tahe over certain
mills after detailed investigations. That is
exactlly what is delaying matters. Textile
mill vwners have the maximum profit till the
machinery is turned into a junk and when it
becomes sick or because of mismanagement
it is handed over to the Government. Afler
sometime it is given blood plasma and every-
thing and the mill is again handed back to
the mill-owners.
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I am happy to know that some of the
mills have becn taken over recently in Utter
Pradesh on a permanent basis ; they will not
be handed over to the millowners again. |
would like to know from the hon. Minuster
whether any policy has been evolved. Now,
detailed investigations under the industries
{Development and Regulation) Act take con-
siderably a long time. 1 want to know
whether any other method has been evolved
to take over hese mills without such a detail-
ed investigwion which 1 delayed by the
employers. The employers do not produce
the do:uments and they do not tell the
Government what thenr asscts and liabilities
ate, and these thing, tahe a very long tume
in many places.

Anothe: solemn promisc was made in
this House and outside also that in Kanpur,
the Lakshmi Ratan Mills headed by Shri Ram
Ratan Gupta --1 am sorry o mention his
name —would bz taken over. This gentleman
docs not pay any tax : neither the sales-tax
nor the income-lex nor the wealth-tax o1 any
other tax 4y payment to Government reve-
nues.  The hon. Mimister was kind enough
to appuint a team consisting of the Texnle
Commissioner, the managing Director of the
National Textile Corporation of India and
one of the very able Joint Sccrelaries in his
ministry. They visited Kanpur recently and
saw the honible, wretched conditions of  the
workers in  these two mills—Atherton Wst
Mills and Lakshmi Ratan Mills

I want to hnow, firstly, what positive
steps arc being taken 1o take over the closed
mills in West Bengal, Bombay and Coimbatore
In Shencottah, the Balavarme Textile Mills,
employing about 600 workers, closed in 1969
und was ordered to be taken over on
11-3-1971 by State Government, but 1t still
remains closed, Another mill in Rajapalayam,
employing 400 workers, closed on 18-7-1970
and theie is no morc for opeing it in the
near future. Both the State Governmenl
and the Central Government are not taking
action on it :it isa sad commentary on
our taking over the mills.

So,1 want to know whether in West
Bengal, Bombay and Coimbatore, what post
tive steps have been taken and how many
mills are going to be taken over jmmediately
and what steps have boen taken to placed
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ban on the closure of the textile mills, Many
Jaws have been passed and many ordinances
have been passed, but I would likc to know
from the hon. Ministcr whether there is any
ban on the closure of textile mills, that they
should not close the textile mills.

1 would like to know whether thereis
any order or ban that the Government would
like to make to thc cffect that no textile
mill should be closed without prior
notice or without adequate reasons for
closure. The millowners cannot close the
mills according to their whims and declare
the workers as surplus. I want to know
whether any final dicision will be taken to
take over the Lakshmi Ratan Cotton mills
and Atherton West Mills in Kanpur and, if
not, the reasons for the delay in taking them
over. The hon. Minister must know that
the workers of the Lakshmi Ratan Cotton
Mills in Kanpur are on strike since the past
four to live days, and they are determined to
remain on stricke until the mill i« taken over
bv the Uttar Pradesh Government, until
the Uttar Pradesh Governmenl takes 2
decision to take over this mill 1 would like
to know from the hon. Minister what are
the decisions of the Central Government ;
whether they arc going to take over this
mill,

SHRI L. N. MISHRA : The hon. Mem-
ber has asked about a number of individual
mills. It would be difficult for me to give
any categorical answer about individual
mills, But as a general principle, the posi-
tion is like this. If in the case of any indi-
vidual mill, if it has 1o be taken over and a
decision is to be made about it, a team for
investigation is set up and it is only after
such an investigation that a decision regar-
ding the taking over of the mill is taken.
The hon, Member said that we should take
over the mills without any investigation. It
Is not possible. There are some methods.

SHR1 8. M. BANERJEE : Sir, kindly
hear me. I have not sugyested that. I asked
whether there is any other method by which
the delays can be avoided ; whether there is
any other method by which thesc mills can
be taken over immediately, and whether they
will ban the closure of a mill. These are
the two questions ; the third question is
about the Lakshmi Ratan Mills.
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SHR1 L. N. MISHRA : As I said, without
detailed investigation, mills cannot be taken
over. Ifitis not in national interest and
if it is difficult for the textile corporation
to run the mills how can we take over such
mills which are not working at all or which
cannot be made to work ? About Lakshmi
Rattan Cotton Mills, I have discussed it
with him on a number of occasions and also
with the officers of U.P. Government.
We had appointed a team of officers for
investigation and their report is before us.
We are in correspondance with the State
Government. The moment the State
Government agrees to invest 50 per cent of
the capital required, we will take it over.
In principle, we have agreed to take it over.

He said, no textilc mill should be closed
without prior notice. There is a provision
that proper notice should be given to the
workers before closure is done., So far as
workers arc concerncd, he may tak wup
the matter with the Lubour Ministry. But
my advice to the tevtile mills has been
if they are in difficulty, they should come
to our ministry and we shall help them
with credit facilities, funds for modernisa-
tion of machincry, etc. But there are a
number of mills which have not been coope-
rative in this respect. But the main reason
why a number of mills had closed was
that they felt that it would not be profitable
for them to run the mills.

SHRI INDER ). MALHOTRA
(Jammu) : Most of the points have
already been answered.  Only one thing
remains. Since this problem is coming up
from time to time beforc Government, may
I know what specific steps Government
have tahen to see that the mill-owners try to
modernise their machinery because one main
reason for closure is, the machinery is
out-dated ?

SHRI L. N. MISHRA : Our mills have
to be modernised. This is the problem

in Europe also that the textile mills
have to be modernised. Our mills
are very bad and they have to be

modernised, but the mill-owners are not
coming forward. We have made a provision
in the plan for modernisation of mills,
but that amount is not being utilised. I
would request the hon. member to prevail
upon the mill-owners to take advantage
of this facility. '
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MR. SPEAKER: Slui S. M. Krishna

—absent.

SIIRI JYOTIRMOY BOSU: Sir, 1
know you have admitted a calling attention
notice on this tomorrow. But may I say,
one former M.P.,, Mr. Badrudduja and Dr.
Yazdani bave been detained under the
Preventive Detention Act. The Chiel Minister
has all along been saying that they will
prosecute them. But they have not been
prosecutced, It has been done with a political
motive, because the byc-clections are coming
Let them make a statement. (Inferruptions).

MR. SPEAKLR : 1 have alrecady admitted
that calling atténtion notice. I am not
allowing anybody to raise it now.

st drewr Tag (59Y) - s wEaw,
AT | 7 aEardd § 9gr ENr fF gaAr
g1 7 fgamae wdw &Y a@l F F]W
&7 = Frar ...

weaw WEET ¢ 97 famree Afew &
foar ar a5ar & 7 w@al H oqaA §,
et § oY gAA & Ffaw e Afew
gEiFg e AFAE?

ot fiewn fag : woner wEiERw, Oz
FWHAT AT A UF qOHT THATET HT
& fearas s2wr &) a4 & FI< 7 @
T FgaA A ¥ FIC &7 W
frar & ..

MR. SPEAKER : You cannot get up
abruptly without notice.

SHRI VIRBHADRA SINGH : The
Himachal Pradesh Government has asked
the Central Government to intervene in the
matter, because it is the constitutional duty
of the Centie to interveme in the dispute.
They should intervene in this dispute
between Haryana and Himachal Pradesh.

MR. SPEAKER :
mentioned in that,

Punjab also was

SHRI VIRBHADRA SINGH : You can
add Punjab also.
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ANNUAL RFPORT AND MiMORANDUNM
RL CENTRAL VIGILANCE COMMI SI0N
AND NOTIFICATION UNDFR
ALL [NDIA SURVICES ACT

THIF MINISTER OF STATE IN THI
MINISTRY OF HOME AFFAIRS AND
IN THL DEPARTMENT OF PERSONNE|
(SHRI RAM NIWAS MIRDHA) : Sir, I b
to lay on the Table :

(1) (1) A copyof the Annual Repoint
(Hindi and English version)
of the Central Viglane
Commission for the yea
1969-70. [ Pluced in Library
See No LT—268/71)

(1i) Memorandum  (Hindi  and
English versions) explaining the
rea~sons for non-acceptance b
Government of the Comms-
sion’s advice in certain cases
mentioned in the above Report
|Placed in Library. Sec
No LT 268--A/71]

(2) A copy each of the following
Notifications (Hind: and L.nglish
versions) under sub-seclion (2)
of section 3 of the All Indu
Services Act, 1951 :—

(1) The Indian Administrative Sci-
vice (Fixation of Cadie
Strength) Eighth Amendment
Regulations, 1970, published
Notification No. G.S.R 2022
in Gazctte of India dated the
19th December, 1970.

(i) G.S.R. 2050 published in Gaset-
te of India dated the 22nd
December, 1970.

The Nineteenth Amendment ¢!

1970 to the Indian Administra-
tive Service (Pay) Rules, 1954,
published in Notification No.
G.S.R. 48 in Gazstte of Ind:
dated the 9th January, 197

iil)

G S.R. 126 published in Gazell®

(iv)
of India dated the 2/
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{v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xil)

January, 1971 constituting for
the State of Himachal Pradesh
a State cardre of the Indian
Administrative Service.

The Indian Administrative Ser-
vice (Fixation of Cadre
Strength) Sccond Amendment
Regulations, 1971, published in
Noiification No. G S.R. 127
in Gazette of India dated the
24th January, 1971,

The Indian  Administrative
Service (Fixation of Cadre
Stiength) Third Amendment
Regulations, 1971, published in
Notification No G SR, 128 in
Gavette of India dated the 24ih
January, 1971.

The Indian Administrative Ser-
vice (Pay) Third Amendment
Rules, 1971, published in Noti-
fication No. G.SR. 120 in
CGazette of India daied the 24th
January, 1971.

G 5,R. 131 published in Gazette
of India dated the 24th
January, 1971, constilutirg
for the State of Himachal
Pradesh a State cadre of the
Indian Police Servicc.

The Indian Police Service (Fix-
ation of Cadre Strength) First
Amendment Regulations, 1971,
published in Notification No.
G.S.R. 132 in Gazette of
India dated the 24th January,
1971,

The Indian Police Service
(Fixation of Cadre Strength)
Second Amendment Regula-
tions, 1971, published in
Notification No. G.S.R. 133
in Gazette of India dated the
24th January, 1971,

The Indian Police Service (Pay)
First Amendment Rules, 1971,
published in Notification No.
G.S.R. 14 in Gazette of India
dated the 24th January, 1971.

The Indian  Administrative

JYAISTHA 12, 1893 (SAKA4)

(xiii)

(\iv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)
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Service (Fination of Cadre
Strength) First Amendment
Regulations, 1971, published
in Notification No. G.S.R.
158 in Gazette of India dated
the 6th February, 1971.

The Indian Administrative
Service (Fixation of Cadre
Strength) Seventh Amendment
Regulations, 1970, pubhished 1n
Notification No. G.S5.R. 166
in Gasette of India dated the
oth February 1971.

The Second Amendment of
1971 to the Indian Adminis-
trative Service (lay) Rules,
1954, published in Notification
No. G.S.R. 167 in Guzette
of India dated the 6th I'cbru-
ary, 1971,

The Indian Policc Service
(Fixition of Cadre Strength)
Third Amendment Regula-
tions, 1971, published in
Notification No. G-S.R. 413
in Gazette of India dated the
27th March, 1971.

The Second Amendment of 1971
to the Indian Police Service
(Pay) Rules, 1954, published in
Notification No. G.S.R. 414
in Gazette of India dated the
27th March, 1971.

The Indian  Administrative
Service (Fixation of Cadre
Strength) Eighth Amendment
Regulations, 1971, published
in Notification No. G.S.R.
534 in Gazette of India dated
the 14th April, 1971.

The Seventh Amendment of
1971 to the Indian Adminis-
trative Service (Pay) Rules,
1954, published in Notification
No. GS.R. 3535 in Gazette
of India dated the 14th April,
1971.

The All India Services (Provi-
dent Fund) First Amendment
Rules, 1971, published in
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(xx)

(xxi)

(xxii)

(xxiii)

(xxiv)

(xxv)

(xxvi)

Notification No., G.S.R. 536
in Gazette of India dated the
17th April, 1971.

The Fourth Amendment of
1971 to the Indian Admi-
nistrative Service (Pay) Rules,
1954, published in Notification
No. GSR. 537 in Gazetle
of India dated the 17th April,
171,

The Indian Administrative
Service (Fixation of Cadre
Strength) Sixth Amendment
Regulations, 1971, published
in Notification No. G S.R. 538
in Gaczette of India dated
the 17th April, 1971,

The Indian Administrative
Service (Fixation of Cadre
Strength) Seventh Amendment
Regulations, 1971, published
in Notification No. GSR.
618 in Gazette of India dated
the 1st May, 1971.

The Indian Forest Service (Pay)
Second Amendment Rules,
1971, published in Notification
No. G.S.R. 662 in Gazette of
India dated the 8th May, 1971.

The Indian Forest Service
(Recruitment) Third Amend-
ment Rules, 1971, published in
Notification No. G.S.R. 663
in Gazette of India dated the
8th May, 1971.

The Indian Forest Service
(Appointment by Competitive
Examination) Amendment
Regulations, 1971, published
in Notification No. G.S.R.
664 in Gazette of India dated
the 8th May, 1971.

The Indian Forest Service
(Fixation of Cadre Strength)
Third Amendment Regulations,
1971, published in Notification
No. GS.R. 665 in Gazette
of India dated the 8th May,
1971.

JUNE 2, 1971

(xxvii)

(xxviii)

(xxix)

(xxx)

(xxxi)

(xxxii)

(xxxiii)
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The Indian Forest Service
(Recruitment) Second Amend.
ment Rules, 1971, published
in Notification No. G.SR,
666 in Gazette of India dated
the 8th May, 1971.

G.S.R. 667 published n
Gazette of India dated the
8th May, 1971 containing
corrigendum to Notification
Nos. G.S.R. 413 and GSR.
414 dated the 27th March,
1971,

The Indian Administraine
Service (Fixation of Cadre
Strength) Tenth Amendment
Regulations, 1971, published m
Notification No. G.S.R. 707
in Gazette of India dated the
15th May, 1971.

The All India Services (1death-
cuni-Retirement Benefits) 'irst
Amendment  Rules, 1971,
published in Notification No
G S.R. 708 in Gazette of Indi
dated the 15th May, 1971.

The Indian Administratine
Service (Fixation of Cadie
Strength) Ninth Amendment
Regulations, 1971, published
in Notification No. G SR
710 in Gazelte of India dated
the 15th May, 1971.

The Eighth Amendment of
1971 to the Indian Admumnis-
trative Service (Pay) Rulew
1954, published in Notification
No. G.S.R. 711 in Gazetic
of India dated the 15th May,
1971,

The Sixth Amendment of 1971
to the Indian Administrative
Service (Pay) Rules, 195
published in Notification NO
S.0. 1592 in Gazette of India
dated the 1Tth April, 197\
(Placed in Library. See N°-
LT—269/71].

A statement (Hindi and Enslisi:
vecsions)  showing  reaso”
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for delay in laying the Noti-
fications mentioned at (i) to
(xiv) of item (2) above,
[ Pliced in Library. Sce No,
LT 270/71].

SHRI JYOTIRMOY ROSU (Diamond
Harbour) : He should cxplain the reasons
for the delay.

MR. SPFAKIR : 1 think in future
Ministers should be piepared for  such
questions, Previously, this was one of the
few items which was unassailable,

SHRI RAM NIWAS MIRDHA : 1T am
laying on the Table a sratement showing
the causes for the delay for most of the
items which the hon. Member has men-
tioned. As regards item  No  (l), the
Annual Report of the Central Vigilance
Commission, it 1 (rue that the Report was
1eceived by us some time bick but suce in
the report ther: was mention 1o ceme
iccommendation of  the Central Vipilance
Commission to which the government did
not  agree, we prepered a memorandum
giving the reasons for our not agreuing with
the CVC. That » alvo now bemng placed
before the House along with the Report,

NoTIFICATICNS UNDER INTIR-STATL
CORPORATION ACI AND MANIPUR
LLAND RuviNur Ann I AND
RLiorMs First AMDI,
Rutis

THE MINISTER OF STATI' IN THF
MINISTRY OF HOME AI-FAIRS (SHRT
K. C. PANT) : 1 beg to lay on the Table :

() A copy each of the following
Notifications (Hindi snd Lnglish
Veisions)  under  sub-section (5)
of section 4 of the Inter-State
Corporation Act, 1957 : -~

(i The Punjab State Pharmacy
Council (Reconstitution and
Reorganisation) Order, 1971
published in - Notification No.
S. 0. 1739 in Gaselle of
India dated the 20t Apiil,
1971,

(ii) The Punjab State Dental

Council (Reconstitution and
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Re-organisation) Order 1971,
published in Notificalion No.
5.0. 1740 in Gazette of
India dated the 21Ist April,
1971,
(i) The Punjab Nurses Regis-
tiation Council (Reconstito-
tion and Rec-organisation)
Oider, 1971, published in
Notification No, 5.0, 1741
in Gasette of India dated
the Jtst April, 1971, [Placed
in library. See No. LT—
2711,

(2 A vopy of the Manipur Land
Revenue and Land Reforms (Allot-
ment of Land) First Amendment
Rules, 1971, published in Noti-
fication No. 7/1/71-R in Manipur
Gavsclte dated the 31st March,
1971, under section 169 of the
Manmipur - Land  Resenue and
Iand Reforms Act, 1960, | Placcd
w1 brary, See No. LT—=272/11].

CINFMATOGRAPH (CENSORSHIP)
AmDI. RULES

THE MINISTER OF STATE IN THE
MINISTRY OI' INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) @ 1 beg to lay on the Table
a copv  of Cmematograph  (Censorship)
Amendment Rules, 1971 (Hindi and Fnglish
versions) publisiied  in Notification No.
G S. R 47¢ in Gasetie of India dated the
3rd Apul, 1971 under sub-scction (3) of
section 8 of the Cinematograph Act, 1952,

|Placcd in Library. See No. [1T--
273 71
NotricATioN UNDFR  INDUSIRICS

(Dtvi1OPMENT AND RLGULATION)
A1 AND Lxporrt oF CAST IRON
Soi Piets AND FITTINGS
(INsPLOTION) RULFS

THE DLEPUTY MINISTFR IN THE
MINISIRY OF FORI IGN TRADE (SHRI
A. C. GEORGE) : 1 beg to lay on the
Table ;—

(1) A copy of Notification No, § O,
1755 (Hindi and English versions)
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published in Qazette of India
dated the 27th April, 1971 regard-
ing management of the Sri Bhara'hi
Mills Limited, Pondicherry, under
sub-section (2) of section I8A
of the Industries (Development and
Regulation) Act, 1951. [Placed
in Library. See No. LT—274/71]

(2) A copy of the Export of Cast
Iron Soil Pipes and Fittings
(Inspection) Rules, 1971 (Hind:
and English versions), published
in Notfication No. S, O, 1916 in
Gazette of India dated the 6th
May 1971, under sub-section (3)
of section 17 of the Export
(Quality Control and Inspection)
Act 1963, [Placed in Library.
See No. LT—275/71;.

CiviL DIFENCT (AMDT.) RrGui ATIONS

THE DIPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : I beg tolay on the Table a
copy of the Civil Defence (Amendment)
Regulations, 1971 (Hindi and English
versions), published in Notification No,
G.SR. 520 in Gazette of India dated
the 7th April, 1971 under scction 20 of the
Civil Defence Act, 1968. [Placed in
Library. See No, LT—276/71]

12.34 hrs,
COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
FIRST REPORT

SHRI G.G. SWELL (Autonomous
Districts) : 1 beg to present to First
Report of the Committee on Private
Members' Bills and Resolution,

e e e e

12,35 hrs.
STATEMENT Re: APPOINTMENT
OF ONE-MAN COMMISSION OF
ENQUIRY BY THE SSP-LED
GOVERNMENT IN BIHAR

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : Mr.
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Speaker, Sir, I seek your permission to say
a few words relaling to the issue of a Noti-
fication by the former SSP-led Ministry of
the Government of Bihar establishing a
One-man Comnussion of Enquiry to look
into  certain allegations against me in
connection with the working of public co-
operation work of the Bharat Sewak Samaj
in the Kosi Project.

st w31 fag (wgrremiar) : aeyer
qEEm, AT YT AME ST £ | AT OF
A= fAdlt =radet & ey e
oA | I qHg H gEr 9T #7% aun
femmsrawAT 8 7

MR. SPEAKER : 1 have seen it. The
statement was sent to me earlier I have
seen it from that point of view and after-
wards 1 have allowed him.

SHRI L. N. MISHRA : 1 was out of
the country when the Notification was issued,
and with out prejudice to further steps n
connection with the said cnjuiry, 1 have
becn anxious, since my return, to place
before the House a gencral account of the
facts of the case.

I might mention, Sir that it s little odd
that cven the principles of elementary
justice of seehing my explanation, much
less consulting me, was not followed by
the SSP-led Government of Bihar, before
setting up this Commission of Fnquiry,

Perhaps, if they had consulted me,
looked into their papers a little more care-
fully, gathered some preliminary evidence,
they would themselves have come to the
conclusion that a Commission of this kind
was uncalled for and infractuous. It is
nothing but an act of political vindictiveness.

Within day or two on my appeintment
as parliamentary Sccretary in the Govern-
ment of India some time in May, 1957,
1 resigned from the Convenorship of the
Kosi Section of the Bharat Sewak Samaj.
This is not a matter which is unknown io
this House. This was discussed on Shri
Madhu Limaye's allegation in the Lok
Sabha on 22nd March, 1968 and the replics
furnished by me are available in the proceed-
ings of this House.
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The Notification ssued by the Govern-
ment of Bihar mentions mainly three allega-
tions against me :

(I) It has been alleged that accounts
for asum of Rs. 2,10,000 with-
drawn from the Community Savings
Fund some 12 or 13 years back
have not yet been rendered by me
to the Government of Bihar.

I might mention that the Bharat
Sewak Samaj Community Savings Fund was
not created from the money of the Govern-
ment of Bihar nor the project authorities.
It was entirely the result of deductions from
the wage bills of the workers engaged by the
local agencies of the Bharat Sewak Samaj.
In other words, this fund represented the
accumulation of a part of the money to
be paid to the workers for the earth-work
already done by them for the Project and
for which regular bills were made and
passed for payment by the Project officers
concerned. This was hundred per cent
workers money, Government having no
right or claim over it.

Government having no connection with
either the creation or the accumulation of
this fund, naturally was not competent to
enguire into the use or the disbursements of
this fund.

The Community Savings Fund was
started with the objective of raising local
resources for local developmental work.
These savings were left in deposit with the
Project authorities on a clear understanding
that the Bharat Sewak Samaj will be free
to withdraw this money as and when it
likes.

For disbursement of this fund, two
different committees were constituted by
the Bharat Sewak Samaj for Western and
Eastern sides of the Kosi and these com-
mittees were authorised to withdraw money
from this fund for community works like,
construction, repairs of schools, hospitals,
panchayat ghars, community halls and
provision of tube-wells for drinking water.

I was authorised to withdraw from this
fund for the various construction works
on the western side of the Kosi. A sum
of Rs. 2,10,000 was withdrawn in two instal-
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ments sometime in the years 1959 and 1960
and not Rs. 23 lakhs as publicized by SSP
leaders. This amount was sent to the
various pcople concerned for the purposes
it was meant on the recommendation of the
committee fully constttuted for the purpose.

I can categorically state here that no
money drawn from this fund remains
unaccounted for. Full accounts were sub-
mitted by me to the Convenor of the
Western Embankment Community Savings
Commiitee sometime cight vyears back and
these accounts were duly accepted.

The Convenor of the concerned
Committee, in accepting the accounts,
submitted by me, in his letter dated June
15, 1963, addressed to me said : ““As directed
by vou, your letter along with the state-
ment of account was placed before the
meeting of the Community Savings Fund
(Western Embankment) held yesterday and
it was accepted unanimously. The Com-
mittee has directed me to convey to you
our sense of gratitude for your help and
guidance. The Committee feels that you
have acted not only as a treasurer to further
the cause of the Community Savings but
have also provided the leadership and
we have been able to do justice to our
work only because of your able guidance.
Now that you have decided not to continue
as the treasurer, we confirm that no balance
of this fund is left with you. You are the
leader of the people of this area and they
would continue to have the right to look
to you for guidance and help.”

Before 1 go to the next point, 1 would
like to reiterate here that the Government
of Bihar had no claim or right over this
money. It was neither a grant nor a loan ;
it was not even an advance or a subsidy.
This was hundred per cent Bharat Sewak
Samaj money which has been fully accounted
for as I have started earlier.

On my return from London, and on
hearing about this Commission of Enquiry,
I got in touch again with the concerned
Organisation, and I have been re-assured
that the accounts for this period have been
checked and certified by the chartered
Accountants,
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(2) The second allcgation is about
the outstanding dues lying with the Unit
leaders (Chiefs of the village panchayats and
labour co-operatives).

This is a strange way of assigning
respongsibilities and liabilities to individuals.
There was a well-defined procedure for
allotting work, and hundreds of public
spirited men were allotted specific aicas
of work on their entering into individual
contracts in the arcas of the Execotive
Engincers concerned.

These Unit leaders wotked in a hicrarchy
of organisation, and were under a dircet
contractual  obligation with the project
authorities. I'or all practical and legal
purposes, it was a relationship between a
contractor and the authority awarding the
contract between the Unit leaders and the
Project authorities.

1 was neither the guarantor, nor did
1 stand surety for the amount drawn by
the Unit leaders for the construction work.
Bharat Sewak Samaj too was only a catalytic
agent for generating the spirit of public
cooperation and involvement of lakhs of
focal people In gigantic work of immense
local significance.

If any amount has been left unrecovered
from the Unit leaders the Kosi Project
is fully competent and free (o take legal
action against the defauling partics as
they are in the case of other private con-
tractors. This is a bilateral question between
the Project authorities on the one hand and
the Unit leaders on the other.

1 am informed that in some cascs, the
Project authorities have instituted certificate
Proceedings under the Public Demands
Recovery Act for the realisation of the
outstanding amounts from some Unit
leaders. This is, as you know, the normal
procedure for dealing with the defaulting
contractors,

it is, therefore very unfair and strange
that I should be held concurrently responsible
for the default of third persons in the
contractual obligution between them and
the Project authorities,
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You will appreciatc that 1 cannot be
held responsible cither legally or morally
for such acts of commission, If any, on the
part of Unit leaders who had direct relation-

ship with the Project authorities.

(3) The third change is still more
amusing—the Commission of Engquiry has
been called upon to report on my assets
and liabilities before the commencement
of the works in the Kosi Project and for
the period there after. 1 am not sure how
fur the Government of Bihar is competent
in setting up & Commission of Engquiry to
look into guestions of this kind.

You are aware, Sir, that like my other
wolleagues in the CGovernment, T have been
submitting my Annual Sialement of Asscts
and Liabilitics to the Prime Minister,

Fwul be the last man {0 shith from any
investigation for comparing my assets and
liabilitics before and after I cntered public
life, Why showd it remain confined to
the period of my association with Bhawat
Sewak Samaj alone 7

However, you will appreciate that this
should not be confined merely to me or
to the Members of the Treasury Bench.
Should not such an cnquiry include all
those involved in public hfe including the
former SSP Ministers of Bihar.

About myself, 1 say this with some
fecling I cntered public life as a young
student in 1940 and today, after 31 ycars,
Tam left with not even one-tenth of the
asscts that I inherited from my father prior
to my joining public life.

1do not wish to inflict these personal
details on this House, but 1 seek your per-
mission, Sir,to raise before this House an
issue of far-rcaching importance, arising
out of this unilateral action of the former
SSP-led Government of Bihar.

In a federal structure and in a free
democracy, the type of Government and
the Ruling Party at the Centre and the
states may often vary, Would the different
States have the freedom to politically black-
mail Ministers of the Union Government
by unilaterally setting up Commissions of
Enquiry against their conduct aod that
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too without prior consultation with the
President or the Prime Minister ot the
country ?
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MR SPEAKER I have alicady ea-
plained 1t There 1s no need of repeating it
He has raised very important issues and,
before raising all these nsucs, 1 think, all
this background wuas wvery necessary as to
whether, where 1n the State and at the
Centre different partres arc ruling, any aclion
4gainst a Mimister here should be unilateral
without any proper code or procedure or
without any rcference to the Pume Minmsier
o1 the President and whether we can do it
m respevt of @ Stale Mimster without any
refeience to  the Governor or the Chiel
Minister  These are very 1umpoitant Issucs
and he had to give the whole backgiound

12 4] hrs
ELLCTIONS TO COMMITILLS
(1) CARDAMOM BOARD

THE DLPUTY MINISTLR IN THL
MINISTRY OF FOREIGN TRADE (SHRI
AC GEORGE) 1 beg to mowe

“That in pursuance of sub-section (3)
(c) of Section 4 of the Cardamom Act,
1965, the members of this House do
proceed to elect, in such manner as the
Speaker may direct, two members from
among themselves to serve as members
of the Caidamom Board, subject to
the other provisions of the said Act

MR. SPEAKER . The question 15 .

“That in pursuance of sub-section (3)
(c) of Section 4 of the Cardamom Act,
1965, the membeis of this House do
proceed to elect, in such manner as the
Speak.r rmay direct, two members from

(Emergency Provisions) Bill
among themselves to serve as members
of the Cardamom Board, subject to the
other provisions of the said Act.”

The motion was adopted

() CortFeE BoarD

IHE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C. GILORGE) . I beg to move @

*That 1n pursuance of sub-section (2)
(b) of Section 4 of the Coffee Act, 1942,
the members of this House do proceed
10 clect, 1in such manner as the Speaker
may duect, two members from among
themselves to serve as members of the
Coflece  Board, subpet to the other
provisions of the sud Act "

MR SPEAKEFR  lhe question 15

“That m pusuance ol sub-section (2)
(b) of Scetion 4 of the Colffee Act, 1942,
the members of this House do proceed
to elect, 1n such mannei as the Speaker
may duect, two membeis from among
thumselves to seive as members of the
Coftee Board, subjecl to the  other
provisions of the said Act ™

The motion was adopted

—————

12 44 hrs.

GENERAL INSURANCE (EMERGENCY
PROVISIONS) BILL

MR SPLAKILIR.
Martand Singh—abscnt

Item 11—Maharaja

Shun Y B Chavan

THE MINISTER OF FINANCE (SHRI
YLSHWANTRAO CHAVAN) I beg to
move

“That the Bill to provide for the taking
over, 1n the public interest, of the
management of general 1nsurance
business pending nationalisation of such
business, be taken into consideration.”
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SHR] S. M. BANERIEE (Kanpur) :
ltem No. 11 and No. 2 have been taken
together

MR. SPEAKER : WNo. In regard to
item No. 11, the Mover is not here; it i
not moved.

SHRI S. M. BANLRIEL :
has walked out of Delhi.

MR. SPEAKER :
them for this.

Maharaja

You have 1chied on

SHRI S. M. BANLRIJLL : Thure 15 no
disapproval Motion befote the IHouse.

MR. SPEAKER : !he Mover is not
there.
SHRI S. M. BANLRJLL : Theic 15

one difficulty. We have 4 hours, We 1cally
wanted to move certain amendments
though we have discussed very exhaustively
with the hon. Minister.

MR, SPEAKER :
now we will accept
motion. Shri Chavan.
moved the motion.

That 15 all right ;
them on the mamn
He has alrcady

SHRI CHAVAN : This Bill really
proposes to convert the Ordinance into
an Act. This has to be done within a
limited period and hence this Motien
in the early part of the session. This
question was debated for many many
months, perhaps, many years. There
was a growing demand for nationalication
of general insurance along with nationalisation
of banks. There was certainly different
thinking at djfferent times. Some people
possibly thought that this Government itself
had taken a certain position in 1968
and made ccrtain statements but now
in 1971 we have come forward with
proposals to takec over the management
and, ulumately, to take over the ownership
of the entire structuic of general insurance,

I am trying to anticipate the arguments
that might possibly be made although the
hon. Member who wanted to move that
moetion of disapproval is not here. It is much
better that 1 cover his arguments,

There is one point which has been made
that there is not much of funds available in
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general insurance business, The other point is
that there is not much of profitability in this
business. The third point is that there is so
much scope of discretion and so many
cases calling for the use of discretion, and
that there will be much more risk in this
matter. Therefore, the argument is advanced
that not much of public interest is lhkely
to be served by the taking over of general
insurance This argument has been advanced
by those who wanted to oppose the Govern-
ment’s move.

In reply I would Ithe to say that the
volume of funds d pend upon the volume of
actisities. 1 guite concede the point that
the voluine of funds availoble at the present
moment is comparatively small. But |
find that 1t is small bucause the general
insurance  business  had  confined  itself
to wvery hmited fields of  activites,
only to Commerce and Industries They
could go and cxpand then actwvities to other
social purposes. It may certainly take
more time, Thercfoie, the argument that
there is a small volume of funds and there-
fore we should not go in for it does not
stand the test of logic.

The second argument 1s that s
profitability 1s low. If the profitability, was
not high, I do not know why the companics
were agitating and opposing the proposal
for nationalisation. If therc is no casc of
profitability where is the cause for opposition to
ils nationahsation ? Really speaking, it is not
merely the gquestion of profitability alone
that matters. That certain assets  arc
becoming  available more and more for
social purpose is the most important
factor which we have got to tahe into
account m this particular case.

Personally, 1 feel that there 1s more
Justification to take it over, because after
nationalisation, undes the directions of this
Parliament, and under the direction of
public opinwn in this country possibly, the
general insurance business as such will break
some new grounds, sec some new horizons
and try to serve more social objective, The
investment policies also will have to be
more socially oriented, and we can achieve
some new objestives by nationalisation. S0,
this was the main ground on which we took
this deci-ion. Certainly, it was one of our
major commitments to the electorate, When
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we went to the electorate,
our major planks, and I am glad that I am
in a position to come here and say that we
have fulfilled at least vne of the important
promises that were given 1o our electorate,

I would like to give certain information
which would be uscful for discussing this
Bill and the general scheme of the Ac.
As you might be able to sce, at the present
moment, we are not taking over the owner-
ship, but we arc mercly taking over the
management. But for taking over the muana-
gement, we have decided to give them
certain compensation per month, This
formula is included in the Bill itsell.

SHRI INDRAIJIT GUPTA (Alipore) :
Compensation for what ?

SHRI YESHWANTRAO CHAVAN
Hon, Members will see in clause 6 that we
have provided that ¢very inswurer shall be
given by the Cential Government compen-
sation for the svesting in it under article 3
the management of the undertaking of the
insurer,

PROF. S. L. SAKSENA (Maharajgan)) :
When Government are not taking over the
ownership, why should  they pay
compensation ?

SHRI YESHWANTRAO CHAVAN
This is only the first step. Ultimatcly, we
shall have to come before the House to take
over the ownership, The first step is being
taken now, and we shall have to take the
next step also...

PROF, 8. L, SAKSENA: Compen-
sation is to be paid only when the owner-
ship is taken over. Why is he paying
compsensation just now ?

" SHRI YESHWANTRAO CHAVAN :
We shall come to that just now.

SHRI INDRAJIT GUPTA : But why
compensation now ? Compensation for
what ?

SHRI YESHWANTRAO CHAVAN:
For vesting the management.
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this was one of PROF, S.L. SAKSENA : But the

ownership still remains with them.

SIIRI YESHWANTRAO CHAVAN :
We have to act according to the present
legal position. It is no use merely having
some political vicws in this matter. This is
the present legal position, and we have to
acl according to the legal advice, and this
is what we are doing.

The general gross assels arc worth Rs.
240 crores. I think the compensation that
we shall have to pay to these companies
will be about Rs 28 or 30 lakhs per month
varying according to the formula prescribed.

SHRT  JAGANNATHRAO
(Shajapur) : Per year ?

JOSHI

SHRI YESHWANTRAO CHAVAN:
Per month.  The basis that we have taken
for paying compen .ation is the average annual
distributed profits of all  Indian insurers
during the last three years, naunely 1267, 1968
and 1969 1t works out to ahout Rs. 2.03 or
Rs. 2.04 crores. The profits of the foreign
insurers is not known ; it might be about
a ciore of 1upees. [ find that the total pre-
mium  written by the Indian insurers in
1964 was about Rs, 108 crores, and by the
foreign insurers in 1969 was worth about
Rs 23 crores. This s just by way of
information.

The House would be interested to know
the number of insurers whose management
has becn taken over. There are 64 Indian,
(including threc subsidiaries of the LIC) and
42 foreign insurers who are covered by the
Ordinance. The three subsidiaries of the
LIC are the Oriental, the Jupiter and Indian
Guarntee companies. The employces in-
volved in this whole business number about
25,000,

I have given a general outline of the
organisation that we are taking over, the
purpose of taking it over and I have also
expressed our further intention to bring
forward a Bill. When wc take over the
ownership, naturally, that matter will have
to be gon: into very carefully and considered
fully. I know somec members want this Bill
to go to a select Committee, Actually, there
is a motion also tabled to that effect. That
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will defeat the very purpose ol this Bill and
this Bill may not then becomec an Act
within  the stipulated period. I cannot
afford to entertain that idea. Certainly
when we come to the House with a Bill for
full-fledged taking owver of the ownership,
it can be referred to a select committee,

PROF. S, L. SAKSENA :
is that Bill coming 7

How soon

SHRI YESHWANTRAO CHAVAN:
As carly as possible. I do not think I will
be able to introduce it this session. This
much 1 am clear. But certainly I would
like to finish the whole process as catly
as possible.

SHRI R. 8. PANDEY (Rajnandgaon) :
Half work has been done,

SHRI YESHWANTRAO CHAVAN :
1 do not think I nced take any more time
at this stage. According to me, this pro-
position is non-controversinl, 1 think it
is in fulfilment of the demand of the people
that we have taken this step, So T hope
without much of a controversy it will be
accepted.

MR. SPEAKER : Motion moved :

“That the Bill to provide for the taking
over, in the public interest, of ithe
management of general insurance
business pending nationalisation of such
business, be taken into consideration.”

There is o motion for reference 1o select
committee. 1t is from Shri Jyotirmoy Busu.
1 am told he has not mentioned the names
of the members who have agreed. Moreover,
he is not present. So it is not moved.

We have four hours for this. I think
we can have 23 hours for general discussion
and 14 hours for elausc by clausc.

SHRI S. M. BANERJEE : They have
made it abundantly clear that they are not
going to accept any amcendment.

MR. SPEAKFR : Actually there is no
amendment,
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SHRI INDRAJIT GUPTA :
you woul|d accept amendments.
the position ?

You maid
What is

MR. SPEAKER : He said he had
certain amendmenis concerning the disap-
proval of the Ordinance. On that, there
cannot be any amendment.

SHRI S. M. BANERIEE: I only
wanted to move an amendment that no
compensation should be paid. I can move
it orally.

MR. SPEAKER : No, it is very difficult
for me to accept that like that.

PROF. 5. L. SAKSENA :
arc entitled to move amendments.

Members

SHRI SOMNATH CHATTERIJEF
(Burdwan) : Government  have said that
it iv duc to the persistent gencral demand
of the people that they are now taking ower
general insurance, but at the moment 1t is
said they aire taking over only  management
Although it isa stop gap measure, we, ol
course, support it. But our demand is 1l
the genicral insurance business should he
nationaliscd as & whole in all the its aspects.
We would like to impiess upon  Government
the necessily  of fixing a timelimit withn
which Government  should come forwand
with a proper Bill for outright taking over
of the business as a whole. However, we
do welcome the Bill as a small  step in the
hope that it will help check the power of
individual monopolists in this country. As
we are opposed to all forms of privie
monopoly, we welcome the measure asa
step in the right direction, although at the
moment a som*what halting step.

There is a fundamental point on which
we have to disagree with the proposal which
has been mooted. That is what is pul
in clausc 6 of the Bill, that is with regard
to payment of compensation. The hon.
Minister said that the lcgal opinion that his
been received by the Government seems 10
suggest that it is necessary to pay compen-
sation even for taking over thc management.
We beg to disagree with that and we would
like to bring to the notice of the hon.
Minister cerfain provisions of the Consli-
tution the meaning of which is now well
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settled. Judicial construction is now avai-
lable. There Is no provision under the
present Constitution to make payment of
compensation for taking over of management
only.

Article 31A (1) reads :
“Notwithstanding anything contained
in article 13, no law providing for—

" * » .

(b) the taking over of the mana-

gement of any property...”

MR. SPEAKER :
after lunch.

ITe may continue

13.01. hrs,

The Lok Sabha adjourncd for Lunch
till Feurteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Three Minutes past
Fourteen of the Clock.

GENERAL INSURANCE (EMERGENCY
PROVISIONS) BILL—Contd

[MR. DEPUTY-SPEAKI R in the chairl

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I have given notice of an
amendment for referring the Bill to a select
Committee.

MR, DEPUTY-SPEAKER : You were
called but you were not here. We have been
following a certain procedure, At a particular
stage a particular thing has to be done
It was not done and therefore it cannot he
done now.

SHRI JYOTIRMOY BOSU : 1 had to
go out for a minute to attend to a phone
call,

MR. DEPUTY-SPEAKER : You know
the procedure. The hon, Minister has moved
the motion for consideration. MNow an hon,
Member has started speaking on that. How
can [ upset all the procedure now 7 It is
not possible. Mr. Chatterjee.

SHRI SOMNATH CHATTERIJEE
(Burdwan) : Before the recess, 1 was
drawing the attention of the hon. Minister
to certain relevant provisions of the Consti-
tution, article 31A (1) (b), with regard to
iahing over of managements :

“Notwithstanding anything contained in
article 13, no law providing for. .the
taking over of the management of any
property by the State for a limited
period cither in the public interest or in
order to secure the proper management
of the property.. shall bedeemed to be
void on the ground that it 1s inconsistent
with, or takes away or abridges any of
the rights conferred by article 14, article
19 or article 31 ™

Therefore, when the management of the
general insurance business 1s being taken
over not for an indefinite  period, inasmuch
as the Government has already come toa
decision ultimately to nationalise it, when
therefore, the management will be tuken up
for some definite period, if the Government
can decide as to the period during which
the management will be taken over and if
a law was passed without making any
provision for payment of compensation,
such a law could not be challenged under
article 31A of the Constitution of India,
even on the ground that such a law violates
article 19 or 31 of the Constitution. This
amendment was made in the Constitution
through the Constitution (Fourth Amendment)
Act 1955. This Act was challenged before
the Supreme Court in the Golaknath case,
and the Supreme Court has decided that
although fundamental rights could not be
amcnded, that is, the provisions relating
to the fundamental rights could not be
amended, so far as the Constitution
(Fourth Amendment) Act, 195§ is
concerned, it has been held 10 be a wvalid
piece of amending legislation, as it has been
established and incorporated in the Consti-
tution for a long time. Therefore, if article
31A is referred to, then, it is clear that no
payment of compensation need have been
made for taking over the management of
any of the propzrties by the State.

It has now been well-established that an
industrial undertaking is a property within
the meaning of clause (b) of sub-article (i) of
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article 31 A of the Constitution, Therefoie, as
the Government has alicady decided and as
the hon. V'inance Mintster was referiing to the
point, at the time of moving the Bill, that in
public intcrest nationalisation will come but
we cannot fix a date, we could have tuken
up for three yeais o1 five years the manage-
ment of the general insmance business ; then
that would be for a definitc period, and if
taking over was for a definde period, no
compensation would have been payable. In
the meantime, the Government could have
come with an  apmopriate Bill for the
nationalisation of the entire general insurance
business.,

Therefore, when in our country we are
told by the Government that we cannot find
adequate resources o implement all our
nation-building projects  or public wellare
schemes, and even when we are to tax the
common people for their necessities of life
including bread in spite of the astounding
discovery by the Finance Minister that it is
only the a'lluent who take bread, to provide
for a legislation to pay Rs. 33 lakhs a month
to these busincss-houses only for the purpose
of taking over the management, I sub nit, is
a surrender to biz business, and a belrayal
of the common people of the country. We
are taxing the poor pedple of this country
for the purpose of payment of compensation
to these big business-houses, We all know
that these insurance companies are owned by
or controlled by big business-houies. For
what purpose they will get this compensation ?
They will be out of actual managem:nt
only. There is neither acquisition or
requisition. In our Constitution, as it is
framed uptill now, compensation is payable
for acquisition or reqguisition of property but
here we are neither acquiring nor requ.sition-
ing any property, Therefore, there is no
necessity, under our Constitution, to pay any
compensation. Why then is this large sum
of money, Rs. 33 lakhs a month, 1o be
given for these big business-houses for the
purpose of payment of compensation only ?

Therefore, so far as clause 6 of this Bill
is concerned, we have our fundamental
objection and we request the hon. Finance
Minister to consider whether any amendment
could be moved by the Government for
deleting clause 6 and for taking over the
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management of the insurance business for a
definite period of time, which will be within
the constitutional provision as contained in
article 31A,

In the Bill, there is no indication as to
for what purpose this money will be given.
Cluuse 7 says :

“{1) compensation referred to in section

6 shall be paid by the Central
Government  in cash to  cvery
insurer,

{2) The compensation ieceived by an
insurer under section 6 shall be
dealt with by him in such manne

as may be prescribed,”

So far as the wilisation of the money is
concerned, the Bl dosn not make any
provision. It is very much in doubt whether
the Government can provide for any legis-
lation as (o the actuil utilisation of the
money given by way of compensation. The
minagemnent is being taken over until there
is nationalisation. The entlire management
will bz in the hands of the Governm:nt,
except, [ think, the Board of Direclors, all
other in managem:nt will continue. Fot
what purpase is the money given, until and
unless there is acquisition and vesting of
property in the State ? So long as the Bill
does nol provide why compensation is to bz
paid and how it is to be utilised —~we do not
kn»w what provision will be made about the
actual utilisition of the amount—we feel it
is liable to bz challeng:d if any restriction is
sought 1o be put later on by means of
subordinate legislation or rule-making power
about the actual utilisation of the money by
the insurer. In view of the financial position
of the country and in view of the fact that
therc is no vesting of property in the State,
there is no justification either financial or
political or any other justification to make
any sum available to the insurer during
the period of management by the Government.

Hon. Members are aware that the
Oriental Gas Company was taken over by
the West Bengal Government in 1961, That
Act was challenged before the Calcutta High
Court No compensation was provided the_rt
for taking over the ma t, Justict
Ray, who is now a Judge of the Supreme
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Court, expressly held that in view of article
31A, you cannot challenge it, although no
payment of compensation is made. Similarly,
when the management of the Calcutita Trum-
ways was taken owver, no compensation was
paid. In this case alone why is the Cential
Government so anxious to put Rs. 33 lakhs
every month into the pockets of big business
houses, unless the reasons are otherwise ?
There is no constitutional requirement lor
payment of compensation, unless it is a
return for the contribution that was made
during the clections by these big business
houses to the clection fund of the ruling
party. But we cannot really achieve socialism
in this country by pampering big business
houses or by pleasing them by doling out
public money in the fashion that is sought
to be done under this Act. 1 would 1equest
the Financce Mmster to really go nto the
legal aspects and decide whether law requires
payment of compensation as provided in this
Bill.

There arc two other points [ want to
raise. Onc is the question of future
management. Clause 3 of the Bill says -

*......the persons in chaige of the
management  of  such  undertaking
immediately before the appoinied day
shall, on and from the appointed day,
be in charge of the management of the
undertaking for and on bchalf of the
Central Government.””

No time-limit has been imposed as to
bhow long the same set of managerial
personnel will continue (o manage these
undertakings, We know these have been
the persons who have so long served the
interests of big monopolists. We will be
perpetuating the some mistakes, the same
outlook, the same policics, which so far have
governed thesc undertakings, if we continue
the same management. Therefore, unless
therc is a total, radical change in the entire
management patlern, we will not achieve
the purposes for which wc  have been asking
for nationalisation of general tnsurance.

The other point which 1 wish (o
emphasize for the consideration of the
Finance Minister and this House is that the
resources - may be, initially large resources
may not be available —the resources that

would be available in the case of manage-
ment of the insurance cumpanies should be
utilized for diversifving the types of insurance,
We ought to consider and take up insurance
Ithe unemploynient insurance, crop insurance
and insurance for providing social sccurity
which has never been undertaken by the
companivs so far, These arc the types of
msurance which we should consider and the
government should wvery seriously take up
this proposa! so that the common man can
really derive some benefit.

Then 1 come to the question 1clating to
employees. So far as the cmployees are
concerned, 1 submii that the government
should constler laying down definite terms
and conditions for the employees of those
insurance companics and 10 provide for
then seeurity of service. There is  one
organisation called tie Caleutta  Claims
Bureau, which is a non-offivial organisation.
This Burcau was set up by a large number
of insurance companivs with the object of
acting on behalf of the insurance companics
in connection with the settlement of claims
arising under the Workmen's Compensation
Act, 1923, So far as the management of the
Bureau is concerred, it was and still is under
a committee consisting of the 1epresentatives
of the member insurance conipanies and the
payment of their wages and other expenses is
borne out of a levy on the piemium of
the member  insurance companies. There
arc 75 members in the staff of the Caleutta
Claims Bueau Unless they aie recognised
as srrvanty of some undertaking, unless the
government recognise their servive and absorb
them, 75 persons will lose their jobs with 75
families suffering Therefore, T would request
the government to consider giving recognition
to the Calcutta Claims Buwicau and to absorb
their cmployees so that they may not be
thiown out of employment for no fault of
theirs. Let them be not the wictims of
nationalisution,

SHRI VIKRAM CIHAND MAHAJAN
(Kangra) : Su, the Finonee Minister and
the Prime Minster deserve full credit for
biinging tn a measure which will put the
nation on the mirch towards socialism and
for ushering in the great socialist society. The
funds of these insurance companics werc
previously used for the bencfit of a few.
Now these funds would be used for tle
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development  activitics of the country, in
removing unemployment and in putting the
nation on the road to progress.

There were many malpracticcs indulged
in by the insurance companmies. To give a
few examples, the business houses used to
put certain defective goods in their godowns
and then set fire to the godown and recover
the full moncy from the insurance company
in collusion with some of the officers.
Similarly, a car would be insured. When it
had some minor accident, in collusion with
workshops an- the inspectors, the entire
amount for the 1epair of the car engines
even would be recovered from the insurance
company though that is not permissible
under the rules, Let us hope that all such
malpiactices will be curbed in future.

One of our fricnds suggested that clause
6 need not find a place in the Bill and he
has cited an article of the Constitution.
Acrticle 31A (1) (b) reads :

*“the taking over of the management of
any property by the State for alimited
period either in the public interest or in
order to sccurc the proper management
of the property.”

The emphasis is on * a limited period.”
If any corporation or a company is taken
over for a limited period then you nced not
pay compensation. So, this clause does not
apply here.

The present Bill, if one reads it carefully,
does not envisage the taking over of the
management for a limited period ; this is,
in fact, a step towards the taking over of
the complete ownership. So, if you are not
taking over the insurance companies for a
limited period, you have to pay compen-
sation unless you do not want the present
Bill to go through or you want to see that
this Bill is struck down by a court of law.

SHRI SOMNATH CHATTERIJEE :
‘Take it over for a limiled pzriod and do not
pay compensation. Afierwards come out
with the nationalisation Bill,

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : When
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you mention a specific period, the concept
behind it is to return it. Here, we are taking
over the insurance companies with the definite
intention of not returning them.

SHRI VIKRAM CHAND MAHAJAN :
My lcarned friend is making the point that
you should take them over for a limited
period and then take over their entire
ownership. That would be colourable
exercisc of power which would be struck
down by the Supreme Court on the ground
that you arc exercising your power mala
fide When you have the power todo a
thing and you do it in such a way asto
cause a loss to the party, the question of
mala fide comes in and the Supreme Court
will strike it down. You cannot circumvent
the powers given in the Constitution to the
detriment of the public in gencral. Therefore,
this clause had to be introduced and a
limited compensation had to be paid as you
are acquiring the management permanently
and subsequently you are going to take over
the ownership. You cannot take it over for
a limited period and then jump to taking
over the ownership merely because that may
help you. That will be struck down on the
ground that you have exercised your power
colourably or mala fide. Therefore, 1 submit
that this clause had to be introduced, to
save the Bill from being struck down.

The second attack was that the present
management would be allowed to continuc
and they would go in for the same malprac-
tices or they would not be going in for
helping the weaker sections of the society
in using thc funds but would be helping
monopolies and so forth, Obviously, you
need trained hands and, therefore, you have
to work with the existing management.
When you get new hands, you can replace
them. At present we do not have trained
hands for the purpose of running the
insurance companies. Therefore, we have to
do with the existing staff 1f and whena
bad fish is found out, the person concerncd
would be turned out. Therefore there is no
justification for attacking the Bill on that
ground also.

Now 1 would like to submit a few points
which may be considered while the final Bill
is prepared. Firstly, the workers in the
insurance companies should be given some



201 General Insurance JYAISTHA 12, 1893 (SAKA) (Ebwrgcucg;m»#fm} 202

share in the management ; that is, in the
board of directors they should be given some
representation.

Similarly, policyholders, that is, people
who go in for insurance policies, should also
be given some representation on the board
of directors so that their interests are
protected.

Thirdly, there is a trend with Lthe Statle
Governments to take loans from the
nationalised banks, State Banks and so
forth. 1 hope, the Finance Minister would
introduce a clause in the case of insurance
companies that they would not give any
loans to State Governments for overcoming
their deficils in their budgets.

Again, 1 congratulate thc Government
on bringing forward this Bill and 1 hope that
the Covernment would come forward with
proposals for the implementation of the
other ten points.

SHRI S. M. BANERJEL (Kanpur) :
Mr. Deputy-Speaker, Sir, 1, no doubt,
support the Government and I must con-
gratulate them on bringing loiward the
legislation for nationalising the management
of general insurance, But my support,
unfortunately, is limited to certain clauses of
the Bill, because the word *‘compensauon™
has completely upset me. Nowhere, when
the management of a particular concern was
taken over, was compensation paid. I have
before me a glaring instance of the Calcutia
Tramways. When the management of
Calcutta Tramways was taken over the
United Front Government —it was not
ownership but management—it was not
paid any compensation. I do not know
whether the Government is suffering from a
fear complex from the various verdicts of
the Supreme Court. 1 know, the Supreme
Court is trying to undo whatever is done in
this House,

SHRI VIKRAM CHAND MAHAJAN :
It is a very unfair aspersion,

SHRI §. M. BANERJCE: If I had
the power, 1 would have abolished the
Supreme Court before long.

MR. DEPUTY-SPEAKER : No asper-
sion on the Supreme Court,
SHRI S. M. BANERJEE : If it is a

fear of an adverse judgement or pronounce-
ment which seems to have prompted the
Government to pay compensation, let me
refer to article 31 of the Constitution which
requires payment of compensation only in
cases where ownership rights of property
holders arc affected. I am not a lawyer
like Mr. Mahajan. But I should say that
this fear is unfounded and bascless, Let
them go without compensation. If the
Supreme Court comes out again and upsets
the Bill, 1 say, this Government is committed
to the people of this country to change the
Constitution, to suit the convenience of the
people of this country and not those Il
Judges who are sitting in the Supreme

Court.

The total annual premia of this
nationalised industy the management of
which has been taken over amount to

Rs. 125 crores ; the total assets of the
industry amount to Rs. 240 crores and the
total paid-up capital of the General Insu-
rance Companies including the capital by
way of issue of bonus shaies are to the tune
of Rs. 12-13 crores. It was also raised in
a meeling yesterday that the question might
be raised whether the GGovernment is going
to gain anything out of this and that what-
ever rcvenue is derived out of it is wvery
meagre. It is irue the Government is not
going to get mote than Rs. 4} crores to
Rs. 6 croies by nationalising the general
insurance industry., The amount may be
very little. But at least we must learn a
lesson from what happened in the case of
those private Companies, the New Asiatic
and the Ruby General Insurance. We have
becn raising the gquestion about that., We
have been ashing for the audit reports of
these two Companies owned by Birias to
see as to what extent falsification of accounts,
defalcation of accounts, misappropriation of
funds and mismanagement and mal-practices
were being induled in, Still these reports
have not seen the light of the day. Even
the late lamented Prime Minister, Pandit
Jawaharlal Nehru, refused to lay them on the
Table of the House Now that these
Companies have been nationalised, we would
like the Finance Minister to lay the Audit
Reports of the New Asiatic and the Ruby
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General Insurance on the Table of the
Housc 10 prove to this Housc and ouside
as to what mal-practices were being induled
ia by these two private companies.

Another question has been raised about
the appointment of Custodians. 1 fully
support the views of my hon friend Shri
Chatterice wno initiated the debate. Why
have the same people who do not believe
in nationalisation as the Custodians of the
nutionalised concerns ? 1 do not impute
any motive to anyone. Without imputing
any motive, 1 say, the Custodian of the New
India who is going to be made the Custodizn
of nationalised concern has very clearly
said that he does not believe in nationali-
sation. Still he is one of the heads of
these nationalised concerns, It surpriscs
me and it surprises the country at large.

1 remember the story when  Shri
Vaidyanathan was put as thc Managing
Director of the nativnalised Life Insurance
Corporation. Before nationalisation, 3 or
4 days before nationalisation, he made a
scathing criticism of nationalisation and he
wrole an article in th: Sratesmai. He
went all way to condemn nationalisation of
Iife insurance and the day it was nationa-
lived, he was made as the head of the
nationalised industry, that is, of the Lile
Insuriince Corporation,

Can wc not possibly nationailse the
personnel, thos: persons, before they are put
in-charge of the nationalised industry. It
will be better to do that, Otherwise, 1 do
not know whether the people will have any
faith in this nationalisation. 8o, Sir, it is
my view that those custodians should not
be there.

#  the difticulty is that the present
managers who are at the helm of affairs or
who arc the heads of particalar Insurance
Companies should swe motu become the
Custodiuns, that is a different malter
altogether. But, I do not think that there
is any hard and fast rule Jike that. You
can possibly change them and it is my view
that the earliest opportunity should be taken
to remove them.
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Then, Sir, as far as Compensation is
concerned, it has been argued by my hon,
friend (Shri Mahajan) that this has to be
done  Well, Sir, if there is difference of
opinion belween the Bairisler and the
Advocate,—Mr. Challejee is barrister and
he is advocate,—this question should be
referred to the Attorney General, This is
a fit matter which deserves to be referred
to the opinion of the Attorney General.
The point is whether, without taking the
ownerslup, without  acquiring anything,
without acquisition or requisition of any
concern, whether such a compensation can
be paid or should be paid—not for taking
over the management. This is a very
limited question, 1 would therefore reguest
you, Sir, and through you, the Financc
Munister to do this. None of us are
repositorics of legal wisdom  So, let this
question be referred to the opinion of the
Attorney General. The Attorney General
is considered to be the greatest legal
fuminary in the eyes of the Government at
least though it may not be so in the public
cye. Therefore this question  should be
referred to him.  Let this Bl be passed
after 2 dwvs. Lst th: Atorney General
address this Hoase.  Let the lurking fear in
the minds of many of u, that this Clause
has been brought abou' as a pressure fom
those magnates controlling thesc Insurance
Compnies, be remived. We want to clear
ourselves of such douhts.  So, I request that

this question should bz referred to the
Atlorney General.

The hon., Law Mnister is here. 1
would likz to hzir his views, I want to

know from him whether they have taken
legal vpinion and if so, from whom. Whn
were the Law OJizers who gave opinion that
this amount of compensation to the tune of
Rs. 33 lakhs has to be piid to them cvery
month ?

There was a slatement in the Press and
w2 have had .ome discussion with the hon.
Minister, in regard to the statement that
Government wants to have 4 corporations.
The All India Insurance Employees Agso-
ciation (the only recognised representative
organisation of the Insurance employees) arc
of the view that this is not feasible and this
should not be done,
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When the Life Insurance Corporation
was ushered in and the life insurance was
nationalised, the then Finance Ministcr
{Shri C. D. Deshmukh) said no, there should
be only one Corporation to avoid extra-
vagance amd more expenscs. If thoie are
4 corporations, what would happen ?
Government will have (o pay more, If the
Government feel that a monolithic organi-
sation like this one Corporation will result
in incticiency, let them decentralise them.
Nobuody in the country can say that LIC
is not cfficient because it 1s under onc
Corporation. Of course there were sonic
difficulties in the beginning, some teething
troubles and certain troubles created by  big
and wesled interests and all those who did
nol want Nationalisation. TFortunately for
us, we have overcome this dufficulty and the
work of the Lifc Insurance Corporation is
going on extremely well,

What is to be done is that there should
be only one Corporation, but there should
be decentralisation. There should not be
any centralisation because  centralisation
results in delays. That is exactly what
happens. When some of these companies
were  closed some people were  declured
surplus only becausc therc was centralisation.
We do not want centralisation, but we want
decentralisation,

As regards the employees, therc arc
34,000 employees who are there. There are
many dispules pending, and 1 would request
the hon. Minister to find out a way how
these disputes should be settled.

Then, there are certain  temporary
employees. The custodians are trying to
terminate their services. 1 would request
the hon. Minister to protect the intcrests of
those employees, and the services of no
employec should be terminated without a
refcrence  to Government, Since  the
management has hecn taken over by Govern-
meut, and management means all personnel
right from the custodian to the ordinary

peon, the Government are solely responsible
for this,

I am happy that the hon. Minister met
* some of the representatives this morning and
he said that such instances could be brought
to his notice.

Another question which has been raised
by my hon. friend is aboul the claim
assessors,  The Calcutta Claims Bureau is
one such organisation, and there are about
75 cmployces thete, seme of whom met the
respected Shrimati Sushile Rohatgi and  gave
a memorandum 1o her and explained their
difliculties, She was quite sympathetic, as
she 1s sympathetic 10 evervone of us, and
she pave them a patient hearing. 1 would
request that those employees alwe should te
regarded as cmployees in one ol the con-
cerns, so that their services alwo could be
saved.  The fire brigade and claim  assessors
are actually running the risk of losing their

jobs. Their  services  alo  should  be
protected,

While supporting  the Bill, T would
request the hon. Minmsier that iff he can

possibly get the legul opinion of the Attorney-
Gieneral, this question may be delayed, Let
us alvo have an assurance that when the
comprehensive Bill is brought forwaid, the
All Indiz Inswance Fmployees Association
and the gpeneral insurance employees and
alvo the council which has been formed,
compiising of both, will be consulted.

I hope also that when the corporation is
formed, the cmployees’ representative will
be taken on the managecment, not as in the
case of banks where the employees’ represen-
tative has still not been taken on the board.
When we arc talking of socialism, and of
participatien of labour m management, and
we are talking so loud about it, and we
want to get the co-operation of the employces,
this is very necessary. Just as the bank
employees have co-operated with Govern-
ment afier nationalisation, and the insurance
employees have co-operated with Govern-
ment after nationalisation of life insurance,
likewise, the general insurance cmployees
also will co-operate  with Government.
So, it is very necessary that they should have
a share in the policy-making budy, and |
hope the hon Minister will give favourable
consideration o thesc suggestions.

SHRI S. R. DAMANI (Sholapur) : 1rise
to support this Bill. As everybody knows, the
nationalisation of general insurance was among
the items n the tlen-point programme of
our party, which has reccived the massive
support of the people, It is that massive
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support to this programme which has resul-
ted in this measure,

My hon. friends from the Opposition
who had spoken had opposed the reappoint-
ment of the managers as custodians. 1
think that Government have taken a very
wise decision, and I do not agree with what
my hon. friends from the Opposition have
stated, purely on practical considerations.
Firstly, the general managers or thc manag-
ing directors are experts...

SHR1 S.M. BANERIJEE : Exper in
what 7

SHRI S. R. DAMANI : FExperts in
general insurance business. Insurance busi-
ness is not a simple business, Tt is a very

complicated business to decide what the
premium should be, what the risk involved
is and so on...

SHRI S. M. BANERJEE : It is comp-
licated. That is why I have not insured
for myself.

SHRI S. R. DAMANI : It is not
like working ocut the cost price and the
selling price of a commodity. But the
insurance business is very complicaled.
Therefore, it is necessary that we should
retain the services of those experts who
have been in the field for five to ten years.
Therefore, I congratulate the hon. Minister
on his having retained, with some modi-
fications, the existing experts ; he may have
changed one general manager here or there
but he has kept the experts in the industry
so that the business will not be disturbed.
1 believe that the hon. Minister has done
a very wise thing by retaining them because
the working of the general insurance busi-
ness will not be affected very much thereby,
and they would be able to serve belter.
Therefore, 1 support this action of the
Government, and I do not think that what
my hon. friends from the Opposition. I have
stated is correct ?

General insurance is like a state servicing
industry. It covers risks of many kinds,
fire, marine, motor and so on, It is a
business the management of which requires
expertise of a high order. It has also
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contributed to developing industries.
is a developing country ; s0  many
new industrics have to come up. We have
to have more production, more employment
and surplus. In this matter, general insu-
rance will be of great help. 1 think the
measure taken by Government will help
further the development of industry in the
country. In one way, general insurance is
already helping industry by underwriting
capital, Thercby, the general insurance
business has also benefited. If we see the
investment portfolio of general insurance,
you will find that it has beecn done very
wisely. I would request the hon. Minister
to sce that this aspect of their business is
continued and expanded so that they can be
more useful and their capital can be more
useful in the further ‘ndustrialisation of the
country. We have to go ahead and in
this matter, the under-writing of equities
or debentures of good companics coming
in the market will help considerably.

Ours

These insurance companies are doing
one more service. They issue guaranice
policies, This is issued to small industries,
and big industries and so on that their money
is not locked up in this way. They are
secured and they can proceed ahead with
their business. This aspect of business
should be expanded so that small business-
men can secure loans from financial insti-
tutions on the strength of the guarantee
policy issued by the general insurance
companics. It is a continuous process and
can be expended. General insurance compa-
nies will also be benefited because they
charge a commission on the policy. T_he
public will also be benefited, and industrial
development is also given a boost. So
1 hope Government will give guidance
to the general insurance companies to _takc
to such business more and more and issue
guarantee policies in greater number. Already
the L.I.C. is doing it. Sn it is not a new
thing. But I think Government should se¢
to it that this aspect of the business 18
explained in a big way,

My hon friends have spoken about
compensation, In a democratic set-uP
we have 10 go by the law of the land
and we have to pay compensation. As the
hon. Minister said in his opening speech:
we are now only taking over the l-'ﬂﬁn“;'
ment ; when the comprehensive Bill ©
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nationalisation comes, this aspect can be
fully discussed. Now the decision of Govern-
ment to give compensation for taking
over management is a welcome feature and
when the comprehensive Bill is brought,
1 hope it will cover all these aspects
1 support the motion.

SHRI H. M. PATEL (Dhandhuka) : 1
rise to oppose the Bill. 1 do so because
1 think it is unnecessary and i. also undesir-
able. I say it is necessary because I cannot
sec what purposc it is going to serve
except to serve the purpose of having fulfilled
one of the election pledges, or if you
like, of achieving nationalisation in yet
another sphere. 1f that is so, I think they
are pgoing against what the Prime Minister
said in her reply to the debate on the
Motion of Thanks to the President’s Address,
She said that they wcre not going to
nationalise for the sake of nationahsation,
that there would be a purpose behind it,
and that purpose, as she mentioned ir, was
that the public sector may dominate the
economy. The public scctor in this casc
was alrcady dominating the economy.

It is not worth arguing this matter. It is
a decision. A pledge has been taken and
so they nationalise. Bul it seems to be
unnccessary  because from  Government's
point of view it docs not necessarily add
greatly to their sources for development

puL.rposes.

The Finance Minister said that they
could always enhance their resources by
extending their activities, What are the
directions in which he would extend the
Government’s activitics 7 As he rightly
said, new directions, But those arc pre-
cisely the directions in which it would be
for the Governmenl to undertake the insu-
rance business, and i- should not be
entrusted to gencral insurance, in which
the kind of duties to be parformed would be
very different. For instance, war risk,
unemployment insurance etc, are things
which only the Government can undertake.
Social security is another item, for which
the Government should set up a separate
organisation.

General insurance is concerned with
insuring risks of a certain nature necessary

for business and industry and ordimary in-
dividuals also for accidents and so on, and
these are all contracts from year to year.
It is a business in which servicing is of the
greatest importance, and in performing that
service efficiently, a considerable amount of
discretion has to be excrcised. If that
discretion is to be cxercised wisely and well,
w0 that the business may run at a profit
and to the advantage of the insured as well
as the insurer, it has to be absolutely
wide, and yet such discretion is impossible
in the public sector by its very nature because
of public accountability, There arc necessary
unavoidable limitations and restrictions
to which all cnterprises publicly accountable
arc subject. 1 hope that this is an aspect
to which the Finunce Minister is devoling-
some thought, to set up some kind of body,
may be a body consisting of Menibers
of Parliament, who may be entrusted
with the general ovei-all review of the
working of general insurance when it is
taken over, and whom the House can trust,
But some such thing is necessary, so that
it may not be open to question as it would
be under the present arrangement. Then
perhaps a general insurance can  continue
1o give even the linuted profit which it is
bringing in today.

The Finance Minister made light of
the point that it brings in a small profit,
and ashed if that was so, why was there
opposition. I am nol talking aboul it now,
The profit is small, and the reference to the
smallness of the profit is not from any
other point of view except to ask this question,
1s it worthwhile for the Government to make
it liable for so much unnecessary and
avoidable criticism, something for which they
may not themselves be responsible but for
something for which they will have to be
responsible  merely because the employees
have had to exercise their discretion and
use their initiative in order to make the
business prosper. In doing so they may
have to give discounts and rebates and so
on which are absolutely unavoidable in .he
running of this business. They have to
take risks ; it is their business, I can only
warn that this is unnecessary and undesirable,

We heard just now one of the hon,
Members say ; let a clause be inserted so
that the State Governments will not get
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any advances or credits. In his Budget
speech the hon. Finance Minister said that
with the nationalisation of genecral insurance
we shall be controlling ali the financial
institutions in the country. Undoubtedly
the moment you do that, the State Govern-
ments are going to be very vitally affected.
It will be the Central Government which
will dictate national prioritics and the State
Governments  will accept them  provided
they have been determined in consultation
with them.

SHRI YASHWANTRAO CIIAVAN :
It is normally done.

SHRI H. M. PATEL : Nevertheless we
know there js a great deal of dissatisfaction
with the way in which credit facilitics are
available at present,  You are aggricved with
them and they are aggrieved with you ;
this feeling will increasc I have no doubt
that the Finance Minister is devoling some
thought to the esitablishment of some type
of council wherein the representatives of
the States will always be there and would
be consulied beforc the natlonal priorities
arc determined.

I do not wish to take any more time.
To my mind the nationalisation of general
insurance was unnecessary and undesirable.
Since it has been done, 1 hope that the
Finance Minister and the Government will
take care, when the Bill is brought forward
finally taking over all the companies,
to guard against some of the risks. Believe
me when I say that what I said about
discretion, etc. was not said in any other
spirit except to sce that the Government
guards itself against being unneces.arily
criticised. To get over that some very
special machinery will have to be devised.
This is a suggestion which should not be
considered lightly.

ot on sgm wid  (qEHETE) ¢
ey wgtam, ¥ faw S w1 9gw WY
#re § s e wer g, wafey fe
wEA W ET AT & @ w7 agEa § 1 wW
w ¥ goimEwr £y ofoarar §i 99
gfeweqar &1 oF FHOETE T AT gH
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¢ o fagmy gardt Aifad § agew &,
g7 wgeT ?, o7 A1 ewy avfyw fran
2 | 7 ger FW &, S gAY o few
Aifr ¥ arg g1 @, A F TR FITAT
& | |7 AW TR N FTAT§ | TR
fou & faw well s A I A wwAT A
AT & &7 e N7 T of qwrd A
TMEATE |

7z fado® 497 49 ¥ eHfem
ageaqur & fF fag qamd@r qae 2
TaT &1 g ¥ frar 2, w7 qa-
qrdt wAafa o7 oF Frgaw s @
Fimf wwE F St mwA §, IR
frafaa ®<ar Fear § 1 gardY Aagfa
& @ qa ¥ wifqw ArgAr &1 ¥
FAO F7E GT T A FOT T AT
#, 9@ 9T 4g AFW HAET § | 48 FE &
fF J77® JEITE T T AT BT FH
§ ot g fagw & oy oft aga
afas 78 § T Far B o arza ¥
rgt {7 3a@ o warer fiar @ #® aga
zafanfafesz 81 fFT Tawr gnw
gy fmAeTIR s T R & 5 s
eIvaTTH ®1 Q97 agd wgfew w@r @
M g S ¥ s F fog & gwn
T ¥ orar gt ¢ ) o S ¥ gy
¥ FTTE TIWEIA T guT @I § S
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8 TA%T ATEr IB F wiwwW H
I3 IHEI [AAENe SR vy ¥ fea
fa7 & sT%1 smAr sy =wmar i,
T Y | gw TRy & fr v s
mEHFgR et 2w & aWf g3
37 ¥7 ) FFrT o7 e § @y T
NEAEA (A wrafEa &Y 1 W & W
AT ¥ TR AT T 0T qIEY 0w f
ATAT A YT H1A F, G TTAT &, HFIW
wed ¢ ol FET SIM AT TAS 5 a9
AT TN ¥ W@ g WA | T
FA Atergfez & o gvTa @ e &)
aqrar ag giar ¢ fF I a9 we Y
FATE A2 21 STl & &Y IHAT AT F
#1E gavg A ¢ 1 o for ag €T B
f& 597 sasarim & wfvg s Y goen
FY srAEqT FY A7 | & AR FvAT g fF
fas #dly =7 sredy g cAMRE wY
IEI 9 29w & 7 AN 1 AT FAw
AL T HNIJQ FAFT FAH TET AT
T FT TG4 Faqw @97 AT T
aFr g #fwa @, & wF aga faawr
v # ag wumAr 5 osw feafa &
F9vE TAAIG § W AT FE GO B
arer & ) 3fFT o JRw A Ew
F ot g8 qF 9gd 9% N7 au
ofefdis &1 zrgafamid st =%, @
fafesra &7 & 391 &7 a7 I F10T )

faam & JAw® gANIH w7 4ga
saTar 9917 § | 4@ a% fw faam oxgfaer
HIA ATST W & T FATC STHT ®
T sUd 81 (vawam) W e
sMmaraasT@ e Az IT N 4
FT TN FTT AT | WY AW 7 JAE
i agy Afew o a ¥
2 3fww fader ¥ facsh e g w1 Y
TF OF ©T® SIS §T TN g § )
Bam ¢ fr gm¥ agr W wTARE
srvafasrg &) |
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IA7e LAVIVG F) BT a9 FHGRWA
R A @A A @A wrfem o guier &
g $1E F IF AUASEITA qraed)
da% # gt W fENIw F A
famaa w7 faar war § 05 57 % a7 a1
smat w1 @ Wy s femraaw g
35 %1 "froa 7z ¥ s st oAz digz
Z, ¥4% A &1 FETAIA T ZT0 qEat
g, afer @\ ardl sragHr F AT oa
Tqr arAr & 1 # =rgar ¢ fw fae S o=
art & a5 w15 =T 39 o | w9
T T AF AT w7 wew (va faAr 3
AHEAT FT A A E1A0 1 JO7 ATHL
$q ATZ §ANABSAAT BT § L FALAAT
TR oTd, AT A £ f21onF 7 mmedr
dz @ Wy zo o gdiw oE F oI
EECERAC L EIRTRE LG i i - L
& Faar gar® X AT AReqE FTARGH
aft A XX warm F woerg g fe
&4 ®wavsr A = 4w 0w A T
fergr & | woaw AveTEAE FF & T8
FTFT TAT T o gOAr & q} afz @
trat 3, &t g% u fafwa w7 A saw
AT AT |

FIFT & TH FAH ¥ OF I HEAA
ag g ¢ v ogAR 3w A @A mwsw
#t aga a9t awa g€ &1 fadelr sl
FY ATHT gATI A FAET TI4T AR F=7
T4 FXAT 9T IH F1 AF feq7 W@ g

AT T, ot a9, ®1 T 4
& A7 w2 i 37w watin & fan
% Frres srafor @y gw Agw @ &
AmAeve g ofedeer S
%1 | dfwy guter & gt 2w o wfwfee
afafaor ofY § 2% Svr aff & fra Y
AT FuergdeT ¥ @Y g o @y
N w17 #7 fordr qmd §, ¥ foufod
et waret & O @ £ I
TG { GAIL TR F HAFHAT GAT § |

Bill
tq fou o a7y sTag F &, 99 FY
Faw gm faw 44T ¥ A HOREET W@y
A gan Freddve @ feofvz §om g
1 ) W frar &, § 39 &1 tqmT
Trar g | 7y 7w fafww afd s @,
Treafrmrs Ave AT gy g® famga &
FreftEre 8Y, ufeeHt g1 T @ #Y
HFT HGAT TAE 97 HHT AST TNH H
39 | @mq 33 A7 ofesEr wy d@eR
F1 AT faear afam 1 o fon & gam@
Tl ST F7Ar § At famdr aRd §
TATT BT favtg 7771 g

SHRI VIRIINDRA AGARWAL
(Moradibad) © Mr. D2puty-Speaker,  Sir,
the Finance Minister deserves to be com-
plimented  for using  a sledge-hammer to kill
afly. He claims that 1t 1s a put of the
measures to fullil the pledges made in the
clection manifesto to the people by the
Congress Party. It 1s know that the nationa-
lisation was one of the main points of the
10-point programme of the Congruss Party.
This particularly indicates that the nationa-
lisation of general insurance is essentially
a political decision and has got nothing to
do with the economic considerations.

We have to see as to how the common
man in the country will be benefited by
the nationalisation of general insurance,
‘There is a wrong impression that we as
the party arc opposed cither to nationalisa-
tion or expansion of the public sector.
But it is equally true that nationalisation is
not the panacea of all economic ailments,
At this moment, we have to go into the
guestion and analyse the arguments that
the Government is advancing for nationalisa-
tion of general insurance.

The first argument is that the Govern-
ment will get more funds for investment
purpose, One of my friends just argued
that they will help in eradicating poverty
and unemployment in the country, Recently,
we had nationalised the commercial banks,
but we have seen that during this period
of one year to what extent poverty in the
country has been eliminated. We also
know to what extent the employment
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opportunities have been created
this nationalisation process.

through

The Government can expect only about
Rs. 109 crores as total annual premium
in this nationalisation sector. The annual
profit in the industry asa whole would be
about Rs. 2.5 crores These are the basic
factors which give a clear idea as to what
benefit the common man would have by
the nationalisation of general insurance.
What is the guarantee that this profit of
Rs. 2.5 crores would continue to come
out of the nationalised industry during the
next year or this profit of Rs. 25 crores
would not be reduced to a huge loss because
of mismanagement and inefficiency as we
have seen in other public sector under-
takings.

The second argument is that private
insurers, as a general rule, have indulged
in all sorts of mal-practices. In a way,
I agree that it may be true. But I would
like to know from the Government whether
it can guarantee that the nationaliscd
general insurance would not indulge in
similar mal-practices. Wc can say and
we believe that even these mal-practices
may go on to the extent of finding the
election expenses from the premium of
insurance companies for ruling Congiess
workers,

Thirdly, the Government expects that
the nationalised sector would be run efficien-
tly. If you see the past experience of the
nationalised sector and the way in which the
industry or banks have been nationalised,
I would just ask three things, namely, as
to whether these institutions have accumu-
lated heavy bad debts or not, secondly
what services they have rendered to the
common man and whether living conditions
of the employees have improved in any
way. Let us also anmalyse whether the
nationalised sector, in any way is helping
the consumers and the employees of these
institutions,

Sir, general insurance is essentially a
service organisation. Insurance is a type
of institution and nature of business of
extrordinary complexity, requiring great
prompiness, and considerable exercise of
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discretion on the part of the insureris
absolutely essential,

Whenever an institution is taken over
by the Government we have to see whather
the Government can really run these institu-
tions effectively and efficiently.

General Insurance is a complex type of
business. 1 will give one illustration. If a
car is damaged of course the inspector has
to settle the claims. But here he has to
employ a great deal of discrelion and if
his discretion is subjected to scrutiny by
Parliament he would shirk his responsibility,
and the functioning of the entire General
Insurance would suffer greatly. General
Insurance is a peculiar and a different type
of business in which really effective service
has to be rendered and if the Government
officers arc incapable of rendcing the
proper service, naturally, the whole organisa-
tion will run into lossess,

I would like the hon, House to
appreciate and understand the record of life
Insurance Corporation. We should know
the way in which the various claims in the
LIC are being settled and how much time
is taken, and to what extent the policy-
holders are satisfied with the claims made.
These are the different aspecis which should
be looked into before we go into the different
aspects of  general insurance, The
philosophy which we have heard in this
House is the philosophy of loot and grab-
bing. What we want is an efficient economy
and the entire structure must be based on
decentralisation, competitiveness and a little
profitability. This is the essential virtue of
any economic organisation., If General
Insurance is to be run on proper lines, we
have to take care of these poinis.

At prasent these organ'sations suffer 2
great deal from bureaucratic delays, excessive
concern for rules and a pathological fear
of Parllament which would ultimately
jeopardise the growth of General Insurance
as well.

With these words, 1 propose that if
General Insurance is nationalised, its Board
of Directors should be so constituted 8s
to include not onmly representatives of the
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employees and insurers, but also econo-
mists. Only then the functioning of the
General Insurance would be carried on satis-
factorily to bring inspiration to the common
man,

SHRI K SURYANARAYANA (Eluru) :
Whenever the Government comes forward
with any progressive measure, it is being
opposed by some persons This happened
at the time of the nationalisation of Life
Insurance also. If we take the experience
of the service of the Life Insurance Corpora-
tion after nationalisation, we see that the
business has increased now several times.

The LIC has also taken the life inswance
business to the rural areas, Further, the
I.IC is salso financing the development of
industries in the villages and in the rural
sector. In general insurance also, we can go
in for a similar increase,

It has been said that the gain 1o the
exchequer will bt very small in genecral
inswiance, because the amount nvolved
is only very small, To start with, it would
be small, but later on, we can increase it
by taking up other types of insurance which
we do not have at present, such as cattle
insurance, crop insurance etc, Govern-
ment may explore the possibility of introduc-
ing these types of insurance business as
well,

So far, the main objective in general
insurance has only been fo earn some
profits or to gain some personal benefits.
But hereafter, Government should come
forward to emulate what other countiies
are doing in genmeral insurance. For each
and every thing, we want to compete with
other countries and we want to compare our
conditions with those elsewhere. In the field
of general insurance also, why should we
not adopt their policies and their methods ?

_ My hon, friend Shri Mukerjee had
criticised about the appointment of custo-
dians. General insurance business is not
an easy business in which anyone and every-
One can be appointed. But it is a technical
b, and only technical men should be
appointed,

SHRI 8. M. BANERJEE : There is
no Mukerjee, but only Ghatterjec or Banerjee
has spoken in this debate.

SHRI K. SURYANARAYANA : I do
not mind what interruption the hon.
Member is making. I am only presenting
my views by way of reply to the points
that he had made.

1 think T may safcly say that all the
Members who had spoken before me had
no personal expenience of general insurance
business. But I can clsim to have some
personal experience, because I have been
a principal agent. 1 was with late Dr.
Pattabhi Sitaramayya who had started two
insurance companies in Andhra Pradesh,
and we were maintaining the political
workers' strength, and I had been trained
to work in the filed by him, so that we
could maintain the workers' strength and
also our political status among the public
and nol merely strive for some personal
pecuniary benefits, By working in the fleld
of insurance, we were maintaining our status
among the people ; besides, I was also
earning some little income out of it, in
order to maintain myself, That was how
I was having my political hfe there. 1do
not think that other MPs could claim 10
have had that type of living or experience,

It was last year that I had to give up
my business, because after having heard
about nationalisation and other things,
1 thought that I had to secttle the accounts
ete, because then only [ could invest my
savings or my earnings in my ficld or
something like that. Having worked in
the field of genetal insurance, therefore,
I can clam to hLave some technical
experience 1n this field.

The business of general insurance is
more complicated than life insurance. In
life insurance, one may get the policy after
thorough scrutiny of the proposal, but in
the case of general insuranse, the policy
must be obtained immediately after the
proposal is presented and the loans ete,
from the banks as such must be settled
in the quickest possible period.

At present, general insurance is confined
mainly to industrial arcas and urban centres
where there is big business, and it has
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not yet extended its activities to the rural
areas, They are not insuring thatched
sheds or tiled sheds, and if they do, they
are charging greater premia amounts. So
far as towns are concerned, there is some
element of safety there because there is
the fire brigade to quench fires etc, but
these are not available in the wvillages, and,
thercfore, if the housing properties etc,
are insmed in the villages, they have to
charge 25 per cent premium in some cases.
After all, villages are also the responsibility
of the Government, and it is their duty 10
save the village people also from the risk.
In my village, for instance, therc is no fire
brigade, and if we have to get a firc engine,
we have to run 10 miles away. [ would
submit that Covernment should extend
the activities of general insurance to the
rural sector also without any extra premium,

Recently, I came across a statement
made by Shri Ranga, the leader of the
Swatantra Party at Vijayawada, in connec-
tion with the nationalisation of general
insurance. You know, Sir, that when he
was a Member here, he always used to
oppose all proposals for nationalisation.
I was very heartened and glad to read
his statement which appeared in The Times
of India dated 15 May, 1971, which read as
follows :

“The Swatantra Party leader Mr. N. G.
Ranga said at Vijayawada that the
take-over of general insurance was
another step towards social insurance,
strengthening the business demand for
crop, cattle, famine and flood insurancs.
Such social insurance to be ccastruc-
tive and progressive should result in
lowering premia, more benfits and higher
efficiency.”.

This is the change that has come about
in the thinking of people. So what is the
use of opposing measures like this at this
time ?

When nationalisation of life insurance
was undertaken, some experts expressed
doubt about the desirability or the usefulness
of such a step. They have had many years
experience in such matters. But once

JUNE 2, 1971

(Emergency Proyns.) Bill 228

the policy was decided upon and the decision
taken, those experis who were in service
sincerely accepted it and implemented it.
There is the case of Shri N. V. Naidu who
was in one of the private insurance com-
panies  before  nationalisation; he has
become now the Managing Director of LIC.
Initially, he was opposed to nationalisation.
But now he himself has become one of the
top executives of the slatc insurance
corporation. This is the way in which people
can render service to the country. Technical
people have no doubt their value and it is in
this direction that they should serve the
country., We know these ICS officers.
During the British days, they were faithfully
serving them. They have even seen to it
that we were beaten up when we were engaged
in our freedom struggle. But now times have
changed. Why should there bc any doubt o1
hesitation expressed now 7 The Custodians
arc there, Why should there be any doubt cast
about their bona fides ? If there is any malprac-
ticc or any grievances, Ciovernment is there
to chech it up But now there 15 no
reason to doubt their integrsty. For techn-
cal posts, technical people only should be
appointed,

Lastly, Sir, when the comprehensive
Bill comes, I hope it will contain provisions
covering all sorts of insurance like crop
insurance, cattle insurance and so on, Peoplc
will be quite willing to pay one per cent or
two per cent. We insure the manufacturers’
proper- ties so that if they lose, they are
compensaicd. Bul the poor farmer or agn-
culturist has no such cover or protection.
People come to my doors and ask for relef
on thisscore. ] am not able to do any-
thing for them. We have to look to the
common man's interest in these things
There are gricvances of the workers also 10
these companies. They have also to be
attended to. The old days when things
used to move on slowly or mot at allmn
these matters are gone. All that suspens¢
is athing of the past. The experience
of the technical people should be utilised |
at the same time the grievances of the
common people and workers in the institu:
tions should be attended to.

1 welcome this Bill as the first progressiv
measure brought forward after the election
and also welcome it as & prograssive measuré
of insurance.
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SHRI KADAR (Bombay-Central South) :

long awaited step has at Jast been
taken and general insurance has been
nationalised. The speech of the Finance
Minister shows that this is the first measure
which we have been asked to pass so that
‘the continuity of the step taken by the
Ordinance may be maintained, But the com-
prehensive Bill which is to be formulated
later will come and then all these sugges-
tion that are being madc today may be
taken into consideration.

The

So much has been said about compensa-
tion. But Government cannot ignore
certain rulings of the court. As long as
we work under the present Constitution, we
have to take note of this fact. Hence the
clause for compensation introduced in the
Bill. But let us hope that before the Bill
comes the Constitution will be so modified
that the compensation clause, though not
entirely done away with, will be in tune with
the actual investment of the industry, and
not based on the market value, the present
income value etc.,, which are under
consideration,

This general insurance after nationalisa-
tion has to go a long way to re-organise
itself and pull itsclf out of the morass of
the private sector. In the private sector
today the real insurance work is done by
the field officers and the agents, but even
there many agents and the field officers
are merely in name, There are vested
interests which put in fictitions names as
field officers and draw salaries and allow-
ances. Also, anybody can be cnrolled as
an agent provided he or she pays the fees.
There should be some qualification laid
down as to who should be the insurance
agent and who should be the field officer,
If this is done, it will help promotion of
general insurance business in  our country.
Today I am told that some of the field
officers on the list arc the wives of well
placed persons in different industries who
are thus gelting insurance commission
indirectly which otherwise they would not
get. People taking indirect advantage of
general insurance by using fictitious names
should not be allowed and only those who
are genuinely interested in general insurance
should be allowed to work in the field. This
aspect also should be taken into considera-
tion while framing the Bill. -~

There is a difference between life insur-
ance and general insurance. In life insurance
you just receive the money for giving a
policy, though the risk is there. In general
insurance you insure for one year and
fake a risk which may happen at any
time and you have to fork out a handsome
amount if the tragedy is great.

SHRI SEZHIYAN  (Kumbakonam) :
Life insurance is also like that.

SHRI KADAR Not to the same
cxtenf, let us be very clear about it. I hope
my hon. friend understands that they have
two different duties to perform. Here when
a person comes for insuring his good or
his  property or his merchandise, the
insurer must see that the risk has some
safety margin. | Otherwise it will result in
a total collapse of the whole insurance
system. Therefore, specialised personnel is
necessary and in nationalising this business,
we should try and take the cream of the
insurance experts and press them into

service. This is the crux of the whole
thing.

This is not nationalisation merely for
the sake of nationalisation, My hon.

friend Shri H. M. Patel who has been in
the civil service and who has held high
positions in government departments has a
certain outlook which is called a bureaucratic
or narrow outlook. It is not mere nationa-
lisation, we have to sce how much it is
utilised for the benefit of the society as a
whole. Nationalisation of the Life Insurance
Corporation has proved beyond doubt that
it has been truly beneficial to the society as
a whole ; not only has the LIC increased
its income but it has also reduced its pre-
mium thus enabling people to get them-
selves insured. If the general insurance
businegss is to be sound and socially oriented
in the long run it will be an asset to the
common man, We have to work for it and
we are trying to do our utmost,

With these words I welcome this Bill
and congratulate the Government and the
powers that be and our Finance Minister
especially who has taken this important
first step after the last general elections,

SHRI SEZHIYAN : I welcome this
Bill as the fulfilment of a generally accepted
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principle of nationalisation of gencral
insurance. Those who spoke welcomed the
Bill in general terms, The Swalantra and
Jana Sangh Members offered some criticism
but they did not oppose the Bill ; I take it
that they do not opposc the principle. The
main criticism of the Swatantra Party spokes-
man was that this measure was unnecessary
and undesirable. Rcferring to him, the
previous speaker said that he belonged to
the burcaucracy and he was narrow-minded.
I do not think so. Hc isa broadminded
person ; he had becn associated with the
Government in 1956 when life insurance
was nationalised :; he was in fact instru-
mental in putting it in good shape and
giving it a good start. Afterwards it might
have gonc astray.

Now his whole concern is that the
Government should not be open to any
criticibm. He has still the patcrnal or
malternal care for Government machinery
which hc nourished and thercfore he does
not want it (o come for unnccessary criticism.
Perhaps in principle he acocepts this Bill,

Qur Andhra friend Mr. Suryanarayana
quoted Prof. Ranga himself welcoming the
nationalisation of gencral insurance ;
Vasishta himself has given the blessing to
Viswamithra. Therefore it augurs well.

Criticism from the Jana Sangh side was
that one should not use a sledge hammer
to kill a fly. That he wants to kill the
fly is clear ; it is the method which he
objects,

Private enterprise in insurance is playing
havoc. It is not the amount of funds
that are involved. The principle is involved,
We implemented the principle by nationalis-
ing banking. In Banking or insurance it
is not the private enterpreneurs’ money that
goes into the entirc working but it is the
small man's money, small amounts collec-
ted by way of premium and deposits which
are involved. Mr. Banerjee pointed out
that the total paid up capital in the general
insurance ficld in the entirc country was
only Rs. 11 or Rs. 13 crores while their
total mssets were worth Rs, 240 crores.
That does not mean that thosc who started
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those companies contributed Rs. 240 crores ;
this amount has becn collected from the
public and theiefore the Government is
responsible in seeing that Rs, 240 crores
or whatever the amount that has been
collected is used for the good of the general
public. A gentlemen in Madras once said :
“If you want to do temporary fraud, start
a bank ; if you want to do permanent
fraud, start an insurance company”. He
was himsell banker as well as the manag-
ing director of an insurance company.
When the public funds come to the care of
the individuals, if the individual takes it
honestly and runs the business well, it
is all right ; in the hands of unscrupulous
and fraullent people there will be misappro-
priation. Whether the amount involved
is Rs. 3 crores or Rs. 10 crores it is
immaterial. The principle is that it should
be nationaliscd because the entire assels
have been built not by individuals who
own the company but by contributions fiom
the policy holders and the general public ;
s0 the Government is very much responsible
to bring this under its care. By nationalis-
ing and welding togcther all these 106
companies, wc arc going to make a great
saving also in the reinsurance transactions
If we take the total gross profits for the
year, say 1968, for the entire gencral
insurance in the country, both Indian and
non-Indian, the figurc works out to about
Rs. 17,43,00,000 ; out of this as much as
Rs. 8,11,00,000 have been drained out of
the country towards reinsurance transac-
tions abroad in respect of Indian business
of non-Indian insurers. Therefore, to 2
certain extent, when a bigger company is
formed and is competent fo take bigger
risks, then to that extent, the reinsurance
quantum will be roduced and the drain.
of Indian money going abroad will be
stopped. That is one of the incidental
advantages in having a bigger Indian
corporation.

I would like to sound a note of autigm.
because some of the Members were saying
that when you appoint the custodians,
only those persons who are in the know of
things should be appointed ; only technical
persons should be appointed, 1 agree there.
But that alone should not be the considera
tion. Why the Life Insurance Corporation
went astray was because for a long time ¥w¢
began to depend on those persons who did
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not have aoy faith in nationalisation or
1n the nationalised industries 1 can under-
stand this 4s a stop gap, arrangement, but
this should not be perpctual Unless you
train a cadre of pcople who believe in the
nationalised scctor, who bclieve 1n the
nationalised msurance, thev will not be
able to deliver the goods loi which task
they have becn entrusted with this work

lhere 1s 4 scare 1n the munds of the
employees that the suiplus cmplovees will be
retrenched I do not want the public sector
undertaking to be burdened with all the swi-
plus employees, but thuy should make an
assessment and give a guarantee lor thow
employces  Now, you can make an assess
ment and find out the suiplus  In the wurse
of a few years, the surplus can be absorbed
I do not want to extend the guarantee to all
you can have a margin up to Rs 1,000
Beyond tha we cannot give 4 guaidaniee
It you screen all the employees on the highu
brackets, say, on Rs 1,000 and above you
will find that therc are many benamu ap-
pomntments or bogus appointments Al these
things should be scrupulously screened and
Wt cannot give a guarcantee You can pul a
screening commiuttce  If they are satisfied
with the quahfiications and the cmoluments
paid to them, well and good , you can keep
them , otherwise, you cannot have a guat-
antee, but up to Rs 1,000, that would be the
margin  Those who arc below that could be
protected, because we arc not going to throw
them out of employment

Regarding the assessment of R. 33 lakhs,
I feel that 1t could have been avorded Ido
not know what the Minister 1s going to say
n reply  1If 1t 1s possible to reduce it, please
dothata the earliest me possible Here, some
time has been required, because even in the
Statement of Objects and Reasons, it ha. been
said that since the preparation and intro
duction of such a Bill would take some time,
It 1s necessary to ensure that this Bill should
be nassed Ido not believe this, because
for the past two decades, the Government
and the Law Mimstry have all been at thi
work  If you ask them probably they wall
Bive you not one version but a dozen versions
of how to nationalise general insurance
Therefore, at the eailiest opportunity, the Bill
should also be introduced, so that not much
ume is allowed to pass by This compen-

sation of Rs 33 lakhs could have been avoid-
ed, il you had sntroduced a Rill on national-
sation o} general insurance taking into accoun
all these aspects

Unless we take the nationalised seclor
and the general insurance 1n all seriousness,
the benelit that could be derived for the farm
products by way of cftop insurance, cattle
msurance and the agricultural sector in gene-
1dl will be delayed. Al these things wan be
brought only if the nationalised sector comes
into full operation

With these words I welcome this measuie
4y a step in the right direction towards nation-
alisation of gencral insurance

st g waww wym (qaeige)
IUTLTT WEIEA, T &Y AIS GFT 297 ¥ TFY
F( WFTTFT gar A7 IAF A0z A0AY A
vF AL FETArs N F 7o A fearAr
FT M ;o far 917 A Fw SEN ¥
TIFRFT A7 AN F719 F1 qT g
IAE B | IA AWT W AATS TR
& TFIETr A qIT qIET FE afy
T | SraT AAT F1 AFATIN THZ ATS
TER AT AT I IAW AT FIET 59 Ay
gU TEA A0 T AT FIAN AT | BT I
BIZA 9T, G778 AT & 1% AT TANE
&Y AT ) JFT W SV AWM AT TEE
B & v FIHY Syl ¥ AT IAN FTR
FIOE PA AT E | TET 9T GES WY
ATYTOT LI  HIAT TANLT i
19 9% W@ A1 SETH T af
gYar 4t ara F| T A oy A X,
AT gd sron ot fr oY ¥ aEr &
g ofr, 3T orsft oY 3, 48 TWETH A
SaTar A aard dY 7 IAA dAT AT
24T 4T IAFT HTH FW A HTET 4Y )|

15.52 hrs
[SHRI SLZHIYAN 1 the Chan)

T g A g oM wg fF oawAr &
g ) TG X A0 4 g Wfgg o o
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[ 751 sz A7 ]
TF A 240 F713 o Fwar Fv fomr srar
91 98 I F FH A gI4gT A& A
g1 1 98 %q7% g w7 Sy ¥ EM A
AT A7 | gorfan qF7s Faidn & T1eg-
70T Y AT FB AW T@A A 7w T 41 )
qg FIAA F 10 A1z Wqma 7 oA &) qd)
g gF fr v A 9 TR AT awE d
§ agT A wreAfya AW g |

& gamray wia g i saw Ad A
MATT AT FA7YF 7 frw avg awmarn
Targr oFafezT (971 ® 318 &= 41
IAFT 1% 353 F9y gqr frar
S @Y F7 A9 & oft qgwe 7 7T oar
R £ fF Tan gedfEAs 2 owq oA
ArgTn 0 F T AmETy AT AT 997
Adr § A a4 v’ =AY e A, g9
AT AFTIZH F9 41 T97 904 J07T
n& frar ) R A oA = A TR
g sy 2 g fFag amea ¥ s
(FT 47) & 7% A F | TEN zEA
fon aga & Aer a7z Ay o= aqwar s
w99 G7 F f357 7z aga wFEN 97
FTRA A7 & for o) 3%7 orn w9 &
qq AT 7 A7 g & fFr s
ge & T aF {41 | IR 0F FA A8
WY %Y fr a7 21 wreweq fafaas £
Frraterera A1 g7 fafaqha & @fr & ot
v hfgefae srgeg qv fafaas (57w
? aw Tt wwTeIH fa oy & Aw A
YT BN g DA F aw A
nraz 37 & fre faqmr ¥ 7gr @Y 1 zwfer
e ot g&h a1 fr famr w97e Toiw
¥ fafads 7 240 79v 50 wMT gar ¥
IAR GTHTT AT g A F | 48 AT AOgT
He B R R MoK e be
LR

HTHTCOr YT & =T 108 ¥+
TR A FAXAW FY Fegr F ¥ FO R,
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IAEF HITAT 2) FAT F Fro Ay fa@eit
Foqfaar § ¥ 741 81 59 AT @AY ®
zam g¥ az A=t 77T fF 37 0 K FAT
77 a5 A 2rfzd 1 73 q8Y g7 AN
ara & fF Tm 1S ¥ 3w Avg & s
frer 7€ fF g9 Aot ¥ag @ Ad
gorr | wigr 97 weseegerT f5 oaxr & gar
foa mar 2 fa

Act where not 10 apply
T wF aar g

any scheme of mnsurance which nought be
exempted by the Central Goveinment relating
to—crop and walile, el

2T AT HA4 FHT FAT A A
armr & frwi gvdv aga Awd g
# wzA 1 99 IR W e qq wge
wf & wfta w S wamfan afeor gl
gag T oY sfgr fy 13w 79T ¥
fage & iz A wwe B 125 7A€ Fo 7
Ceat - L S e B o
cqrd) A o gar 3w W wwe e
gt 7 | AfFA o g% = T3 gevErdn
w1 arr 71f37 av, IuT A7 4% A AR, watq
Aty safF F¥ A, AT fea N
ST 1 § o & gaerr wigar § e fawr
7 ot N qag 7 wdt ¥ q@R ¥ Aw
T AN FT Y A A &,

Hundreds of villages aie reduced to a It
and these geneial in.urance poople do wot
want to go there, God knows why

Wq AF AT q1q AL ATA L@wC A
a war o ag s ot g FrowAT?
ey Bgra N AxE Ay oy A
qaear, aR AN ¥ Oy oy § R v
¥ Trawr & arg fewr a<g gver frard
o &, T a1 7T UHE AT PREIA, I
FIAAT ISTHT FqA WA B qOH A6
1 I @ A A g F AN A
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Baz T AT F O T qrAr § 1 ol
a AAsrae #7137 4 a8 A F, 3w
HZ F AAF AT qTATR 377 9fr wig
A7 28 @1 wIY FAT Wigqr By Wiy
TAAT T FATHE FY A0 9¥4T I faw
TIT A7 ASA T g7 qAHG q250 § AT
fadie femr & 1 o e fr 370 demr &
fra 778 7 A e AF q4la 1967-1908
St 1969 7% 9FF 17 ¥tz o 77 qrfge
aqeEl ¢ ) & qamAr ¢ froam § zEa
TAMA TN AN a4 a7 g Faw
fratg 71 ag= 3¢ 2 | § 78 Fva1, 39T
A AMMAHIE § ST T TW T
T 9917 & F97 T84 7 M7 I721A 01 &
f& oz amifeds A4 = ¢ vy
=T%A 7 z9 fa= 91 9@ agd qEd o7
aAFT F17 gegea 9 frema ¥
21 wmT TR qife ¥ Aam Al I
AT 1 ST W P T Tl ¥ ooeAgn A
Fearq & aif s o7 T §@q qgq T
AT A ATy Y A G a7 Wi

HIT g ATE g qar iy 1 ay faw
T HEeAYU § 1T ETATH & WU TAAT
AT T F | RO W4T, 1T 770
I s ] & Y7 g wAr 2 fFoaw
Ter fee@ ¥ ol zaaT mamd a7 2
mfr e ¥or ¥y waT A ™ faw ¥
T EIY A AF-TTYTION T WAT 0T, TATT
FINAGr qgar | jafer § = fam a1
TP eqTA wvar |

PROF S L SAKSENA (Mahaajgan))
Mr Chairman, Sir, I welcome this Bill in
the hope that our government will ses to it
that we make it a success Unfortunatey,
most of our nationalised concerns aic losing
concerns and we have to hung our head in
shame when we see their performance  Only
vesterday the Raillway Minister told us during
his reply to the budget debate how much
loss the railways ae incurring in  their wotk-
g 1 hope general insurance will not meet
with the same fate General Insurance 15 &

very intricate subject and a very delicate one

to hindle Therefore 1 want the hon
Minuister to see that st s sery carefully
nursed

16 00 hrs

Once, when T was in the Soviet Union,
1 asked the C hairman of the Planning Commys-
«ion there, “How 1s 1t that m our country
our netionalised concerns aie  generally
lo ing 7 Ih sawd, “Pethaps, it 1y because you
do not have a specialised economic service
to 1un thum , you entiust everyth ng to IAS
and 1C4 people who do not know anything
of the job* T hope, 1 runming this intn-
cate bu mmess, we will «ce that there s a
specialined service which  can manage it
propetly and well

I do not agree wi h the amount of com-
punsation that has beun provided in the Bill
About Rs 3% lakhs ¢ month conmes 1o abon
Rs 4 croies in the vear 1 do not think it
1 proput when they are not taking over the
owntrship of the rompani Componsation
should have been given only when the compa-
nies were tahen over  Then we could tae
ginen smitqble  compensation  But at s (oo
heavy a  compensdtion that  we are
eiving 1 think, the hon  Minister  will see
to 1t that the amount of compr nsation  that
s piven s reduced T think, one fourth of
it would have been suthoent

Ciop and caltle insurance are a very big
newessity for our country 1 hope that this
G owernment will evolve a scheme by which
crop and cdttle insurance are made possible
and our faimers, who gamble with the ramns,
are also provided with some sceunty of the
crops fail 1 hope a scheme for crop imsu-
rance will be worhed out so that the farmer
could be made to feel that he also got some
benefit from the nationalisation of gencral
insurance  We have nationalised the bank-
ing industry but the farmer sull does not
feel that he gets any benefit from 1t We
still hope that he w Il be benefited by it But
general insurance can benefit the farmer very
easly if we can provide him with crop and
cattle insurance [ hope, the hon  Minister
will try to see, when 1t 1s nationalised, that
crop and cattle nsurance &re rhadea very
important part of this business
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With these words [ support the Bill in
the hope that it will bc made a piofiible
concern, compensation will not be given to
the extent it is provided and crop and cattle
insurance will certainly be introduced.

sfre®  (srear) - awmafy wgET,
7z Wt faw omar @ WA wwEw FG &
fo & wrer garr & 1 = a3 Aty g
¥ qofY oY ur wfgr Y g Afww &
Tad & 1S & qX ¥ Avear wwgar g
AT aR fF AOF A T@AT AT
g1 MATUE ¥ FOFX A e w1
gz 3Y ¥ w=i 41 7f ¥ ) qqT TS oA
@ ¥ @A fear mar & ser o faw
i, a@ 7€ Yl & s |

ot gawy ear (I99F) : Awmfy
wEET, I WY

MR, CHAIRMAN : Now there is quo-
rum——The Hon’ble Member may continue

his Speech,

ot w1 ;. fFEmE 7 S Twan
F( AgT ¥sg TR { FAvra fwar &
oo Tma T awg 39 | o e
®Iq FT W GFRYLH TAA Y IraT | sl
H aga s s @, tar 3@ Al
FT ¢ § AT ANTHT W S FFAT
& afer & gamar § e ag frw ¥
wra¥ fom aga ol 1 we wfawa
sar ag) ¥ wgdr & o 9§ oww
st fEam § | 5@ 7T ITaY w1 F A
# qg waw Af AT AT WY wEAY
IR A sgaeqr A A qf @ @
gfese #r ar@ gl | 97 9T TR B
FAT aga Iy § ALK wr F@r
fF €9 < oy sy frm w T

i ge W frgd & af & Ay
w3 & fs T SroReT wArg omeA )
& v aama v ¢ ¥fwT & S

JUNE 2, 1971

(Emergency Provns.) Bill 240

ifer gratty s F o ¥ egw
quEar ¢ | wETIng ¥ o s
T Ayarad f aqngAr g ot gawy
FT Iad gz ¥ & i & agT sser
g1 ¥ agar ¢ fF oo @ s eam
¥ | &1 qvOT EY, W foq W 4z ol
a1 | wedfer smE 97 9 wwfaar
audt § 3 oY F0TFT g 7 9%
WA I FOAT & qAW AT 24 sy
g9g 7T AT ¥ ¥ IAE ¥ A9
IAAT T4TAAT FY ST IHET  ASTET AT |
TRy 7 foar AT ey srset Bt 1 R
FRTAT #Y WrEAT Tt AT qAT FAr
fo #Y7 o1 0 Far 1 & wgan
fF samar ¥ sarsT Sy I ¥ fow ary
W faw oy =19, AW THEY | a7 oy
gr & | ¥ el & Arq § A fagaw &
A FAT

SHRI B, R. SITZUKLA (Bahraich): Mr.
Chairman, Sir, I welcome this General Insu-
rance Bill. This s the first step towards
the proinises which the Congress Party under
the present leadership gave to the people ot
the time of elections,

The Bill has becn criticised by the Swa-
tantra Party as well as by the Jana Sangh
Party. It has been criticised on ™ the ground
that it is unnecessary. My submission 1
that from their point of view, only the conti-
nuation of the capitalist structure of socielv
is essential and necessary, It has also been
criticised by Member belonging to the Com-
munist Party (Marxist) on the ground that it
provides for payment of compensation. Lelt
to myself, I would have agreed with the legd!
aspect of the matter as contended by my hon
friend because a certain provision in the
Constitution has been made that it is no!
necessary to make payment of compensation
in order to acquire certain property as belong’
ing to a certain sector of the economy. Hut
it has been said that the Supreme Court I
boen striking down these socialistic measures
on the ground that the payment of compen
sation is necessary, and, therefore, it has
been provided in this Bill that certain oo
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~ pensation to the extent of Rs. 33 lakhs per

moath should be given to these companies

which are being taken over.

Sir, the basic idea of compensation is
this that whenever property belonging to a
certain individval is taken away by the
Government, then that person should be
compensated, that is, some valus in the shape
of money should be given to that person so
that he will not be deprived of his right to
property. But when a cerfain individual or
a group of individuals, whether they may be
in the shape of limited companies or they
may be individual holders of property, when
the are unjustly enjoying and exploiting the
fruits of others, then they should not be
compensated.

Now, these persons who are the custo-
dian of the finances of the public in general
insurance are not the real owners of property,
They are exploi ing the accumulated carnings
and savings of the people. Therefore, if they
arc being deprived of their opportunity of
exploiting the public, they should not have
been given any compensation.  But however
up ‘ill now we have not been able to bring in
the necessary Bill for the amendment of the

Constitution which is a great hurdle in the
path of bringing social legislation in this
country.

Therefore, for the time being, we have,
in order to avoid these legal complications and
difficulties, rightly provided that some type
of compensation should be given. Other-
wise, just as we have the experience with
respect to  the Bank  Nationalisation Bill
which was struck down by the Supreme
Court on the ground that the principle of
payment of compensation was not laid down,
this also will be struck down in a similar
manner. Therefore, in order to avoid all
these difficulties and complications it has
been found necessary that this provision
about compensation should be made.

There are criticisms made that this Bill
is not going to solve any economic problems
of the country. Well, thisis a criticism
which is coming from those who are wedded
to a certain way of thinking and that is
‘thinking on capitalist lines.

On the other hand we, who are wedded
to socialism, and for which got the mandate

of the people in the recent elcctioi‘n, have got
to take all progressive measures for the bene-
fit of the people.

Even at the time of Bank Nationalisation,
all those types of criticisms, stock criticisms,
were offered. There is nothing new in these
types of criticisms, which are now being
advanced in respect of this Bill relating to
General Insurance.

Since there is not much time either at
the disposal of the House or at my disposal,
I would conclude by saving that T fully
welcome the features of the General Insu-
rance Bill and that I would extend my fullest
support for its passage in due time. I hope
that this would be only a milestone in the
long march on the path of progress towards
socialism and that the Bill would be replaced
by more comprehensive cnactment in due
course of time.

=it o waw (2fao faedt) @ aarafa
warzT, & 2 f17 F1 am & fou ofr 3=z
St off AU AN FATHATZ TAC ATEAT
¢ 1 7 faw F1 agar amr Ffzo ar, e
T2 o AT AT, AZ G AY a0 oA
fgor ® 29 of9% A T F qEAT AET
a7 39 0T uF 739 & | Ffey o v
% = fam &1 qmr aifge, a2 o sq
s i AA AT E | A F AAA I
aifgatfa® @17 FEa wwglar & aFdr
¥ | 3aT QX ATT 9% ZT Al FifFe ) T
aF dfrar & aeafa 1 Aifew afawe
WYz 8, a7 aF A ASAT A AT FIA AL
qrza 8, a adf agr 9 F

Sy wEne fzar S @ &, 47 4%
awa ¥ A A8 FAr wifza ) ¥ FEafiat
aga wfaw gare Far T F | A A
gaz faw & g% gAG & FeEiA Ladr
raar gomar 2 OF a1 IAE TR a9
# sreeg AN & sy fadelt Fweafaat 1
firega 7 forat war 2, 93 UF T3T 420 AT
Fed Faq &1 Tay ga AW A AT
< 75 frored 3 wET #0002 §AEE
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TeRq e FerfAat 30 § 79 g% % A
G § Frvam 7E ¥ g 3w ¥
giez § @ FAT WA FTAN FEAT
DAY &, fafewr geddm werr
TAAY TAV FTH FOAT § | wafon, @%
FrT & 7 P20l Feafad} nrem Ty
Tzt wwat fam &) TR aze I AR
Fiqe ot gra zrear wifgm | g
e TETe i gt wEA g R
Frqfagt gAY 3 T OFASTRIA A
FTAY TRV E | TeA 7 gA% wfr s eA
ggar &, 59 W& fn faEeh &4 ¥ wfq
A - geRr ad v A, it 3 AR
& 7R FEwrEET fHar &) 99 A
FarTr Ao qv gAEA F1 AW FAT Y, A
fag gy ag ezt M7 Fefaara, F
¥ favig i A 21 I &1 AOA AT W
gag frfade zar fewrmaar 33
At FT 77T & | I 7 @ Wy e B,
za ganrk fzdl & fagors wm e 3

g werfaal § 9 FHATG FHW TR
g, am A ¥ §F F TP TTO HF AR Y
F¥ommTaE vae s @ ¢ fa o=
Frafagt &t wEw F foar o )
AT I AT wEFAZ | progrEr e
& 1 wear A, nfx 57 FrfAdi & dvaie
¥ gparfcdl A i @ fR
fary, ST f u@e wtrfo #ro ¥ fwar war
pi9w g T weifend qolr amed
az o Faaf i & g fResx =@
o G | T qET At IF4Y A HraT
Fr s agE ¥ TR AFA 0
 FAfa) § o weifemr g s
g qrE S qAAEA §, 9w @Al
N ¥ IR B A9 & | THieu 73
s ¥ fe 3z gfoeer &Y A¥xade #
frdedery foear @)
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faq a7z wd TwOIE WA N /9
g€ oft, 3oft g AT gAY weafAdl &
T # A #73 & fan oF S
gty | e off O weafagr &, fasdiw
agA warar gufer g war § 1 qF -
U FATET AF] GAAT F  Afew ¥ o
afge | wa aF Ot Feafe & o
FAEN T HT A G, g4 A% IV
werAeA 7 fam srr

T aafaal & WA Aga wona
ZMA U & | A ATHIT Y g7 AYE A AR
w0, A0 fs &%1 & sHafaia & g
ITAY AT FY ATAAT TAX O AH
@t 3t aft gmfaa & saafedy #
TR F AT §1 FH FT | g wegfAgy
F1 A FErAOT 37 A T =;ifgm ) sw
#IEA-g1 Frfaat #1 q1s1 aga X A
g, Arwriam T &

¥ fre s o sft ssgior &Y
ATTHAT 3T § 1

SHRIC M. STEPHFN (Muvattupuzha)
1 rise to support thuis Bill. I congratulate
the hon. Finance Minister on his having
brought forward this long-awailcd measure.
This RBRill and the spirit underlying it have
rcceived general accepltance and approval
from this FHouse

SHRI ISHAQ SAMBHALI (Amroha) : I
take it that the hon. Member is definitely
against compensation,

SHRIC. M. STEPHEN : The demand
voiced not only in this House but throughout
the country has been for this measure so
that, if I merely say that I support this Bill
and that I congratulate the hon. Finance
Minister on his having taken this step, 1
would not be making any fresh contribution
to the debate which has been going on.
Understandably, certain reservations have
been expressed by ceriain friends in ths
House, because they have been taking a lin¢
which is in tune with their general line of



thinking, namely that nationalisation is bad,
if things are to go on well the private
ndustries alone can do it, Government or
he public sector cannot do it, things cannot
function in that way and so on. That sort
of pessimistic approach has  become
“ingrained in the minds and in the thinking
‘of a certain section in our country. It is time
~ they fell in line with the general trend of
thinking in the country.

The question that has been in the minds
- of the common men is this. All round
.~ nationalisation has been taking place. Life
insurance was nationalised 15 years ago.
. Banks have been nationalised. Sectors of
industry are being nationalised. The present
total investment in the public sector is about
Rs. 3,500 crores. We are aiming to expand
it to Rs. 6,400 crores by the close of this
five: year period. So nationalisation is
~accepted. If all round nationalisation is
accepted and the entire credit system has
been brought under the control of the nation,
the question in the mind of everybody is
why general insurance should remain apart.
The question is not why we must proceed to
nationalise it but it is why we should not
~ have done it earlier, because in the whole
- canvas of all round nationalisation, if a small
patch of general insurance remains isolated
and in the hands of a few, it presents an
anachronistic picture which is difficult lo
‘understand or appreciate.

In all these measures, as you pointed out
when you spoke, the question is not how
much money we are getting, how much
advantage we are getting, but one of principle,
whether any citizen in this country have the
right to handle another man’s money with
a view to make a profit out of it for himself,

Banks were nationalised. That step has

a basic validity in the context of the
- development of our economic structure.
~ But apart from that, the fundamental

principle which appeals to the imagination of
the common man in this country is this ;
y small deposit is being handled by a few
le ; they have no business to do so ;
therefore nationalise it. In regard to life
~ insurance, I pay my premium month to
- month but it is handled by a few who have
- no business to do so. Therefore nationalise
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it, If this principle is accepted, nationalisa-
tion of general insurance fits into the pattern
of our structure and there is no escape from
nationalisation.

Even as the private sector has managed
it, the record, so far as general insurance is
concerned, is not very creditable, Take the
figures for 1950 and 1970, Have they
expanded to the extent they should have ?
Industrial expansion has taken place; there
has almost been an explosion in cerlain
sectors, Our national income has gone up ;
economic activity has increased. But has
general insurance kept pace with this ? In
1950, the gross premium income was Rs, 20
crores and in 1968, it was Rs, 112 crores. It
should have been much more.

.

Also the conventional and conservative
method of general insurance as handled by
the private sector will not meet the needs of
the nation today. As has been pointed out
from different quarters in the House, the
question of profit or loss is not so material.
What we have to consider is how many
varietiecs and types of cushion can be
provided, how many different areas have to
be covered and how cover can be provided
to the people who have to face new hazards
in their day to day life as a result of the
developments and innovation that are taking
place. All of them must get the advantage
of insurance proteciion, The private
management will certainly not be equal to
these challenging tasks. So this measure was
long overdue. The Finance Ministry and
the Finance Minister have only responded to
the demand of the country, He has only
demonstrated by bringing this measure and
the others proposed by him in his Budget,
avhich are coming up for discussion tomorrow,
that the party to which he and I belong, and
which he leads means what it says and in
terms of the mandate we have received at the
elections, we are seeking to implement our
election promises. One by one they are being
implemented.

As far as compensation is concerned, I
do agree with Shri Shashi Bhushan and
others, but it is no use ignoring certain
hard facts. Enough has been said and enough
number of times has it been said by the
Supreme Court that the constitution being
what it is, compensation has got to be paid
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i certain cases We on this side do not
beheve in bringing foiward a measwme for
the purpose of demonstration and for playmg
to the gallery, irresponsibily unconceined as
to what the medsurc will come to ultimately
We do not want to fasier & chuld to be cut
down by somubody clse  Therefore, as the
father of tle child we believe m taking
¢nough piecautions so that the child may
survine the buth and carry on So, it s
necessaly that compensation  should  be
provided

I do not think anybody 1s happy to hue
to pay compensation and  the  voke 1
certainly loud on this side of the House that
steps should be taken carly enough to the
extent  possible to  amend the particular
provisions of the Constitution which will
enable us to nationalise without compensa-
lion wheityur compensation 14 not legitimately
pr nighteously pasable This 1s an instance
wheie 1t muy not bu righteously payable
but the guestion 1n whethet we should wait
until the proposed amendment to  the
Constitution takes place or bring forward a
medsule paying compensation and procecd
to the other measute ultimatcty The national
urge 15 there for nationalisation  and there-
fore, the first step v bong taken the
management  has been  tahen  over
Nationalisation will come later on as the
Fmance Minister has assuted us

I was certainly pammed when I heaid
certain obsersations from a yery valued
triend on the other side  He was saying that
this has been done because we werc
subjected to @ certain pressure from sonie
quarter that because somebody had paid
election money or something hke that we
bowed our heads to them 1s 1t not too latc
to say this ? Has not wufficient happened in
this country which will prove to anybody
that this party which 1s sponsoring this Bill
has mustercd enough strength, enough moral
courage cnough strength of backbone to
stand upio any pessure that may come up ?
Do you think that this party which could
nationalise the banks, this party which could
stand up to the Princes this party which
could nationalise hfe insurance, this party
which 1s going ahead with the nationalisation
of industries this party which has defied the
tallest of men and the tallest of forces 1n
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this country, 's bowing to what you call the
pressuie of the small fiy which i1s represented
by general insurance ? 1t would have been
better if my friend had argued without that
insinuation (/nterruptions)

I am very much amused at the interrup-
tion by Mr Joytirmoy Bosu [ have seen
tnough  of the puformance of  his
party m omy  Statc 1 have seen
Ins party tostening Bills duliberately to get
them butihered at the hands of the judiciary
I have scen his party fostering a Bill playing
to the galloty, taking 1t to the court and
getting it butchered and then saying that it
1s the Constitution that has done it, that
they ae all 11ght

SHRI JYOTIRMOY BOSU Y ou paid
4n exeess compensstion of Rs 40 crores to
the banhers by injcting two contradietory
clauscs

SHRI € M STEPHLN M1 Bosu
must have becn sn Paithament for guite &
long time but may 1 teach lum «he clemen
tary lesson of not ntcirupting a speaker
unless he yields He has mustered a great lot
of undigested data which he 15 giving out
from time to time, data absolutely un-co
oirdinated, and like a school boy hic s saying
these things now and then (Inrerruption)

1 am not yielding 1 am addressing the
Chairman

MR CHAIRMAN
come to the subject

1 request you to

SHRIC M STEPHEN What 1 saud
was that his criticism should have been more
charitable Not that 1t is going to aflect us
not that it 1s going to wound us at all, but the
hon Mcmber who made that criticism should
not have allowed himself 1o be exposed to
such cheapness That 1 all that I say

As for the four corporations that are
compemplated, I say that it 15 the best sort
of set up that could be thought of Let there
be some competition between the different
corporations which will certainly be better
than one monolithi, corporation On that
alvo [ compliment the Finance Mamster for
this particular provision which bas beed
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brought in. I am happy that the long awaited
Bill has been brought in and [ support the
Bill.

SHRI YESHWANTRAO CIIAVAN :
Mr. Chairman, the Bill has had perhaps
with the only exception of the hon, Member
H. M. Patel, the fullest possible suppoit that
it deserves. Lven Mr, Patel did not
controvert the issue, he merely eapressed  his
ideological attitude towards the question,
though he accepled it as a reality and tried
to mahe some constructive suggestions which
I consider more important. Two points weic
debated here. One has legal implications and
the other has political impheations. T am
sorry that M. Chatterjee of the CI'M who
made a very good ontribution to the debate
is not present here now, I should like to
tuhe lus point first, He iefered o artle
JIA(I NI taking over of th? nanageinent
of any property by the State for a houed
period vither for public interest or 1 mder
to secure proper  management. The basic
point 18 that (he management 1s to be tahen
for a limited period, It is to be taken for a
limited neriod erther in  public interest or
for propur management, but ultimately the
intention is to 1cturn the management We
have gol some history behind this law. 1 find
that thire was some Supreme Court judge-
ment in 1964 in the Dwaraka Das Srinivas
versus Sholapur Spinning and Weaving Mills
Ltd. After this judgement article 31A was
substituted, It is after that that the Lifc
Insurance Corporation Bill was intioduced,
The present Bill is modalled on that Bill.
There management was taken over and
arrangement for compensation was made.

16,32 hrs,
IMR. DEPUTY SPLAKER in the Chair)

The reason was that when the manage-
ment was takcn over it was not taken for
a temperary period or for any definite period.
The intention is to take over the manage-
ment and  ultimately to take over ownership
also, We are not making any secret of it.
That is our commitment and it is the
direction in which we want to go. Hon.
Member Mr., Mahajan very competently
pointed out the circumstances when it can
be considered as a sort of a malatide action.
We have to take the fact as it is. The Hon,
Member Mr, Stephcn pointed out that we
have to function at the present moment

within  the Constitution as it s,
and the interpretation given to
it. When wc pass a legislation today
we have to take these fucls into account.
Whether one agrees with it or not, it isa
dilferent matter. 1 am not going into the
qucstion of compensation for acquisition.
That is a matter which is completely different
and which will be debated and considered
on merits when it comes up for discussion. 1
have no doubt that poliucally speaking it is
quite essential that we go into  the
question of amendment of the Constitution,
As for the right of property we want to
tegulate it so that there would not be any
ditparity o1 concentration of wealth. These
are two basic commitiments which we have
made in our manifesto,

In the light of all that, certanly certain
amendments to the Constitution are called
for. But that is a dillerent matter. At the
present moment, when we frame a law and
when I commend any legislation here, we
must take into consideration the present
legal position as expounded in the judgments
of the Supreme Court, Therefore, it is very
difficult to accepl the interprefation given by
Mr. Chatterice. It will bec making fun of
ourseives il we have to take some chance
interpretation and bung in a legislation on
that basis and get it ieveised, It brings
unnceessary conflict between the judiciary
and the legislature and it creates unnecessary
tension in the country, We do not propose
to do that soit of thing.

The hon. Member, Shii Banerjec, made
a reference to & certain law that they had
passed in West Bengal when the State Govern-
ment took over their tram service. 1 would
like to read the scction under which they had
taken it over. They had taken it only for a
definite period ; not only fur a definite period
but this is what they have said. It is very
intcrest:ng. In section 3 of the Wesl Bengal
(Calcutta Tramways Company) Act, they
have said :

“Piovided that the Statc Government
may with the approval of the Stalc
Legislature cancel such an order at any

time before the expiry of the said
period.”
So, in the legislation that they had

passed, they indicated their intention, not
only of returning the management at the
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end of the period but also with the
approval of the Legislature, to cancel the
take-over even earlier than the due date This
is not our intention when we are taking over
the general insurance business here. We do
not propose to do so. (laterruptions)

SHRI JYOTIRMOY BOSU :
pensation was paid. (Interruption)

No com-

SHRI YESHWANTRAO CHAVAN
We helped you to take over. You do not know.
We had helped vou to take it over, 1 know.
At that time, previous sanction of the
President was necessary for that Bill and 1
was in the concerned Ministry to facilitate
that. I know Mr. Jyotirmoy  Bosu.
(Interruption) You can certajiniy have your
own differences. But do not suppose that
you have got the monopoly of progressive
cconomic philosophy as far as this country

is concerned. We certainly believe in that
philosophy.
SHRI JYOTIRMOY BOSU : Are you

not talking to a Marxist ?

SHRI YESHWANTRAO CHAVAN : 1
am talking to a fellow Member of Parliament,

SHRI JYOTIRMOY BOSU : We do
not pretend ; no display. (Interruption)

SHRI YESHWANTRAO CHAVAN
What 1 am telling you is, do not try to think
that you have the monopoly of progressive
ideology. We have got our own ideology.
It may be different from yours ; it is different
from yours. I do not want to hide that also,
We have got our approach to our economic
problems and we claim that this is the right

approach, a progressive approach, which
alone will solve the real problems of
this country. I have no doubt about itin
my mind.

SHRI JYOTIRMOY BOSU Go to
the people.

SHRI YESHWANTRAO CHAVAN

The people have already judged it very well,
Where is the question of again going to the
people to judge it now ? The people have
already judged it. That is why we are here,
and you are there. (Interruption)
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SHRI JYOTIRMOY BOSU :
sec what happens.

You will

SHRI YESHWANTRAO CHAVAN
Well, you are trying to prophesy. Do not
try to become a jyotishi. I can understand
your being an ideologist, but Co not try to
become a jyotishi.

The main point is this. Politically, as I
have said, our approach to this matter is
what it is. Coming back to the question of
management, etc,, some Members raised
the question of certain employees connected
with the Claims Bureau, etc. This is a point
which we will go into sympathetically. I do
not want to make any final commitment.
That is an aspect which deserves to be gone
into, and we will certainly discuss this matter
amongst curselves and, if necessary, with the
leaders of some of the Opposition parties
also, those who are interested in the problem.
Mr. Banerjee came and discussed it with me
this morning. We ourselves have already
started thinking about it, but I cannot make
any final commitment on this issue, because
this is a matter which needs to be gone into
very carefully,

Some hon. Member raised the question
whether it is right to put the same p:ople
in charge of this, the people who never had
any faith in nationalisation. Well, yes and
no ; the answer is both ways. Certainly we
should not have such pzople as are so
prejudiced against nationalisation that they
are likely to subvert the whole thing. But

there are somz people who have got
experience and who are committed to
insurance, whether nationalised or not. If

we can make use of such experts, there is
nothing wrong, When Mr. H. M. Patel was
a leading officer—Secretary in the Finance
Ministry —as Government servant, I think
he did excellent service in constructing the
nationalisation law, When his capacities
were nationalised, he did good work. Now
when he is a Swatantra, he is quite different,
If we can make use of honest, capable,
experts for constructive activities in the
nationalised sector, we should do so.

SHRI S. M. BANERIJEE Their
antecedents should be verified before putting
them on the job.
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SHR1 YESHWANTRAO CHAVAN :
If there are certain peopie whose antccedents
are such that they are likely 1o prove harmful
to the working of nationaliscd general
insurance, certainly we will have to take
action. The appointments we have made are
provisional. There were some people who
had opposed naticnalisation. 1 must say
some of them are very honourable persons.
When we offered them this new responsibility,
they said, “Let us think about it. We do
not want to say ‘yes’ immediately.” They
thought about it and said, * We have been
committed life-long to this insurance, and
we are prepmed (o pive out  best to
nationalised insurance also.” When such
people offer themselhves, we should not 1efuse
them. Ultimately, they aie also Indians. If
we can make uw.c of the expertise and
dedication of Indians for pationalised
insurance, we should ecriainly do so. But if
later cxperience proves otherwise, we will
not hesitate o get rid of them, When we
nationalise something, it becomes a piag-
maltic, practical proposition to implement it
properly, In the teansitional perwd, we will
have to be very carcful, In the atmosphere
of criticism and doubt that is being created
by very powerful forces in the country, when
we are underiaking the responsibility of
nationalisation, it is our duty to see that it
succeeds. We have to see that we make a
grand success of it, Therefore, we want the
co-operation of all, of the employees and
even of those who have opposed it. We find
people are flexible. Prof. Ranga opposed
any move for nationalisation when he was
here, When he is outside the House, he is
supporting nationalisation. People are liable
to change their views. Certainly we want
cooperation from every sector to see that
seneral insurance becomes a success,

I do not want to reply to Mr. H. M.
Patel's argument, He has merely put on
record his general ideological attitude
towards nationalisation. He quoted our
Prime Minister saying, *“We do not belicve
In nationalisation for nationalisation’s sake.
Certainly it is so, We are not making a
dogma of nationalisation. But when nationa-
lisation is & poweful instrument to strengthen
the social forces in the country, certainly we
do believe in i1, I do not want to go into
ideological questions, In his entire speech,
his attitude was one of constructive co-
Operation and I welcome it. When we
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construct the new Bill, if he can give
suggestons, they would be wcicome. In the
meanwhile i he has other suggestions about
running the management in a more efficient
manner, certainly we will welcome those
useful suggestions from him,

Sir, 1 do"not want to say anything
more. 1 thank the House for the rery
splendid support it has given to the Bill.

MR.
question is :

DEPUTY-SPEAKER The

“That the Bull to provide for the taking
over, in the public interest, of the
management  of  general  insurance
business pending nationalisation of such
business, be taken into consideration,”

The motion was adopied.

MR. DEPUTY-SPFAKER : Wec will
now take up clause by clauve consideration.
The question iy :

“*That clanses 2 to 17 stand pairt of the

Bl
The motion was adopted.

Clauses 2 to 17 were adde ! t ) the Bill.

Clause I, the Enacting Formula,
the Preamble and the Tile
were added to the Bill

SHRI YESHWANTRAO CHAVAN : 1
heg (0 move

“That the Bill be passed”

MR. DEPUTY-SPEAKER : The
question is :
“That the Bill be passed™
The motion was adopted.
16.47 hrs.
GENERAL BUDGET, 1971-72—GENE-

RAL DISCUSSION

MY DEPUTY-SPEAKER : The House
will now take up general discussion of the
General Budget.
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SHR1 SAMAR MUKHERJEE (Howrah) :
My Deputy-Speaker, Sir, the budget placed
before the House by the Finance Minister, he
claims, will carry forward the mandate the
ruling party has got three months ago in the
mid-term clections, and the mandate, Le has
told us, is a mandate for socialism and econo-
mic growth matched by social justice.  This
budget, according to him, is an orientation
towards that socialism.

But even a very superficial study of the
budget placed before us makes 1t quite clear
that it is the continuation of the same policy
pursucd by the Congress Government for the
last 24 years. Fven in the last interim bud-
get the same policy was implemented.  When
the mandale was gairhi harao the budget
has imposed a heavy burden of taxation on
the common people. By placing a  heavy
burden on the common people, will the gairbi
be removed or will it be further strenghtened ?
The objective that has been placed before us
here is that the disparities in incomes should
be gradually removed. But this very budget
i~ based on a policy which further increases
disparity.

As the result of this Budget is the further
increase of the burden of 1taxation and the
increase in the disparity of incomes, it can-
not be called a budget oriented towards
socialism.  Juct reverse is the position It
is a budget for developing capitalism in the
same old way. It is not a pro-people Bud-
get; it is an anti-pcople Budget.  So, there
is no socialism in this Budget ; it is pure
and simple capitalism.

As regards taxation, already the Railway
Minister has imposed a new burden on the
common people by increasing railway fares
and also freight. Fwerybody knows that
ultimately the burden will bz placed on the
consumers by the business community. In
this Budget a hewvy tax burden amounting
to Rs. 220 crores has been placed on the
people. But out of that Rs. 220 crores, the
tax from wealth and income: amounts to
only Rs. 27 crores ; the rest comes from
other taxcs and generally the major portion
comes from indirect taxes. Tt is the policy
of the Congress Governments gradually to
turn the burden on the common people. That
is why the percentage of direct taxation has
graduslly, year after year, been reduced and
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indirect taxation has

increased,

gradually been

I am citing certain facts. Tn 1951 direct
taxation was 499 per cent and indirect
taxation 50.1 per cent ; in 1955-56 direct
taxation was 39.8 per cent and indirect
taxation 60.2 per cent ; in 1960-61 direct
taxation was 335 per cent and indirect
taxation 66.5 per cenl ; in 1965-56 direct
taxation was 27.6 per cent and indirect
taxation 72.4 per cent ; in 1968-69 direct
taxation was 246 per cent and indirect
taxation 754 per cent ; in 1970-71 direct
tazation was 19.1 per cent and indirect laxa-
tion 80.9 per ven* and in this Budget direct
tanation 1s  only 27 per cent and indirect
taxation is 73 per cent, 'Where is the change
in policy 7 This reduction of the percentage
of ditect taxation means that it is helping
the hig monapolists to concentrate more and
more weulth into their hands and pass on
the major burden of taxation to the common
muasses  That is why during the course ol
this Congress administration of the last 24
years this big monopoly capitalism has grown
in india, there has been so much concentra-
tion of wealth in the hands of a few and
economic disparity has developed to such a
big extent.

About how monopolists have mown 1 am
giving some figures  In 1963-64 the aswets
of Tatas were Rs. 418 crores; in 1960-67
they were Rs 551 crores, an increase of R,
133 crores during this short period frum
1963-64 to 1766-67, Coming to Bulas, in
1963-64, it was Rs. 290 crores and in 1966-67
it was Rs. 510 crores, that is, an increise of
Rs. 22) crores.  In the case of Mafatlal, 1n
1963-64, it was Rs 46 crores ani, in [996-07,
it was Rs. 127 crores, that is, an incise of
Rs 81 crores.  So, this is th2 policy Pl-l”“{d
by the Congress Government, Whether it is
capitalist policy or pro-manopolist policy or
pro-people’s policy everybody can judge from
these figures,

Coming to the question of burden of
taxation, each year, hcavy amount of tay
tion has been imposed on th: common mif.
1 have got detailed figures but bzcaunie of the
shortage of time I will not place them here-
But this heavy burden of taxation, each yet
is becoming so much that it has become SO0
lutely impossible for the common man 10 ‘-"
the burden of taxation, Due to the heavy
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burden of taxation, the standard of living of
the common people has gone down rapidly 1o
such a low level as  vou can sce from the
figures of poverty line in the rural arcas.
According to the National Sample Survey, in
1960-61, the proportion ol rural population
under poverty line was 52 per cent ; in 1967-
68, it had risen to 70 per cent and since
then it has further risen to nearly 80 per
cent.  So, the disparity in income and the
standard of living 1s growing very rapidly.

Again, as to how the burden has been
imposed on the cummon people, you can see
it from the figure of inflationary rise in pri-
ces. [In 1949, the price index was 100 and in
September, 1970, it had gone upto 220, Due
to this inflationary pressure, the puwrchasing
power of rupee has declined to 41 p. by 1970,
So, the common man's pockel is buing 1obbed
and the big business is accumulating  huge
amounts ol profit due to the policy pursued
by the Congress Government,

Then, our Finance Minicter cxpressed a
desire that price stability will be achieved duc
to the measures suggested in the Budget. But
it is a fact, and it is an admitted fact, that
this rise in prices is not an isolated thing.
When the tax  burden increases. that results
in rise in prices  When there is inflation, it
causes rise in prices,  When there is deficit
financing, it causes rise in prices. When there
is black money in operation, it causes rise in
prices. When the grip of monopoly over the
whole coonomy becomes stronger then they
manipulate prices so that they can squecze
the common people through price manipu-
lations.

17.00 hrs.

In this Budget, out of a total deficit of
nearly Rs. 400 crores. Rs. 220 crores are
left mainly for Decifit Financing. This
Deficit Financing will not be only of the
order of Rs. 220 crores ; but we apprchend
that there will be greater Deficit Financing
because of the rccent developments in Bangla
Desh and the huge influx of refugees.

So, the question of price slability being
achieved, is impossiblc due to thc mcasures
suggested by thc Finance Minister in this
Budget. Pricc is bound to rise. Govern-
ment cannot control the big monopolists.
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From the way in which the taxation
measurcs have been imposed, it is quite clear
to us that the Corporate sector has virtually
been exempted. Though there have been
some taxes, they are virtually of a very mar-
ginal nature. So, thesc white clephants
have been saved. That is why, the next day
after the Budget was placed here, I saw in
the newspaper report that there is buoyancy
in Lyons’ Range. This is the heading which
we saw in the paper and the share prices have
shot up.

So, the reaction of the big monopolists
to this Budget is quite cvident. That shows
that this Budget is 10 defend their interests
and that is why the prices have shot up.

The Government  have started pursuing
now policies and they call it, new licensing
policy. Ry this licensing policy of conces-
siony and  incentives, they have contributed
10 a huge amount of proflt being amassed by
this hig business, [ can give some figures
which T have got from their organ, The
FEconomic Times. According to a study
made by the Research Burcau of The FEco-
nomic Times, the net profits of 422 compa-
nies, whose resu'ts were published during
August, 1970 o Apiil, 1971, have been in-
creased by 27.5 per cent to Rs, 162 crores,
whereas the sales have gone up by 13.6 per
cent to Re. 3111 crores.  From this you can
see, Mr, Deputy-Speaker, how the big busi-
ness is making huge profits under the new
policy pursued by this Government. And,
if you call this policy to be orientation to-
wards sacialist economy, il is nothing but
plain deception on the masses and done to
hoodwink them.

So, by the policy of developing capitulism,
socialism cannot be brought to india, and
the people cannot be saved from poverty,
and the employment potentialities cannot
be developed,

In the new licensing policy Government
piously express the hope that they have the
objective of reducing disparity, but actually,
therz arc such loopholes in it as help the big
business to accumulate such huge profits. In
thr Economic Survey, at page 20, para 65, it
is clearly started :

“Although the delineation of sectors
under the new industrial licensing policy
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imposes certain restrictions on the larger
industrial houses and [oreign concerns,
these restrictions may be relaxed in case
the interests of the economy so
requires,”

So, there are really no restrictions.

So much has becn talked about ihe green
revolution, and it has been stated that (oo
production has increased. That is gool.
But who are being helped by the methods by
which this food production has increased ?
In the Economic Review Survey, it has becn
stated :

“The question of the rich farmers be-
coming richer and of growing income
disparities in rural arcas cannot be
solved in the cxisting background of
techniques  which favour those group.
which have adequate land together with
the complcmnetary physical and (Tnan-
cial resources,”

So, disparities are growing by the way
this green revolution has been conducted.
It has also been accepted by others that
the way our agrizulture is being conducted,
it is leading to disparities. It is sufficient
if I quote from the ECAFE report. It says :

“The green revolution has primarily
benefited tbe farmers with large hold-
ings, good quality land, better irrigation
facilities, higher cducational levels and
better financial standing.”.

The other part is that in the rural
areas, therc have qecn more landiess
labourers, and the poor peasaniry’s economic
standard has gone down, and the crisis in
their life has been far more acventuated.

In the case of industrial workers and
employees, the slogan is raived that p-o-
ductivity should be increased. Actually,
production has increased, and the produc-
tivity per labourer has also increased, but
their wages have not increased. I would
ike to quote what the Natonal Com-

Imission on Labour has stated in this
regard, It say as follows :
“The production per worker has

ingreased by about 63 per cent between
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1952 and 1964, but rcal earnings have
remained  almost static  during  this
period.”,

That is alwo the case even now, because
the price sise has becom: so steep and
phenomenal  that even if there is somo
nominal increase in their wages, the real
wages  have not inereasad  but  have gone
down. So, these ceonomic facts clearly
piove thut under the Congiess  regime, due
to the poucy pursued by the Congress
Governm=n!, of dereloping capntalism in
India in co-oprration with the feudal forees
and foreign imperialism, the economic life
of the common masses 15 gomg down further
and further, and the concentration of wealth
and money has become ~o  huge that this
Government docs not  hwve the coulage to
attach then  That is why many friends
have raised the guestion of nationalsation
of foicign banls and fovign  concerns.
We have repealedly pointed out those things,
but Government have no couruge to take
action along ihese lines. They have allowed the
Indian economy to be virtually morigaged
to the forcign imperialist forces. The forcign
aid Inda is getting is a colossal  figure, Its
debt servicing has been so heavy on our
cconomy that it is difficult to come out of
it unscathed. In 1950-51,—foreign  nid was
Rs. 32 cromes ; in 1955-56, it was Rs. 113
crores, in 1960-61, it was Rs, 761 crores,
in 1965-66 Rs. 2,590 crores and in 1970-
71, it was Rs. 6,659 crorcs. Now it 18
more than Rs. 7,000 crores. Under Shri-
mati Indira Gandhi’s Primc Ministership,
foreign aid has heen of the order of Rs.
4069 crores and the debt servicing on that
comes {o nearly Rs. 450 crores per YCAr.
It is due to this drainage of money from
our couniry that heavy taxation has bien
imposed on our people. It is not only
duc to forcign aid but aiso private forcign
capital which has found a favourable soil
in India. This amount has increased nearly
4 times under the Congress regime. In 1948,
the amount was Rs. 256 crores, in 1970,
it has bzcom: about Rs. 1,000 crores and
more collabo -ation schemes are under way.
The annual drainige on this account consist-
ing of profits. interest, div'dends, 1oyalties
etc. is of the order of Rs. 200 crorcs.
Add to it the debt servicing amount of Rs.
450 crores and you have a huge amount
going out of India each ycur imto the
hands of the forcign imperialists. In such
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a situation, how can the Indian cconomy
be considered to be oriented towards soci-
alism ? It is nothing but an attempt lo
bluff the common people. That is why I
say the white elephants go scot-free.

They arc proposing 10 increase the out-
lay in plan projects so that employment
opportunitics can be estended. T have
reports 1o suggest thal there is huge tax
evasion  Artears of tayn 1n 1970-71 arc of
the order ol Rs. 731 crores.  All these
are due from big business houses,  There is
an cnoimous rackel in operation, but no
stern  meastires are taken  against  them to
uneai th and mop up the black money. There
was a committee headed by Shri Wanchoo.
It came to some startling conclusions which
people could not believe. The report here
SdYS

“Surprisingly enough, the authonties
have not said a word about it. The
Committee’s estimate of the black money
would startle cven the worst  pessimists.
The Committec  estimates  that  the
Indian cconomy gencrates Rs. 2,000
crores of blach money every year”

The total of the black money is nune
than Rs. 10,000 crores. In 1966, i the
Duigapur AICCC sewsion, the then Home
Minister, Shri Nanda, circulated a paper
in which he mentioned that the total amount
of black money at that time was Rs. 2,400
crores. Since then add cach year Rs. 2,000
crores and we have a colossal amount of
black moncy untapped. The Wanchoo
Committee called it a parallel cconomy,

But this Government is not laying its
hands on them. We arc only told in the
Budget that some machinery has been set
up. So, il there is huge black money
which is opcrating as a parallel economy,
there is no chance of any price slability,
and if these white clephants arc left scot-
free, therc is no chance of any reduction
of disparitics in incomes among the people.

Because of concentration of economue
power in the hands of a few and the vast
masses getting more and more puor, the
internal market is getting limited and the
production coming out of our industrics
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and factories is having limited scope of
expansion in the internal market. So, the
Government is now insisting on too much
of exports. For dcbt servicing a  huge
amount of eaport is necessary, For import-
ing important raw materials, the shortage
of which is creating a crisis, export is
necessary.  For developing competctiveness
in the cxport market, the slogan is given
that there should be reduction in the cost
of production and for this the burden will
be mainly placed on the labourers.

It has been said that the economy is
piching up, that it is poised for revival,
for growth. It is true that since the reces-

sion there has been some  revival, but
everybody knows that in  a capitalistic
ceonomy there  are  periodical crises or

recessions and  there arc periodical revivals.
So, after the recession there is a revival but
it will be followed by a bigger crash if the
cconomy 1y not basically changed.

Our competitors have performed better
than ouwrselves m the export market and
ouw relative position as an exporling nation
has  worsencd. India’s position as an
exporier was 15th in 1960-61, but by 1969
it has shd down (o alow 23rd. Ower the
past 20 years India's shaic in world trade
has steadily declined fiom about 2.1 per
cent to about 07 per cent, one third of
previous figuie.  Theie may be some tem-
porary revival, bul this general (rend is
there. Unless there is a basic change in
the economy, we cannot improve our position
in the expoit market.

In the matter of development and
industrial production. our position is the
lowest in the world not only in relation to
the lighly developed capitalist countries, but
cven in relation 1o the newly developing
countrics of Asin and Africa. This is a
shamefu! position which India is occupying
compared with other countries due to the
poheics pursued by the Congress Government
in the last 24 years. [ say that there is no
way out from th s mass unemployment, from
this mass poverty and rise in prices unless
this whole cconomy is basically changed.

1t 1» not socialism. Even nationalisation
of banks is not socialism. In England and
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America also banks are nationalised, but
every body knows that they are imperialist
countries. It is Statc capatialism, and not
socialism because you are pursuing capatialist
policy. In France, Bclgium and other
capitalist countries also nationalisation is
there, To say that this is a sicp towards
socialism is to deceive the masses. We have
said repeatedly that real socialism means a
total abolition of capitalism, the entirc means
of production must be owned socially ;
individual ownership will bc taken away and
the means of distribution also must be owned
by the society. That cannot be done by a
party which is pledged to develop capitalism.
That is why in my last spcech 1 said that
India would become socialist, nol under the
leadership of the Congress but under the
leadership of the party of the prolefariat. That
is the experienie of the other socialist
countries and that is the lesson of history.
And the whole world is advancing towards
that. I am not going to talk about that now
because that take a long time. Due to the
policies pursued by this Government, social
contradictions are bound to develop both in
industrial and rural sectors. There will be
class struggles because people are being thrown
out of employment due to closure of the
factorics. Only today therc has been a
discussion on the closure of 81 textilc mills
and more than 81 thousand workcrs have
been thrown out of the jobs. What is the
way for them ? They will havc to fight
back and get their jobs back. 1n all the
States factories are being closed and
thousands of persons are being thrown out
of employment, I do not want to mention
the figures 10 show how unemployment has

grown.

My point is that this Budget hclps
further unemployment, further poverty and
further rise in prices. Though symploms
of revival are there, though the rate of
production has increased 10 some extent a
basic change in the policy is necessary to
remove disparities among the pcople to give
employment to the masses and {0 remove
poverty. The State must have sufficient
resourccs. In other words there must be
bigger invesiment, That is why nationali-
salion of foreign concerns and monopoly
qoncerns is very essential.
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There is then the questions of land
reforms. Everybody hnows how land reforms
have been sabotaged. The Prime Minister
posed that she was very serious about ime
plementing land rcforms which have been
adopted by the different State Legislatures.
That is why a meeting of the Chicl Ministers
was convened. It is known to everybody
that that meeling sabotaged the exccution
of thr land reforms.  Though the resolution
or Bills on land reforms wcre passed by
the legislatuics—they were not full land
reforms—cien thosc measures were not at
all implemented. Mr, Chavan stated that
he had a different ideology and we had a
different ideotogy.  Yes, when theic aic
different classes ideologivs will be different
and no ideology is fiee from class intercst,
This is the basic thing. The ideology of
the capitalist class is the idcology of the
ruling Congress party. Wc represent the
preletariat, Our party is the revclutionary
party ol the prolctariat and it is only under
the leadership of thc pioletariat socialism
had been established in all the countries of
the world, It is a historical fact and nobody
can deny it. But still, India is in a stage
where that form of socialism will take a
long time. ([nterruption).

AN HON. MEMBER : Is there any
communiy’ party in the world which will
accept you as a proletariat party ?

SHRI SAMAR MUKHERIJEE : Yes ;
idcologies are not free from class interests.
It is an objective fact. Nobody can deny it.
So, the ideology and outlook of the Congress,
the ruling party, is an idcology to defend
capitalism in compromise with feudalism
and forcign imperialism, and that is the 1eal
fact which is» developing in India. Unless
this is basically changed, no solution of
unemployment problem or removal of
poverly is possible. That is why we suggest
some immediate measures ; long after,
sovialism will be cstablished not under your
leadership but under the leadership of the
Indian proletariat. But before that, even
within this framework, you can take cerlain
measurcs which I shall suggest here before
I concluds my speech. Declare a moratorium
on expott of profits and rupatriat!ul'l 0
forcign privale capital while ncgotiating fof
rescheduling of repayment of past loans, ¢I¢-
Nationalise all foreign companies ; nationa-
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lise the entire import-cxport trade. Impose
a ceiling on profit and wealth of all big
industriul and commercial undertakings.
Take over profit in cxcess of the ceiling as
a compulsory loan. Cieale a national
development pool out of the compulsory
loans formed out of excess profits and the
rescrves of big companics. End deficit
financing. Rigorous tax enforcement and
deterrent punishment to evaders and corrupt
officers should be resorted to. Impose a
steeply graduated personal income-lax.
Impose a prohibitive tax on luaurics and
comeforth to discourage conspicuous con-
sumption. Excmpt basic necessities frem
taxation and subsidisc them if neccessary.
Impose heavier taxes on corporate profils,
personal wealth, cstates and  on capital
gains,

There are growing disparitivs, and the
discontent among the people 1s alo groving.
There is a giowing necessity of fulfilling the
basic necessities of the masses, but the
ruling class feels only the necesity of
suppressing the people’s movement. That is
why each year the expenditure on defence
is increasing hugely and the expenses on the
police, particularly the CRP, have increased
in the budget The military expenditure has
increased by nearly Rs. 59 crores The
cxpenditure on CRP has increased from
Rs. B9 crores to Rs. 100 crorcs. 1t shows
that more und more this Government 1
developing the cntire State machmery as a
machinery of  bitter  repression  and
suppression, and in anyway, thcy e out
to suppress the peoplc’s movement, so that
the people cannot---defeat the rcactionary
policies of the Government,

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): Are not
the socialist countries preparing for defence ?

SHRI SAMAR MUKHERIJEE : They
are suppressing big  capitalists ; you are
defending the capitalists by suppressing the
workers, There is a big difference beiween
these two, and that is why you must be
denounced by us. This expenditurc must be
reduced, You can create an illusion for
some time to get votes. The lolal average
votes you have earned throughout India is
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44 per cent; thatis less than 50 per cent.
(Interruption)

Morc people come te lcarn  through
their own experiences and in course of time
they will sec the real character of your
Government. That is why I oppose this
budge: totally.

*SHRI F. R. KRISHNAN (Salem): Hon.
Deputy  Sncaker, Sir, the Minister of
Finance has presented this year's Budget
to the House and I am thankful to you
for giving mc an opportunity to participate
in the General Discussion on the Budget,
The Budget for the year 1971-72 shows a
deficit of Rs. 297 ciores and new taxes have
been levied to the tune of Rs. 177 ciores,
leaving an unfilled financial gap of Rs.
220 crores.

It is a matier of gicat regret that all
these proposed taxes will affect the poor
people and the middle class  people, |
aceept and appreciate the fact that a Govern-
ment  cannot run the administiation without
resorting  to taxation. But it should be
aximatic that such taxes should be levied
on those who can bear the brunt and the
poor people should not be subject to heavy
taxation, As all the hon. Members ate
aware, this year taxcs have been levied on
the commoditics generally used by common
people.  There s alreadv  steep rise in
prices and with the proposed additional
tases the prices of ossential  commoditics
like foodgramns, cloth and so on are bound
to go up.

The people of the Indian sub-continent
arc fully awarc that this Government is
wedded to the welfare of common people.
In the recent General Elections, ciores of
our countrymen, rcposing full faith in the
dynamic leadership  of  Shrimati  Indira
Gandhi and realising the need for a strong
Central Government, gave their massive
support to the ruling party. They exercised
their  franchise in  favour of the ruling
parly with the hope that the Government
under the able Ieadership of Shrimati Indira
Gandhi would banish poverty from the
soil of this country, would work untiringly
for the upliftment of the poor and down-

*The original speech was delivered in Tamil.
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trodden and would endeavour cirnestly
to eradicate uncmployment, Before custing
his vote, everyone scarched for the symbol of
Cow and Calf in the ballot paper and put
stamp on it They gave thdir ungualified
verdict in favour of the ruling party, The
Dravida Munnctia Karhagam unreservedly
offered their felicitations and proffered their
hand of coopcration willingly so that the
Government  at  the Centie can funeion
effectively and fruitiully.

1 regret to say that this Government,
which is c¢ommitted to usher in an cra
of socialism in the country and to work
for the prosperity of the poor, has in this
Budget chosen to impose taxes which would
directly hut hard the poor and muddlc class
sections of our socicty. Maida has been
taracd at the rate of 10 paisc per kilo.
Bread which is made of maida is consumed
mostly by the common people of our
country. Ii theie is one common factor ol dict
throughout the length and breadth of the
country, 1t is this biead In South, when
a tikshawpuller, a porter, a stonc-culler
or for that malfer any worker, cirns  eight
annas as his wages, he rushes to a tea
shop and buys a bun and a cup of tca.
In fact 90 “, of rhe working class in our
country dependson bread for sustenance. In
his Budget Speech, the Hinance Minister sta-
ted that bread is avich man’s diet. Perhaps in
Maharashtra, the home State of the Finance
Minister, it may be vo. HBul [ can say that
for mulilions of poor people in our country
brecad is the mainstay, 1 get the fecling

that  perhaps  the EFinance Minister has
mocked at the suffering millions of our
country- I appecal to him to withdraw

at once this tax on maida,

We find that 10 °) tax has been
levied on ready -made garments. Being cheap
and readily available, the poor people
purchase them. 1 would have no obiection
to any taxation on ready-mude garments of
superior and fine varieties of cloth. In
my view it 15 totally unjustified that ready-
made garments should be taxed. Similarly,
toilet svap has al:o come for taxation.
Common varicty of toilet soaps arc used
by the masses 1o reduce the rigorous of
certain skin intections. If tax is imposed
on superior quality toilet soaps, we will have
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no grievance, It is not proper to have
taxed all varictics of soap irrespective of
nuality. Therefore, 1 would request the
Finance Mimister to revoke this tax pro-
posal on soaps commonly used by the masses.
Again, kerosene, a petroleum product,
has come for additional tax at the rate of
3 paise per litre, Who is using kerosenc ?
1t 1s used by the poor to light their huts
at the time of taking their food. There
is absolutely no justificatlon for increasing
the impost on herosene. Coarse cloth has
also been taxed., The consumcrs of coarse
cloth are the poor and middle class people.

We would not protest if superfine cloth
is taxed heavily. But, since it is the other
way, | appeal to the Finance Minister
to withdraw this impost,

SHRI YESHWANTRAO CHAVAN
There is no {ax on kerosene.

SHRI L. R KRISHNAN : In [amil

Nadu we have szen newspaper reporis that
the price of kerosene has gonc up by
3 paise per litre because of the new tax on
petrolcum products.  Petrol has been taxed
heavily to the extent of 23 paise per litre.
During the last two decades, petrol had
nol been taxed so heavily, Some may arguce
that petrol 15 mainly consumed by rich
people owning cars. But, in India there
ure millions of taxis and autu-rikshaws.
The main users of these vehicles are poor
and middle class people of our country.
The fares of taxis and auto-rikshaws will
naturally go up, which in turn will effect
the poor and the middle class.. If you
impose heavy taxes on imported cigarettes
and other costly cigarettes smoked for
pleasure by the richer sections of the society,
it is all right. But, cheaper cigarettees
like Charminar and Berkely, gencrally
smoked by the labour and working class,
have been taxed heavily. This, I feel, is
rather unjust.

With a view to stopping food impoits
and to attaining self-sulficiency in foodgrains,
aven as carly as 1952, Pandit Jawaharlal
Nchru while formulating the First Five
Year Plan gave agriculture the pride ©
place and started a vigorous “Grow more
Food Campaign’. He said that agricultus!
implements and mechinery must be made
available at low prices. Many river-valley
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projects were taken up. Though the country
as a whole has not attained full self-
sufficiency in foodgrains, many States arc
in the threshold of self sufficiency in food-
grains, At this stage, 10 ®, tax has becn
levied on ftractors, as a result of which
the price of a tractor may go up by
Rs. 6000 to Rs. 7000. The DM K. Govern-
ment tn Tamil Nadu, with the 1win objec-
tive of achicving self-sufficiency  and
augmenting food production  considerably,
during the last four years have sanctioned
crores of rupees as loans to apgricultunists.
Throughout the State, the Governnent have
met in full the farmers' requirement  of
clectric  connections and  pumpsets.  In
consequence, the food production in Tamil
Nadu has gone up comsiderably.  In 1907,
when the DMK, took over the admumis-
tration, the food production was aboul
40 lakh tonnes.  Under the wise and saga-
cious leadership of our late-lamented Anna
and later under the dynamic and illustrious
guidance of our present Chiel  Minister,
Shii Karunanidhi, the Government of Tamil
Wadu have given loans and grants to the
farmers for digging thousands of wells and
for installing millions of pumpscts through-
out the State. The Government have also
ensured timely supply of fertilisers and
improved variety of seeds in sufficient
quantitics to the farmers. Electiicity has
been brought to the door-step of every
farmer in the State. As a result of these
multiple steps, in 1971 the production of
foodgrains in Tamil Nadu is estimated to bz
of the order of 72 lakh tonnes. When we
have tricd to augment food production
by nearly 32 lakh tonnes in a short span
of 4 years, we are afraid that the present
levy on tractors is bound to hamper our
efforts I take this opportunity to stress
that the Finance Minister should re-cxamine
the proposed levy on tractor. I am of the
view that the agricultural machinery and
implements, whether imported or manufac-
tured indigenously, should not be taved
50 heavily.

As I had earlier poinled oul, we accept
and we have no hesitation in accepting that,
whichever pirty may be in power, the
Government cannot but levy some laxes.
During the last four years, the D.M.K.
Government in Tamil Nadu did not take
recourse {o rigorous taxation which would
hit hard the toiling millions and in fact

JYAISTHA 12, 1893 (SAKA)

Gen. Dise. 270

revoked certain taxcs of that mature. On
the other hand, they did not sacilate to
levy tases on those who can bear the burden,
On  account  of the discerning tuxation
policy followed by owr  CGovernmen,  the
DM K. has been retuined o power in the
recent Cieneral  Elections with ' ¢ massive
majority  of 183 scats in Taoul  Nadu
Assembly.  Esciyone  achnowledpges  un-
grudgingly that we hasve the ber Gosernment
im Tanul Madu, which has ween primary
importance (o the welfare of the people.

I wish to submit that the poliy of
taxation should be  discriimimatory,  Taxes
should be levied on those who can bear  the
brunt, Many a time we have suggested (v the
Centie a few measures Tor aaistog  addi-
tional 1evources without iesor ting to tasation
which  would  hit  the common man. 1
am firmly of the view that the entite impost
and cxport trade of the country should
be taken over by 1l Goaernment ot the
Centie.  In the recent past, the ubng
party al  the Centre  had mdicated
their  incinabion to do so. 1 am  sure
that by implementing this  proposal, the
Government would be able to rame subs-
tantial  revenue.  Besides,  the income 1ax
arrears run into astounding figures.  If
vigorous and effective measures e adopled
lo rcalise these arrcars, there will be no
need at all for the Governunt to levy
heavy taxes. In the content of steep  rise
in mices, 1 would siggest that income tas
exemption limit should go up o Rs. 10000
fiom rhe existing hmit of Rs. 6000. |
am sure that the I'mance Minister with  his
liberal approach would show thi gene-
1osity 1o the middle class people.

Sir, the Government is compellal to levy
taxcs when the expenditure is mounting
up.  We are all aware that the expendituie
of the Cenual Government has  gone
up by leaps and bounds, There is great
and immediate necessity for  economising
the evpenditure at the Cent ¢ and I would
suggest that a Committez be appointed
to go into this question and sugeest  specific
measures for this purpose.

I wish to state that the Central Govern-
ment have treated Tamil Nadu in a step-
motheily fash on. In the recent szssion of the
Tamil Nadu Assembly, our Chief Minister
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has clcarly pointed out that the Report
of the Fifth TFinance Commission has
adversely affected the financinl interests of
Tamil Nadu  For the period 1969-74, the
per capita central assistance on all India
basis 15 99.5 aiupees  But it you take
Tamil Nadu alone, the per capita cential
assistance comes only to 87 5 rupees. Becaus
of this the Tamil Nadu hav been deprived
of central assivtance to the tume of
Rs. 44 croies. Is it proper and just ? If
you take the totality of central schemes for
financial assi.tance for the Stales together,
you find tnat per cipita assistance of Tamil
Nadu 1» 142.5 rupees, while the all India
avirage is 1655 Is ot fair 7 It is the duty
ot the Central Government to treat all
the States on par. Why then this discri-
mination against Tamil Nadu ?

The Fourth Five Year Plan outlay for
Tamil Nadu was Rs. 250 ciores. But it
has been cut down to Rs. 202 crores by
the Central Government. Ts it just to
reduce the plan outlay by Rs. 48 crores ?
How can the Government of Tamil Nadu
formulate developmental plans for the
welfare of 4 ciores of people of that Siate ?
How can they solve the problem of
unecmoloyment 7 How can they produce
more food and other esvential commodities ?
I would hhke to ask : why should there
be this reduction in the plan outlay for
Tamil Nadu ?

This Budget has not made any movision
for schemes to solve unemployment problem,
which has assumed grave dimensions in our
country, The Central Government should
engage itsclf in formulating  worthwhile
schemes to solve this problem. One of the
grand schemes being talked about in this
country for so many ycars now is the linking
of Ganges with Cauvery, Recently, a Central
Minister referred to this scheme in some
detail. If this scheme is taken up for
impleincntation in right earnest, it will give
job opportunities for thousands of Engincering
Graduates, Diploma [Iiolders and other
skilled and unskilled wotkers throughout
the country, 7 States will get continuous
water supply enabling them to attain sclf-
sufliciency 1n foodgrains, Many technical
experts are of the view that this scheme
could be completed in 15 years time. It
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may be ashed that this scheme would cost
Rs. 1500 crores and how to find that huge
amount, I would say that in India the
unaccounted money alone would run into
several erores of tupecs.  If the Government
gives a puarantec to the people that afier
15 ycars the money would be returned to
them without interest. T am sure that they
would come forward to lend the moncy to
the Government. The hon. Minister may
retort that the Government knows all these
things. N would suflice to point out here
that only thrce years :go a Minister here
held out the olive hianch to the people
possessing black money that if they came
oul in the open, it would be shared between
them at the ratio of 60 : 40,

By adopting such methods, if you
implement this project of linking Ganges
with Cauvery, then India would be not only
sclf-sufficient in  foodgiams but would also
be exporting foodgrains to other countries.
Today the United States of America ismna
position to ofier to the 300 crotes of people
all over the world any amount of foodgrains.
By implementing this scheme, India will
achicve the sume level of prosperity,

On behalt of the D.M.K., and as a
representative of lakhs of poor people, 1
would 1cquest the Finance Minister to
withdraw the taxes on maida and coarse
cloth, I would plead with him that this
question should not be treated as a presti-
gious issue. You will rccall that last year,
Shri Gulrari Lal Nanda, the then Railway
Minister, proposed an incrcase in the third
class passenger fares. But, when therc was
persistent demand both inside and outside
the House for its withdrawal, he readily
conceded the demand  and gave up the pro-
posal to increase the third class fare.

The Ninance Minister, Shri Chavan, has
been a champion of the poor and down
trodden all through his public life, He has
done ycoman scrvice 1o the people of
Maharashtra. He has rich administiative
experience, and il is fortunale that we have
such a pte-eminent person as our Finance
Minister at the Centre. 1 appeal 10 him in
the name of millions of poor to revoke the
taxes on commodities consumed by the
common people. I would request him to
come to the rescue of the poor.
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If he does it, I am surc that the people
will hum the hymn of praiss and chant the
slogans of long Live Chavan and Long live
Indira Gandhi.

To examine the question of Centre-State
relations and the long standing demand of
Tamil Nadu for State autonomy and morc
powers to the State, the Tamil Nadu
for State autonomy and more powers to the
State, the Tamil Nadu Government six
months ago appointed a Committec of
eminent experts under the chairmanship of
Justice Rajamanner. After going into the
question in all details, the Committee last
weck presented its report 1o our Chiel
Minister, Shri Karunanidhi. I am sure that
a copy of the report would have been for-
warded to the Central Government and I
think the hon, Members of this House also
would get a copy each. If you study this
report and implement the recommendations
made by the Committee, then the State
Governments will get the powers which
should be with them. Then, the expenditure
at the Centre would also go down consider-
ably, enabling the Government at the Centre
to effect the much-needed economy, which in
turn would result in less taxation, The
State Government also will be in a better
position to run their administration smoothly
and effectively because they will be in a
position to raise the requisite resources,
without dependence on the Centre. This
will pave the way for establishing a real and
meaningful cooperative federalism in the
country. The country will emerge stronger
and more united and integrated. India will
become a prosperous country. Some may
doubt the bona fides of this demand and
say that the D. M.K. once stood for
secession. It is true that we demanded
secession but that was before 1963. Our
Great Leader Anna, who has carved for
himself a niche in the hearts of four crores
of Tamil People, dropped that demand
unequivocally. Instead, he gave the clarion
call for a prosperous, united and strong
India. That is what we stand for today. We
have unagsailable faith in the integrity of
the nation, We do not harbour any bad
intentions or ulterior motives when we raisc
this question, Our Chief Minister, Shri
Karunanidhi, has clarified this issue in no
unmistable tesms,
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India is a nation of diverse cultures,
languages and traditions. They should all
not only co-exist but develop side by side.
This will be possible only if the States are
granied more powers which legitimately fall
under their purview. If the Central Govern-
ment accepts this legitimate demand of the
States and act accordingly, then, I am sure
that for centuries to come India will remain
strong and united and will be a beacon light
for the nations of the world.

Socialism is the bed-rock of the policy
of this Government. We do not doubt for
a moment their intention to help and uplift
the poor of this country. We also accept
and share in their dcsire to climinate
capitalism from the soil of this country. The
people have faith in the Government which
is wedded (o the welfare of (he people. Mr.
Deputy Speaker, 1 appeal through you to
the Prime Minister and other Ministers, who
have got to their credit a long record of
self-less public service and who are committed
to the establishment of egalitarian society
in our country, to heed 1o the demand of
States for more powers. [ also appeal to
the Financc Minister to withdraw the taxes
that affect the common man.

I am grateful to you for giving me this
opportunity.

SHRI R. D. BHANDARE (Bombay
Central) : I congratulate the Finance
Minister for presenting a budget which seeks
to redecm the promiscs given m the election
manifesto.

I have heard the speech of the hon.
Leader of the Communist Marxist party
very carefully, and I wonder whether he has
read the budge! speech careflully or whether
he has tried to analyse the taxation proposals
with that open mind or with that attitude
which he claims to possess while dealing
with the interests of the prolctariat. I shall
presently come to the figures showing to
what extent the working classes are affected
or what extent the articles of mass
consumption are taxed. T must advise the
Members of the Opposition to start reading
the budget spcech from page 2 and especially
from the heading ‘reorientation of policies’.
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1t they do so, I think they will go to the
extenl ol prawing the budget presented fo
this House, whethor they be protagonists of
capitalistic society or whether they clam to
be the champions of the proletanat

Page 2 of the speech deals with reorien-
tation of policies What are thuse reorient-
ations of polictes, and with what purpose
and with wha cffect has the speech dealt
with the rconentation of policies ? What
are the aims and objcts of these rcorienta-
tion, ? If they would read the speech with
an open mind 4nd not with a closed mmd,
they will appreciate the first poimnt that deals
with the reoricntation of policies namely
bunging about some socialism, or in other
words, implementing the principles ol
sotialinm  under the present  economic
conditions with which our country 1 faced

SHRI § M BANERJLE (Kanpur)
Socio-cconomic. conditions I am tiying to
help the hon Member,

SHRI R ID BHANDARFE 1 am
thankful to him for his help, but let him
not help me [ require no help from him
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The second point 15 that it deals with
économuc growth coupled with increasing
socia] yustice  These are the three objectives
which are being aimed at by the reorientation
of policies ?

Now, what are the proposals® 1 am
dealing with the proposals adopted for the
achievement of these three objectives  The
first 1s the mcasure adopted for creating
ganful work for the urban unemployed, and
the second 1s the medsures for creating
gamful work for the rural unemployed
That 1s preciscly the hrst point that you
will see when you scan through the speech
and the budget proposals .

MR CHAIRMAN  The hon
may continue his speech tomoriow

Member

18.00 hrs

The Lok Sabha the 1 adfourned till
Lleven of the Clock on Thursday, June
3, 1971Jyaistha 13, 1893 (Sakha)
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